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Sr.C.G.s.C. for the reSpOhCENtS, fo
weeks time is allowed to the reSpon
dents to file written statement. l
List the case for written state-
‘ment on 1.12 2003.* ‘
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lpn 22.12.2003 Preséﬁﬁ;-Hon'ble Mr Justice B.
” ' " Panigrahi, Vice-Chairman
Hon'ble Mr K.V. Prahaladan, \
Administrative Member i
Three weeks time to file “@
wri;ten statement by extended. List on .
19.1.2004 for orders. ' ]
\ .
. Member Vice-Chairman &
. . nkm m [
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: Pooar .
19.1.2004 Present: :Hon'ble Shri Bharat Bhusan, &
S © Member (J) ﬁ
Hon'ble Shri K.V. Prahladan, ’
Member (A).
Ne- H7E6 k)ma bmbm_ Mr G.N. Chakrakorty, learned
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- counsel for the applicant and Mr A. Deb
Roy, C.G.S.C.
The learned Sr. C.G.S.C. prays for four

weeks time to file written

learned Sr. .are present.

statement.

Four weeks for written statement =
allowed and two weeks for rejoinder
thereafter.

LlSt 1t on 27. 2 04 for orders.
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C.A. 175/03
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Two weeks time allowed to file reply.-

List on 16.3,04 for order.

YW

Member(a) Member (J)

List the case for hearing bmfore
the next available Division BenChs

\cvw

Member (A)

Pregent: The Hon'ble Shri K.V,Sachidanan&r
Member (J).

The Hon'ble Shri K.V.Prahladan
Member (A).

When the matter came up for hearing,
Mr .M.Chanda, learned counsel for the app-
licant, submitted that he would like to
file rejoinder to the reply statement _
filed by the respondents. Let it be donee

Ppost before the next [Division Bench.

-

‘Member (J)

Heard learned counsel for the
parties, Hearing concluded. Judgment

¥

Vice-Chaiman

raserved,

Judgment prenounced. The O.A. is
decided and allowed in terms of the order
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vVice«Chairman

recorded separately.
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:Mr ‘M OChanda ° ° ° ° ° ° ° ° ° © ° ° o 3 ®u o ° meArFE FOR THE
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- VERSUS

iynion of India & Others. .RESPONDENT (S)

| .
Mr sAeDEb RQY, SreC.G.S.,C. . . . . _ . ., . ADVOCATE FOR TH%
RESPONDENT(S) .

MEMBER »
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| .
wﬁather Reporters of local papers may be allowed to see
the judgment ?
|
|
¢

| be referred to the Reporter or not ?

3W¢éther their Lordships wish to see the fair copy of the
i judgment ?

|Whether the judgment is to be circulated to the other
Benches ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH »
original Application No. 175 of 2003.

Date of Order : This the 27th Day of August, 2004.

The Hon'ble Shri D.C.Verma, Vice-Chairman

The Hon'ble Shri K.V.Prahladan, Administrative Member .

8ri Chitta Ranjan Deb,

Retired Superintendent,

RMS Division, <ilchar,

Likk Road, Lane Noe. l=A, -
8ilchar, Assame. - « « Applicant

By advocate Sri M.Chanda.
mvvarsus -

1. Uhion of India,
represented by the Secretary to the
Government of India,
Department of post,
Ministry of Communications,
New Delhi.

2. The Director General,
Department of Posts,

Rak Bhawan,
Sansad Marg, New Delhie.

3. The Chief Postmaster General,
Assam Circle,
Guwahatdi .

4. The Postmaster General,
Dibrugarh Region,
P+0. Dibrugarh,
ASSame

5. The Deputy Director,
Accounts (postal)

Chenikuthi,
Guwahatdi . . « o Respondents.

By advccate Sri A.Deb Rcy, Sr.C.G.5.C.

CRDER

K.V .PRAHLADAN, MEMBER(A)

The applicant joined service as a postal Clerk in
the postal Department on 5.3.1963. In 1973 he was promoted
as Inspector of post Offices. Then he was pronoted as
assistant Superintendent of post Offices. He was temporarily

promoted as Deputy post Master on 1.12.1992. He was

contd ..
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promoted and joined as Superintendent of post Offices at
Silchar on 4.1.1993. The salary of the Assistant Superinten-
dent of Post Offices was Rs.1640-2900/- (pre revised and

Rse 5500-9000 (revised). Salary of the Deputy post Master!
was &.2000-3200 (pre-revised) and f5.6500-10500 (revised).
Salary of the Superintendent of post Offices was R.2000-
3500 (pre revised) and %.7500-12000 (revised scale). He was
promoted as Deputy Diviéional Manager in the office of the
Chief postmaster General, Assam Circle, Guwahati by order
dated 31.3.1998 in the pay scale of #.7500-12000/~. He was
working as Superintendent, RMS, Silchar when he retired on
31.10.2002 with basic pay of Rs.10,250/-. This cCriginal
Application has been filed against the order of the Director
of postal &ccounts dated 30.08.2002 at Annexure =- 6, and the
order of the Post Master General, Dibrugarh dated 15.1.2003
a; Annexure - 7 ordering a reccvery of R8.96,792/~ as over-
payaent made oﬁ account of wrong fixation of pay with effect
from the date of his promotion as Superintendent of post

Offices Jen 4.1.1993 till 1.1.2002.
Y-

The respondents say that the applicant was an
Assistant Superintendent of post Offices when he was tempo-
rarily promoted as Deputy Post Master and then as Superin-
tendent. Therefore, his pay as Superintendent should have
been fixed taking @nto consideration his pay in the substa-

and not the scale of. Dy.post Master.
ntive post of assistant Superintenaent of post'office{sé
His pay was accordingly refixed and re-calculated with
effect from #.1.1993 to 1.1.2002 vide order dated 30.8.2002
at Annexure - 6. An over payment of Rs.96,792/- wgs calculated
and ordered to be recovered frcm his Leave Enchshment amount
due to him vide letter dated 15.1.2003 at Annexure=7.

We have heard Mr.M.Chanda, learned counsel for the

applicant and also Mr.a.Deb Roy, learned 3r.C.G.S.C. for the

contd./3
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respondents. The respondents want to refix the pay of the
applicant after he has been drawing his pay in various

scales right from 1993 to 2002. The Department with its inter-
nal éheck. internal audit and administrative verification
failed to notice any anomaly in the pay drawn by the applicant.
At the fag end of his career the applicant is directed to
refund a huge amount. In thisvconnection, the Hon'ble Supreme
Court in Bhagwan Shukla -vs- Union of India & Others reported
in (1994) 6 8SC 154 has given the following judgment:

*2. The controversy in this appeal lies in a
vary narrow compasse. The appellant who had
joined the Railways as a Trains. Clerk w.e.f.

- 18.12.1955 was promoted as Guard, Grade-C
We2.£.18.12.1970 by an order dated 27.10.1970.
The basic pay of the appellant was fixed at
Rs«190 pPme Wee£.18.12.1970 in a r\mning pay
scale. By an order dated 25.7.1991, the pay -
scale of the appellant was spought to be refixed
and during the refixation of his basie pay was
reduced to Rse181 pelte from 5.190 Pets Wee £ .
18.12.1970. The appellant questioned the order
reducing his basic pay with retrospective effect
from 18.12.1970 before the Central Administrative
Tribunal, Patna Bench. The justification fur- '
nished by the respondents for reducing kxx the
basic pay was that the same had been ‘wrongly'

- fixed initially and that the position had
continued due to ‘*administrative lapses' for
about twenty years, when it Wwas decided to
rectify the mistake. The petition filed by the
appellant Xxim was dismissed by the Tribunal
on 19.9.1993.

3. We have heard learned counsel for the par=
ties. That the petitioners* basic pay had been '
fixed in since 1970 at #s.190 p.m. 15 not dis=- '
puted. There is also no dispute that the basic
pay of the appellant was reduced to Rs.181 peme.
from #.190 p.m. in 1991 retrospectively w.e.f.
18.12.1970. The appellant has obviously been
visited with civil consequences but he had.been
granted no opportunity to show cause against the
reduction of his basic pay. He was not even put
on notice before his pay was reduced by the
department and the order cmme to be made belind
his bgck without following any procedure known

to law. There has, thus, been flagrant violation
of the priniciple of gatuBal justice and the
appellant has been made to suffer huge financial
loss without being heard. Fair play in action
warrants that no such order which has the effect
of an employee suffering civil conséquences
should be passed without putting the (sic emplo-
yee) concerned to notice and giving him a heamring
in the matter. Since, that was not done, the
order (memowandum) dated 25.7.1991, which was
impugned before the Tribunal could not certainly
be sustained and the Central Administrative

Contd./4



In the case

Tribunal fell in error in dismissing the
petition of the appellant. The order of the
Tribunal deserves to be set aside. We, accor-
dingly, accept this appeal and set aside the
ofderzof the Central Administrative Tribunal
dated 17.9.1993 as well as the order (memoran-
dum) impugned before the Tribunal dated 25.7.199]
reducing the basic pay of the appellant from
Rs¢190 to Rse181 weeofe 18.12.1970."

of N.Mandal vs. Union of India (CAT Calcutta)

reported in 1989 (3) SLR 148 it was observed that :

-

»The applicant was prcmoted in a post in
higher scale which was not in existence. By
mistake or clerical error, his pay was later
ncticed and his pay was fixed in the lower
scale. Meanwhile, the employee retired and
expired. The excess amount already paid
not to be deducted from the retirement benefits .*
The Himachal High Court in 1997 (5) SLR 237 in the case~6f
Mahavir Singh vs. Union of India and others held that :
rreducing the scale of pay from the date of
initial appeintment and ordering excess
recovery amount without effording any oppor-
tunity to the petitioner to make representaticn
- order is violative of Rules of natural
justice.” :

From what has been discussed above it is clear that the
pay fixation cannot be revised to the disadvantage of the
employee without affording him opportunity of hearing. In
this case there is nothing to show that any show cause notice
was given to the applicant before refixaticn of pay. The |
applicant has now retired so refixation of pay would reduce
the pay last drawn conseguently pension amount would also
get reduced. It would thus be a recurring loss tc the
applicant. Such an action of the respondents, without affordiﬁg:
epportunity, cannot be sustained.

In view of the above discussions the impugned orders
are quashed. It will, however, be open to the respondents/

the appropriate authority to issue a show cause or affcrd

BRI, LT ST L L T L

the applicant an opportunity of hearing and then to refix



the pay/pensicn. The ©0.A. stands allowed accordingly.

NO order as to costs.

PSR Tt
lA /-"

( K.V.PRAHLADAN ) ( DL.CJLVERMA )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Shri Chitta Ranjan Deb.
- ... Applicant

- Versus-

Union of India & Others
- ' ... Respondents

Lists of dates and synopsis of the case

Svnopsis of particulars in the application
Applicant was appointed as Postal Clerk. Ile passed departmental
examination and promoted as Inspector in 1972-73, and thereafter
promoted to the cadre of Asstt.Superintendent of Post offices.

Applicant was further promoted to the cadre of Deputy Postmaster (HSG-I
on 01.12.1992. '

Applicant was promoted to the post of Superintendent, RS, Silchar in the
cadre of PSD Group-B.

<

Basic paj/ of the applicant was fixed at Rs.2600/- (pre-revised) w.ef
04.01.93 in the post of Superintendent, PSD. ~

The pay was revised following the 5th  Pay Commissions
recommendations and the basic pay of the applicant was fixed at Rs.8750/-
(Revised) on 1.1.96 as notified vide order dtd.09.10.1997.

Basic pay of the applicant came to Rs.9000/-_on 01.01.1997.

Applicant was transferred from the post of Superintendent,PSD, Silchar
and posted as Deputy Divisional Manager (PLI) in the office of the
CPMG, Assam circle, Guwahati.

Metmo was issued by the CPMG, fixing the basic pay of the applicant at
Rs.9500/- w.e.£01.01.1999.

Ve
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01.01.2002- Havmg carned the annual increments, the basic pay of the applicant came
to Rs.10,250/- on 01.01.2002.
- —F :
 03.01.2002- Applicant was again transferred from the GPO,Guwahati and was
Posied as Superiniendent, RMS ‘S’ Division, Silchar.

30.08.2002- The Deputy Director Accounts (Postal) issued the impugned letter
raising an objection that the fixation of pay of the applicant was wrongly
done on 04.01.1993 and reduced his basic pay from RS.2600/- to Rs.
2450/- on 04.01.1993 resulting info reduction of pay in ecach of the
subsequent stages with his last pay at Rs.9500/- instead of Rs.10,250/- on
01.01.2002 affecting all the terminal benefits.

12.09.2002-  Memo issued by the Postmaster General, Dibrugarh also confinuing the
- basic pay of the applicant at Rs. 10,250~ in the new post of
Supcrintendent, RMS ‘S’ Division, Silchar, which was his last pay till his
retirement.

03.10.2002-  Persuant to the impugned letter dtd.30.08.2002, notification was issued
reducing the commutation value and pension amount of the applicant.

11.10.2002-  Reduced the DCRG of the applicant sanctioned earlier.

17.10.2002-  Applicnt submitted representations agitating against such action of the
& " respondents and praying for regularization/ correction of his pay on
30.10.2002- 04.01.1993.

15.01.2003- Leave encashment of the applicant sanctioned earlier was also slashed
down.

07.02.2003-  Applicant again submitted representation.

26.02.2003- Applicant was mformed that his promotion to HSG-1 on 04.01.93 on
' adhoc basis cannot be taken into reckoning for the purpase of fixation
of his paywhichwas wrongly done and hence such refixation was done
reducing the pay of the applicant on 04.01.93 and onwards.
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- RELIEK (8) SOUGHT FOR

The applicant humbly préys that Your Lordships be pleased to grant the following
relief(s): : '

That the Hon’ble Tribunal be pleased to set aside the impugned letters issued by
the respondents under Nos. (1) PN-58/2002-2003/478 dated 30.08.2002 (2} COM-
43/2002-03/PN-58/2002-03/D- dated 3.10.2002 (3) AP/RP/3-172/02 dated
11.10.02 (4) AP/RP/3-172/02 dated 9.12.2002 (5) AP/RP/3-172/2000 dated

15.01.03 (6) Staff/11-14/89 dated 26.2.03 and (7) GPF/2-37/GHY/2000-01/394

dated 1.4.03.

. That the promotion of the applicant as Deputy Postmaster (HSG-) in the pay

scale of Rs. 2000-3200 notified vide No. Staff/11-14/89 dated 01.12.92 be
declared as regular promotion.

. That the fixation of pay of the applicant in his promoted post of P.S. Group ‘B’ as

Rs. 2600/~ (Pre revised) on 4.1.1993 and the subsequent fixations thereto in each
stage and final last basic pay of Rs. 10,250/~ at the time of reticement of the

applicant be declared as valid.

. That the respondents be directed to pay all the terminal benefits of the applicant

on the basis of Rs, 10,250/~ as his last pay on superannuation with consequential

- arrear and refund of money recovered from the applicant.
. Costs of the application.

. Any other relief(s) to which the applicant is entifled as the Hon’ble Tribunal may

deem fit and proper.
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GUWAHATI BENCH
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Litg of the case 0.A. No. [7 §°/2003 (\
Sri :,Chitta Ranjan Deb Applicant
- Versus —
Unton of India & Others Respondents.
| INDEX
FL} No. Annexure Particulars Page
L No.
101, o ‘Application 1-24 23
102. - Verification 22 24
103, I -Copy of Memorandum dated 1.12.1992 25
104. I Copy of Promotion order dated 2.11.92 26-3§
0s. m Copy of Order dated 24.11.1992 3¢
It o6. IV Copy of Order dated 13.11.1992 37- 2%
07. \4 Copy of Order dated 22.12.1992 31
1108. VI Copy of Order dated 23.12.1992 40
1 09. v Copy of LP.C. dated 1.1.1993 4i-42
10. VI Copy of Pay Slip dated 4.6.1993 43
111 X Copy of Pay Slip dated 20.1.1997 44
412, X Copy of D.O.P. letter dated 9.10.1997 45
113, X1 Copy of Memo dated 8.1.1999 45
14. Xu Copy of Pay Slip dated 7.1.2002 17
115, | X Sesies Copy of Memo dated 12.9.02 48
| 16. X1V, Copy of impugned letter dated 30.8.02 49- 51
E 17. XV(Series) Copy of letter dated 3.10.2002, 11.10.02, 5.12.02, {$2 —-s5~
15.1.03
i18. XVI(Scrics) | Copy of rcpresentations dated 17.10.02, 30.10.02, (56— 62-
" ' 7.2.03, 18.3.03
19. XVI Copy of letter dated 26.2.03 6%
20. XV Copy of letter dated 1.4.03 64
21 XIX Copy of letter dated 21.5.93 65
Ij 22. XX Copy of the letter dated 3.4.2000 66
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

{An Application under Section 19 of the A

Tribunals Act, 1985)

0.4, No,ql'])ix*zoos

BETWEEN

.

Sri

Chitta Ranjan Deb,

Retired Superintendent,

S/0

Late J.C.Dab

BMS Division, Silehar

Resident of Link Road,

L.ane Mo. 1-A,

Bilechar, Assam.

~AND =

The Union of India,

Represented by the Secretary to the

Hovernment of India,

Department of Po

st

i

Ministry of Communications

-~y

Naw Delhi.

The Director Genersl
Department of PFosts,
Dak Bhawan,

Samsad Marg,

ministrative

< Bpplicant

@m¥@\a7««~ s
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New Dalhi~110001

14

z, The Chief Postmaster General
Assam Circle,

SSuwahati.

4., The Postmaster General

Dibrugarh Region,
#8.0. Dibrugarh

MREAM.

v
5, The Deputy Director
tocounts (Postal)
Chenikuthi,
GuwWwahatil
,,,,, Respondents.

CETATLS OF THE PLICATION

of _order against whi

made. .
This application 1s made against the impugned letter

0.08.2002

£

issued under Mo. PN-58/2002-2003/478 dated
izsued by the Respondent No.5 prior to the retirement

of the applicant on supsrannuation on 31.10.20072,

whereby the pay of the applicant was reduced from Rs.

2600 to Rs. 2450 retrospectively with effect from
04.01.1993 on the ples of wrong fTixation made at that
time with conseguential reduction of pay 1n all

subsequent stages of fitments/fixation, and Ffurther



_ 5,

L&)

-

against the subsequent impugned letters issued by the
Respondents under No. COM. ~43/2002-02/PN-58/2002~03/D~
dated 3.10.2002, No. AP/RRP/3-172/02 dated 11.10.02, No.
AP/RP/3-172/2002 dated 09.12.2002, No. AP/RP/3-172/2000

dated 15.01.03, No. Staff/11-14/89 dated 2

o
<
e
L]
[N
=z
Q

BPF/2-37/GHY/2000-01/394 dated 1.4.03 etc. causing

-,

corresponding reduction in all terminal benefits like

SENS10M, DCRG, Commutation oF Pansion, Leave

o

ancashment, CGIS etc. in an arbltrary mannar,

Jurisdietion of the Tribunal.

The applicant declares that the subject matter of this
application is well within the Jjurisdiction of this

Mon’ble Tribunal.

Limitation.
The applicant further declares that this application is

filed within the. limitation prescribed under section-21

,.__\
O
o
43}

of the Administrative Tribunals act,

Facts of the case,

That the applicant is a citizen of India and as such he
is - entitled to all the rights, protections  and

privileges as guaranteed under the Constitution of

India.

That the applicant was initially appointed as Postal
Clerk 1n the Respondent department (i.e. the Department

of Poats) on 05.03.1963. Thareafter, he had passed the

LA LTS
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Departmental Examination in the cadre of Inspector of
Post Offices in the year 1972-73 and was thereafter

promoted to the cadre of aszstt. Supgrintendent of Post

-

Offices. Then he was further promoted to the cadre of

Deputy Postmaster (HSG-I) on 01.12.92 and aventually

e e - PSP

promoted to the post of Supasrintendent, PSD, Silchar
M‘v‘rk' ) B
(Gazetted) in the cadre of P.S. Group ‘B’ where he

joined on 04.01.93.  Subsequently he was posted as
Deputy Divisional Manager (PLI) in the office of the
CPMG, Assam Circle, Guwahati on 31.3.1998 and finally

transferred from the GPO, Guwahati on 0X.01.2002 and

wsted as  Superintendent, RMS - S’ Division, Silchar

-

where he continued as such till his retirsment on
suUperannuation. _ .

That while working in the post of Asstt. Supdt. Of Post
Offices in the scalg'of pay of Ra. 1640-60-28600-FEB-75~
2900(Pre revised), the applicant was cromotad on ad hoo

A5 1

L

PO

o
[p]

to the post of Daputy Post Master, Guwahati

{

in the scale of pay of Rs. 2000-60-2300-EB~ 753200 (Pre
revised) vide CPMG, Assam Circle’s Memo No. Staff/11-
14/89 dated 01.12.1992 and the ammiicant joined in his
promoted post, which is in the cadre of HSG~T on
4.12.1992. The post of Deputy Postmaster (HSG~I7 in
which the applicant joined, was lving vacant at that
r&l&vant timéx
Lopy of Memo dated 01.12.1992 is annexed herewith
A% Annexure-I1.
That meanwhile the applicant got his normal promotion

5

to the cadre of P.5. Group -'B’ against regular vacancy




according to his seniority on All India basis and was

posted on officiating capacity as Superintendent, PSD,
Silchar, N.E. Circle w.e.f. 01.01.1993. His order of
promotion to P.8. Group ‘B’ was issued by the Director
{(staff}, Department of Posts, New Delhi on 02.11.1992
vide his No. 9/52/92-3PG and order of posting as Supdt.
PSD, Silchar was  issued by the Director of Postal

Services, Assam Circle, Guwahatli on 24.11.1992 i.e.

N

prior to the promotion of the apmiicant to the post of
Deputy Postmaster in a vacant regular post in terms of
his seniority but the promotion order was termad as ad
hoo which means that the apnlicant alraady stood
promoted to the cadre of P.S. Group ‘B’ (Pay scale Rs.
2O00-3500/~) on 02.11.92 which is higher than the post
of Deputy Postmaster but dus to non-implementation of
the promotion order of P.S. Group B, the applicant had
Joined in the post of Deputy Postmaster (HSG-I) on ad

04.,12.1992 in terms of order dated

£
2
=

hoc  basis

3

01.12.1992 which was issued when the order of promotion

e "

of the applicant to the cadre of P.S. Group-"8" was in

force. Be it stated that the poqt of HS8G I 1.2, Dmputy

Postmaster is a cadre imnediately bslow the cadrc of

A~~~ e ene .- -
Superintand@nt P.S Group B as psr hlhr'“chv therefore

qpplacanL promotion ought to have been considered on
reqgular basis to the post of Deputy Postmaster before
granting his promotion on regular basis to the post of

Supaerintendent PSS Group B. anlicant was also entltled

to fitme nt on regular basgis in the pay scale of Rs.

2000~3200. Since the post of LSD, Silchar was under

¥

QWRM



N.E. Circle, the Chief PMG, N.E. Circle, Shillong also’
confirmed the promotiornal transfer of the applicant as
Superintendent, PSD, Silchar  vide his - Memo No.
Staff/13-15/92 dated 13.11.1992 when the applicant was

Working as Deputy Postmaster (HSG-1).

Copy of promotion order dated 02.11.1992 and ordsr |

dated  24.11.1992  and subsequent order dated

13.11.1992 of CcPMG, N.E. Circle are annexed

herewith as Annexure-II1,II1I and IV respecltively.
That pursuant to the promotion order aforesaid, the
applicant was elisved from the post of Deputy
Postmaster by the Chief pMG, Guwahatli wvide order No,
Staff/1/330/88 dated 22.12.1992. He was also relieved
from the post of Senior Postmaster, GRO, Guwéhati by
the Sr. Supdt. Of Post Offices vide order No.
B/Z/7/0Fficer/Ch-111 dated 23.12.1992. Thereafter, the

aspplicant joined as Supdt., PSD, Silchar on 04.01.1993,

J

Copy of relesse orders dated 22.12.1992 and dated

N

25.12.1992 are annexed herewith as Annexure-V and
VI respectively.
That at the time of the release of the applicant from

the GPO, Guwahati ss -

9]

tated above, the Senior Post
Master, GPO, Guwahati issued the Last Pay Certificate
(LPCY of the applicant and as shown in the LPC dated
1.1.1993, the pay of the applicant as on 1.1.1993 was
Rs. 2450/~ (Pre-revised). On joining as Supdt, PSD on
04.01.1993 his basic pay was fixed at Rs. 2600/~ as per
wrovision of FRﬁ22Caj (l) which was notifi@d'Qidﬁ Pay

Slip dated 4.6.1993 issued by the CPMG, N.E. Circle,

é;&%g’é%tfom 89

.
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Shillong, and thereafter the applicant was given his
annual increment every vyear and accordingly his basic
pay came to Rs. 2900/~ (Pre-revised) as on 1.1.1997 as
motified vide ﬁay slip dated 20.1.1997 issued by ths
CEMG, Shillong.
Copy  of L?C dated 1.1.1993, Pay Slip dated
4.6.1995 and Pay Slip dated 20.1.1997 are annexed
harawith a5 Annexure-vII, VIII and IX
respectively.
That.subaequantiya conssguent upon the recommendations

of the Sth Central Pay Commission, the pay scale of

Ra. 2000-3500/- (Pre-revised) was r@vi%ad”toﬂ88&475QQ*

——

f

12000ﬁmx Accordingly, the basic pay of the applicant at
tgéir@vigedvécéle was fixed at Rs. 8750/~ on 1.1.199&
which was notified wvide D,O“P; order dated $.10.1997
issued by the CPMG, N.E. Circle, Shillong with his next
date of increment on 1.1.1997 when his basic pay was
Rse. 9000/~ on 1.1.1997.

Copy of D.O.P. order dated 9.10.1997 is annexad

h&r&with as énnexure—x.
That thereafter, the applicant was transferred from the
post  of Supdt. PSR,  Silchar and was posted as
Dy. Divisional Manager (PLI) in the office of the CPMG,
fssam Circle, Guwahati vide CPMG, Shillong’s Memo No.
Staff/97/92 dated 31.3.1998. On his joining as Deputy
D.M. (PLIY in the office of the CPMG, Assam Circle,
Guwahati, the basic pay of the applicant was fixed at
Rs. 9500/- w.e.f. 1.1.1999 as notified under CPMG,

Buwahati’s Memo No. JAO/1-1/GE/88/(243) dated 8.1.1999

ot Qagon St
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and his consequential pay thereafter in the revised

Scale was as follows:

Gn 1.1.99 = Rs.9500/-(as per Memo dated 8.1.99)
On 1.1.2000 - Rs.9750/~

On 1.1.2001 - Rs.10,000/-

On 1.1.2002 - Re. 10,250/-(as per Pay Slip dated

OG7.01.2002)

Copy of Memo dated 8.1.1999 and Pay Slip dated
s 07.01.200Q are annexed herewith as Annexure-XI and
4

XII respectively.
That the &ﬁplicant was eventually transferred from GPRD,
Guwahati vide CPMG, Guwahati’s Memo No. Staff/3-4/92/Ch
[I dated 03.01.02 and was posted as Supdb. RMS 5
Division, Silchar. On his joining at Siicﬁar as Supdt.
fMS  °3° Division also he was drawing Rs. 10,250/~ as
his basic pay as svident from the Memo No. Staff/1/15-
E8/02(RP)  dated 12.9.02 issued by the Postmaster
Seneral, Dibrugarh.

topy of Memo dated 12.9.02 is annexed herewith as

Annexure-XIII.
That it is stated that the applicant had been drawing
his pay as per fitments/fixation made by the competent
suthorities since inception and the last basic pay
mrawn by him at the time of his retirement in 2002 was
Ra., 10,250/~ p.m. as detailed in the preceding
paragraphs. This was checked and examined at every
stage and  annual Ssrvice Book verifications were
Comducted gvery vyear by the concerned authorities and

everything was found in order. The fixation of pay of

Cﬂﬁ“&nya« s



the applicant was also reviewed and authenticated as
corract by the Internal Audit Inspection party, Kolkata
and there was no irregularity whatsosver.

That since the aspplicant was to retire on 31.10.2002,

the Accounts department had to work out the retirement

dues of the applicant and while doing so, the Deputy
Director Accounts (Postal) raised an objection in

respect of the fixation. of pay of the applicant donsg in

the year 1993 and issued his impugned letter No. ©PN-
./—-—‘/

58/2002-2003/478 dated 30.08.2002 on the eve of the

Ap————r

retirement of the applicant. In the said impugned
letter dbtd. 30.08.2002, ths Dy. Director Acocounts

{(Postal) in para 5 of the letter observed that

consequent upon the promotion of the applicant to P.S.

Group ‘B’ on 04.01.03 in the scale of Rs. 2000-35%00/~

s

[ 8

his pay was fixed with reference to his pay in the

P
51

20003200/~ which was alleged to

cadre of HSG-I (
e irregular since the placement of the applicant in
HSG-1 cadre was not on regular basis but on ad hoc

basis and further observed that the pay of the

-—

applicant ought to have been fixed with reference to

hiils pay in the cadre of Asstt. SuD?T%ﬁFQ”@%ﬁFUPF Post
Officgg (Rg, f;éQBWEQOOYN)-—;; O4x01~1993>'im “the pre-
réﬁisédmmséai@vvof pay- in terms of FR 22 (l)(a) (1)
ins%éaaﬂo%_tgéiséalg of Rs. 2000-3200/- as the basis.
ﬁccdrdingly the Deputy Director Accounts {(Postal)
refixked the pay of the &p@licant in the scale of Rs.
LO00-3500/~ (Pre-revised) with reference to tha 3C}l&

of Rs. 1640-2900/~ (Pre-revised) instead of Rs. 2000-

6&‘/4"'6{47}& ey

.

-



.ﬂ? That acting on the impugned letter

' was sanctioned as  Rs

10

3200/~ and reduced his basic pay from Rs. 2600 to 2450

on 04.01,1993, followed by reduction of pay at aach

subsequant stage and final

)

Yy reduced his last  pay from

Re. 10250/~ to Rs. 9500/~ p.m. on 1.1.2002

in the scale

of Rs, 750012000/~ (Revised). Further, in the said

impugned letter dated 30.8.20002, the Deouty Director

fAccounts (Postal) made corresponding reduction in all

items Viz: Pension, Gratulty/DCRG, Leave salary

computed on the last basic pay of Rs.9500/~ instead of

Wé, 10250/~ on 1.1.2002 most arbitrarily and without

Providing any reasonable opportunity to the applicant

for his defense whatsoever .,
Lopy  of  impugned letter dated 30,08, 2002

annexed herewith as Annexure-XIV.

dated 30.08.2002

other subsequent impugned letters

Were issuyesd making

reduction in each of the benefits item Wise on the

reduced pay vide impugned order MNo. COM-43/2002-05/ PN~

ﬂBiZOOQmOS!D = dated 3.10.72009 reducaed the commutation

value to Rs. 2,23 668/~ and Pension to Rs. 4750/~.

Eimilarly, vide impugned lettsr No. AP/RP/3-172/02

dated 11.10.2002: the DCRG was sanctioned to the extent

of Rs, 2.3

[eN

958/~ only. The reduced Leave sncashmant

5

h

1,42,475/~ only vide impugnad

letter No. AP/RP/3-172/2000 dated 15.01

& 2.01.2003 granting
fresh sanction of Leave encashment to the

& tune of Rs.
awal of Rs, GG, 792/~

the applicant.
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Thus, the item wise reduction on the basis of
revised/reduced fixation in respect of the applicant

stood as follows

Item AmMount due on | Amount Less drawal

' the last pay {sanctioned and CAUsSing
actual paid on | financial

{reduced pay loss

Pension RS.5125/w + |Rs.4750/- + DR |Rs. 375 + DR

: D.R. per [per month om.

\t - |month

DCRG Rs.2,57,070/- |Rs.2,38,2&60/~ Rs 18,810/~

Commutation |Rs.2,41,326/~ |Rs.2,23,668/~ Rs.17,658/~

Pension

Leave Rs.1,53,722/- |Rs.45. 685/ Rs.108,039/-

@ncashment

The aforesaid redQctionS caused huge fTinancial
loss to the applicant in eéch item, which was inflicted
by the Respondents upon thé'apblicant most arbitrarily,
uﬂiiat@rally and without broviding any reasonable
opportunity to the applicant whatsoever.

Copy of impugned letters dated 3.10.2002; dated

11.10.2002, dated 9.12.2002 and dated 15.1,2003

are annexed hergwith as Annexure XV series.

That thereafter the applicant submitted representation
to the Deputy Director Accounts (Postal) on 17.10.2002
aﬁd on 30.10.2002. pra?ing for correction of
discrepancies stated above and settlement of his
pensionery benefit and other dues. Thereafter further

representations were also submitted to CPMG, Guwahati

and Director General (SPB-II), New Delhi on C7.02.03

(. 17y 1
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and 18.03.03 respectively praving for settlement of his

1

dues bn the basis of his last pay drawn 1i.&. Rs.
10,250/~ p.m. But the grisvances of the applicant
remailned unattended and CPMG, Guwahati issusd angth&r
impugned  letter No. Staff/11-4/89 'd&tﬁd 26.2.2003

informing that the retrospective regularization of ad

hoc arrangements in HS8G~I in respect of the applicant

i

canrot be agreed to and his pension case be finalired
accordingly.
It is submitted that the Respondent Union of India

ought to have granted promotion on regular basis to tha

applicant to the cadre of Deputy Postmaster i.e. H.5.G.

2l of  the

%

Gr. I vide order dated 12.1992 inste
promotion granted to the applicant on ad hoo basis as
because the applicant had attained required eligibility

aid post of Deputy

&

for regular promotion to the
Fostmaster H.8.G. I - and at the relevant time a regular
post of Deputy Postmaster M.5.G6. I was vacant against
which the applicant was promoted ém ad hoc basis. In
this connection 1t may also be stated that the
applicant was the 5&miof most pearson in the cadre of
HEG I, therefore there was not difficulty on the part
of the respondent to consider his promotion on regular
basis to the cadre of HSG I at that relevant time. The
applicant was otherwise qualified to hold the post of

Deputy  Poztmaster H.5.6G. I on regular basis, non

convening of D.P.C. for consider of his regular
promotion to the post of Deputy Postmaster at the

relevant time was highly arbitrary and unfair on the



13

part of the respondent Union of India. Therefore the
pay scale of Rs. 2000-3200 which was granted to the
applicant to the care of Deputy Postmaster HSG I and
ﬂubéaﬁuently the .said fixation benefit taken into
account while granting further promotion toith@ caare
Qf Sumerinﬁ&hdent P.8, Group B cannot be said to be
cohtrary to the rule. It is relevant to mention here
that as per normal }ule the applicant ought to hava
heen granted the promotion of Deputy Postmastasr HSG 1
on regular basis orior to his promotion to the cadre of
Superintendent P.S. @rdup Bras per heirchy of the line
of promotion maintainad in the ‘dﬁmartment, Howavear,

henefit of fixation of pay in the scale of Rs. 2000~

3200 which was granted to the applicant in the cadrs of

Deputy Postmaster HS3G I while promoting the applicant
on ad hoc basis also cannot be said to be contrary to
the rule, rather applicant was entitled to the benefit

of promotion to the cadre of HSG I as well as fixation

henefit in the scale of Rs. 2000-3200. Therefore
subsequent  decision of the respondents that the

spplicant + is not entitled to the benefit of pay
fixation ih the pay scale bf Rs., 2000-3200 in the cadre
of Deputy Postmaster simply on the plea that such
promotion was granted on ad hoc basis 18 quitebcomtrary
to the rule and the alleged grouﬁd cannot be sustalned
in the eye of law. Therefore the Hon'ble Tribunal be

pleased to declare that the fixation benefit granted to

the applicant in the pay scale of Rs. 2000~3200 in the

. G&‘/zr‘é(a;"»»_&e



14 That it is stated that'apaﬁt from the

14

cadre of Deputy Postmaster HSG I

accordance with the existing rules.

Copy of representations dated 17.10.02, 30.10.02
0G7.02.03 and 18.03.03 are annexed
Annexure XVI  series and copy of lette adtd.
26.02.03 are annexed herewith as  Annexure-XVII

raspaectively.

discrepancis

&
53]

stated in the preceding paragraphs, the applicant was

deprived of his other legitimate dues too. The monthly

contributions/Premia towards Central Governmant

Employes’s Group Insurance Scheme were deducted from

the pay of the applicant from 1.1.1982 to 31.10.02. As

per rule, the amount accumulated in the Savings fund of

the above scheme is to be refunded with interest to the

3]

retired Govt. servant immediately after his retbirement.
In the instant case action has been initiated to pay

the dues to the applicant as h

e

3 accumulation 1in the
said scheme but no action has been taken to pay the

interest for £ (eight) months under the schems, which

the applicant is entitled to get. Further, the interest

on the accumulated amount of GPF in respect of the

applicant has been calculated up to the month of

October’ 2002 since the applicant retired on 31.10.2002.

But as per provision of C & AG s decision No.5 below
Rule-11 of GPF (C8) Rule, 1960 as notified under C &

AG s Circular letter No. 1480-Tech.Admn.11/261-68 dated

(it R} e 84

was  done in



€8.6.1968, the interest shall be computed for the whole
month on which the payment order was made after 15bh
Novamber and_ag such, the interest ought to have been
taken 1nto account up to the month of November ° 02 but
instead, it was calculated up to October, 02, causing
substantial  loss to the applicant. The applicant

submitted representation praving for review of the

X
i
ot

]

.

calculation of intera: in GRPF accumulation but the Dy.

Director Accounts (Postal) rejected his prayer vide his

letter No. GPF/Z*ﬁ?fGHYfﬁOOO“Olf39@ dataed 01.04.03.
Copy of l@ttefwdat@d 1.04.2003 is annexed herawith
38 Annexure-XVIII.

4.15 That the objection raised by the Dy. Dirsctor Acocounts

3

{Postal) as stated in paragrach 4.11 and re fixation of

{
{

the pay of the applicant retrospectively leading to
reduction of pay and other benefits is arbitrary,
capricious, unjust, unfair and violation of the
procedure  established by law. The applicant was
~promoted to the cadre of P.S. Group ‘B’ while he was
working in th@ cadre of HSG-I in the scale of Rs. 2000-
;ﬁ?OO/M and as such his pay on his promoted post (i.e.
CP.B. Gr.7BY) was rightly fixed with reference to the
smcale of 20003200 w.e.f. 4.1.93. The contention of the
By. D.A. (Postal) that since the applicant was holding
“the post of HSG-I on ad hoc basis only prior to his
;Qromotion to the cadre of P.S. Gr.’ B’ his scale of Day
jin HSG~1 cannot be taken as the basis for fixation of
vhis pay in his promoted post is not sustainable in law.

o It is relsvant to mention here that although the

ti R oy an 5386 -



16

placement of the applicant in the HSG-I was rmed  as
#d hoc but factually the post of HS8G-I in which the
applicant joined, was lying vacant at the relevant time
and the applicant was legitimately entitled for the
said post and he would have continued in HSG-T had he
not been promoted to the cadre of P.B. Gr.’B’., This
fact was clarified by the CPMG, Assam Circle vide his
letter No. Staff/11-14/89 dated 21.05.1993 addressed to
the CPMG, N.E. Circle also, which was ignored by the
o0A (Postal). Further, according to the rnormal
promotional avenus of the applicant also, he would have
been promoted to the cadre of H8G~I prior to his
bromotion to the cadre of P.S. Gr.’RB’ which is & re-

requisite for promotion to the next higher post of p.g

o

Gr.’B’ As such the fixation of his pay in his promoted
post of P.S. Gr.’B° has to be made w.r.t. his pay in
M3G-I only (i.e. Rs, 2000~-3200/~) and not w.r. to his

A

!}J
53]

Lt. Superintendent of Post Offices (i.e. Rs.

w3

3y as
1640-2900/-) as contended by the fixation of pay of the
spplicant after his promotion as P.8. Gr.’B" made with
reference to his scale in H5G-1 as on 4.1.1993 was

correct and in accordance with law. The basic pay of

the applicant fixed at Rs. 2600/~ in the scale of Rs.

2000-3500/- (Pre-revise 2d) on 4.1.1993 passed sorutiny
at different stagess ever ry year including that of Audit
which the applicant had been drawing with subsaguent
annual increments etc. for long 10 (ten) vears and
finally reached to the basic pay of Rs. 10,250/~ in the

scale of R 7500/~ -~ 12,000/~ (revis ad) when he

i

o

e o
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retired on superannuation, which was passed by the Dy.

—h

ages. As such,

{
—

DA (Postal) himself 0 at different s

1

-
f

the objection raié@d by the Dy. DA (Postal) all on a

suddan in 2002 regarding the pay of the applicant Tixed

a8 back as on 4.1.1993 is not tenable in the eve of

law, and re fixation of his Pay on 4.1.1993 reducing
the same from Rs. 2600/~ to Rs, 2450/~ eventually
resulting into r@ductibn of all his retirement benefits
And that too without providing ANy ressonable
opportunity to the applicant is mala Tide, arbitrary
and violativ& of the principles of natural Justice,
Zopy  of lattﬁrwdat@d 21.05.93 of CPMG, Assan
Circle is annexed herewith a8 Annexure—-XIX.
That the applicant most humbly submits that dus to the
Wrong contention of the Dy Director ﬁccountg (Postal ),
the respondents acted upon erroneously and refixed the

basic pay of the applicant reducing the same from Rs.

F 2600/~ to Rs. 2450/~ (Pre-revised) with effect fram

4.1.1993 retrospectively after the applicant retired on

31.10.2002 i.le. after 10 (ten) vears which cresulted
“into  reduction of pay in all subsequent stages and
3fiﬁally reducing his last pay before his retirement

From Rs. 10,250/~ to Rs. 9500/ ~. Such reduction of pay

had further cumulative sffect on all terminal benefits

of  the applicant wvigz. Pension amount, commutation

values, DCRG, Leave encashment, PF interest etce.

causing huge financial loss to the applicant in an
illegal and unjustifiable manner. As such finding no

Other alternative, the anplicant is approaching this

R R 7 2 152,
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Mon’ble Tribunal Tfor protection of his legitimate
rights and interests and it is a fit case for the
Hon’ble Tribunal to interfere with and to protect the
rights and interests of the applicant direscting thes

raespondents as praved for.

4. 17 That it is stated that in the almost similar facts and
circumstances the respondent Union of India granted

/

nmotional promotion to cadre of HSG I to Sri H.Ahmed, AD
(W), office of the Chief PMG, Assam Circle, Guwahati
vide letter Mo. Staff/7-83/92 dated 3.4.2002 with all
consequential benefits as becauss he was incurring
Financial loss due to non fixation of his pay in the
cadre of HS5G I. As such the applicant is also entitled
to a similar bensflt.
A copy of the letter dated 3.4.2000 is annexed as
Annexure- XX.
4.18 That this application is made bona fide and for the

tice.

&
{5

causs of Ju:

5. Grounds for relief(s) with legal provisions.

5.1 For that, the applicant was working in the cadre
of HSG-I against regular vacancy although 1t was
termed as ad hoc arrangemant prior to  his
oromotion to the cadre of P.S. Gr. "B .

5.2 For that the applicant had attained eligibility as
per rules for- consideration of  promotion on
regular basis during the year 1992 to the post of
Deputy Postmaster HSG I which fall vacant at the
ralevant btime but the haapondamtg did not hold the

DEC for the reasons best known to the authorities

5]

CALmRowpan oB2s,
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5.
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For that one Sri H.ahmed similarly clrcumstanced
was granted the bensfit of promotion of HSG I
notionally w.e.f. 17.1.1989 wvide order dated
%.4.2000, as such there cannot bs any impediment
on the part of the respondsnts to extend the

similar benaflt to the applicant.

For that, the applicant was entitled for the post
of HSG-I prior to his promotion to the cadrs of
P.S. Gr.’B” and he would have continued in ths in
cadre of HSG-I had he not besen promoted to the
cadre of P.S. Gr.~"B’ irrespective of the matter
whather he was holding the post of HSG-I on ad hoc
basis or otherwiss.

For that according to his normal avenue of
vromotion also, the applicant would have been

dre of HSG-I prior to his

&

oromoted to the ¢
promotion to the next higher grade of P.S. Gr.’B".

For that on hi nromotion to the cadre of P.S.

133

Gr.’B? on 4.1.93%, his basic pay was rightly fixed

w.r.t his pay in the HSG~I cadre i1.e. the post
which he had been holding at the time of his
promotion.

For that the pay of the applicant in his Promoted

=

post of cadre of P.5. Gr.'B was Tixed st Rs.
2600/~ (Pre-revised) on 4.1.93 w.r. to his pay
drawn by him in the HSG-I post which he was

holding at the relevant time and accordingly his

}

pay was fixed in all subsequent stagss for 10

a8
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vears i.e. till 31.10.02 when he ratired on
superannuation with his last basic pay of Rs.

10,250/~ (revised scale).

Y

For that the fixation of pay of the applicant on
4.1.93% and in all subsequent stages were examined
snd passed by the competent authorities including
the audit officers for all those 10 years and né
anomaliss were found. Even the Dy. Director
focounts {Postal) also passaed tha earlier
fixations in all stages until he raised obJection
on the eve of retirement of the applicant.
For that due to non-holding of regular DPC by the
5J0ﬁdqnt the applicant was deprived of his
regular cromotion to the nost of Deputy
Dostmaster HSG I in the pay scale of Rs. 2000-
F200. - T
Faor that the re fixation of the pay of the
applicant on the eve of his retirement in 2002 and
r&ductién of the sane frgm, Rs. 2600/~ to Rs.
2450/~ on 4.1.1993 and further reduction in all
subsaguent stages retrospectively, finally
reducing all his terminal benefits are illegal,
mala fide, arbitrary and wviolative of the
principles of natural justice.
For that the action of the respondents without
providing reasonable opportunity to the applicant

is viplative of the dues process of law.

(;sléidéafjia“"ék
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5,12 For that the applicant madce BEIEs of
representations to the respondents for redressal

of his grievances but of no avail.
%.1% For that the wrong and illegal action of the
respondents  caused huge financial loss to the

spplicant in respect of his retirement benefits.

Details of remedies exhausted.

Fs]

That the applicant states that he has exhausted all the
ramedies  avallable to him and thera is no other

slternative and efficacious remedy than to file this

. ] filed i il i
Court.

The applicant further d@clar@a that he had not
previously filed any application, WFﬁt Patition or Sult
before any Court or any other authority or any other
Bench of the Tribunal  regarding the subjisct matter of
this application nor any such application, Writ

Petition or Sult is pending before any of tham.

Relief(s) souaght for:

A
11}
o
[}
o
®
[«

Under the facts and circumstance sbhove, the
applicant humbly pravs that Your Lordships be pl@as@d
to admit this application, call for the records of the
case and issue notice to the respondents to show cause
25 to why ;;;m;@iiéftﬁj ééught for in this application

shall rnot be granted and on perusal of the records and

after hearing the parties on the causse or causes that

'ﬂﬁfzzf‘ék om o6
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i may be shown, be pleased to grant  the following

relief(s):

That the Hon'ble Tribunal be pleased to set aside the

impugned letters issued by the respondents undar Nos.

1 (1) PN-538/2002-2003/478 dated 30.08.2002 (2) COM-

43/2002-03/PN-58/2002-03/D~ dated 2.10.2002 (3)

AP/RP/3-172/02 dated 11.10.02 (4)VQP/RP/3*172/02 dated

19.12.2002 (5} ARP/RP/3-172/2000 dated 15.01.03 (&)
1 6tafT/11-14/89 dated 26.2.03 and (7) GRF/2-37/GHY /2000~

G1/394 dated 1.4.03.

iThat the promotion of the applicant as Deputy

Postmaster (HSG~I) in the pay scale of Rs. 2000-3200
inotified vide No. Staff/11-14/89 dated 01.12.92 be

weclared as regular promotion.

it
Ff t he fixation of pay of the applicant in his

%Iomot@ post of P.S. Group ‘B’ as Rs. 2600/~ (Pre

[
[
|

J

)

iavlobd) on 4.1.1993 and the subsecusnt
\

fixations

thereto in each stage and fTinal last bazic pay of Rs.

g s

%O 250/~ at the time of retirement of the applicant bs

declared as valid.

‘. . ‘\ .
That the respondents be directed to pay all the
1

}

1
wngSO/w as  his  last pay on  superannuation  with
1

o
G
-
1
@

waquential arrear and refund of monay recoverad from
e applicant.

sts of the application.

| | ,_ 2 (5\0
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2

8.6 Any other relief(s) to which the applicant is entitled

a8 the Hon’ble Tribunal may deem it and propear.

9;} Interim order praved for.
During pendency of this application, the applicant
brays for the following relief: -
9.1 That the Hon’ble Tribunal be pleassed to direct the
' respondents that pendency of this applicant shall not
be a bar for the respondents to consider the case of
the applicant aﬂd redress his grievances.

100 . ..., e

R X B oK X XX X R RE R E KT RN OE R OE momow

This application is filed through Advocates.

11. Particulars of the I.P.0O.

i), I. P. D. No. G 1STRED .
1i) Date of Issue : 4. @ 913
11i) Issued from _ : S .o @owaﬁvwb\‘

iv) Payable at

G f.0, Sumaabalt

12. List of enclosures

As given in the index.

=T

2



i VERIFICATION

! f I, Shri Chitta Ranjan Deb, Son of Late J.C.Dab,

\ , :
Retined Superintendent, RMS$’S’ Division, Silchar, resident

[ 3
i
L

of Link Road, Lane No.l1-A, Silchar -788 006,

LW

AsIEm,  do

her@?ylw@rify that the statements made in Paragraph 1 to 4
! :|. .
and 6 Fto 12 are true to my knowledge and those made in
|

|
Paradraph 5 are trus to my Jlegal advice and I have not
|

! :
ﬁuppdasted any material fact.

i }
I !

?

ind I sign this verification on this the Ist day of

August, 1I2003.

| | Gt R ox 8%
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. DEPARTHENT OF POSTS
OFFICE OF 103 CHITF POSTMASTER GUNERAL:ASSAM CIRCLE (GUVALATT-1

No. Staff/11-14/69 dated at Guwahati | .12.92.

The followiné orders of adhoc arrangement are issued

~to have inmediate effect in the interest of public service.

Sri C.R.Deb, ASPOs(Cell), 0/0 CPMG, Guwahati has been
pronoted tenporarily as HISG-I and posted against the post of DPM
lying vacant in Guwahati GPO, Shri Deb may be relieved on office

arrangenient ,

Usual charge report may ULe exchanged ;nd sent to all

concerned,
33\”/f
(M IAWPHNIAW)
: Director of Pogtal Services
' ' v . Assam Circle, Guwahati-1
Copy toi= -

1. Sri C R Deb, ASPOs(Cell)y CO
2., SSPOs, Cuwahati ) ;
30 Sr.'PI"I, Guwa-lmti = -

4, #A0(3gt), CO -

5« AD Afes, CO .

6. Office Supdt// ss , Co, /RO : _

7.. A1l Croup Officers, CO/RO (Zﬁp

(P NATH)
APIG(STAFF)
0/0 CPITG :GUWAHATI~1,




T 267 ‘. ‘“;i, CANNEXURE -TT

.'
' - i P
) < . * the L'I!(_g/ et o

T Now 9/52/92-50G ANOvIy
U Cavarnmaat of cIndia - |
dapactmont of Pauta v cor

4 o , '
i "Oak ‘Bhavan J
e ‘ o Sansad-fMarg e s
o Hyw Dhlhi-110001,

. : . Dated ' 2-11-32

Huhjuctp;v,Prqmutiuns,and pasltings to Postal Supdt,./Postimasters

SN ,' GI‘DU;J ‘U"-.fi“‘

The Diractor Genurul“(Posts) is plaasad tg appoinﬁ.
Lo Putluuing offlcialy Lo wufPiciate in Pastal Superintendent/
Hostmag Gusy Lroup '8 with immediate afrect and until Purther
urdars, . '

" ' . The ofpriciala on promotion to Postal Suparintendent/

Puatmagtory Group '0' ara poulod to thae Circle mentionad against
ey e ' ' : .

el unmt O THE OFF1ceR . CIRCLE CIRCLE T
S/SIH[ L “WHaRC - UHICH:
C WVIRKING POSTED“

T T
e 0 3.P, dain : | "~ Raj. ~ Dalhi . :

<4 *K.M.,Sahkarah?;;A S ,Kérala Kscala; |

I Dﬁ;pPﬁkaéh,‘;; ;' O Ray Dalni |, teky

q, PQV..bhaékagﬁbfff - Kerala Kerald? o

5. Pratap.Singn ¥ CKTK ki :
Gy  K;iJé5ﬁéé“édég 5 . KIK KTK

s p;éfiﬁffaécf?gﬁf”. TR oA Y

t, m(NQ”b&Q?f f%T  T Origaa we

e Patiﬁdnﬁbap éuh&amy R Dcis;a .UB )

e G.5. Thakue '7 i | me— . mp

I A:k;“hiﬁhés W i; ' Assam Assam

2. R;s;'puuayf iﬂ | meP . p

Se .N;iBhéttacharJQB‘ ' issam . Assam . :"~

1. MIC.S..Rpddy AP . ap

o PUKL Mading Lo n APS NBR

e 4 |
.
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2
24,

AU

b .
, - 2 -
Ko Roychoudﬁﬁry
5. Santhanam
R. Rajaraman
M, Unapathi
PN, Singh
M.Vunkata Raeddy
U, Sadaﬂiyan.
. K. Gupta ’
C. Harasimhan
J.5. Gangal
P.8. Kulkacnl
B.R. Katiyar
P. Uﬁ;iliah
P, Daevarajan
J.K.S. Edgar Waalay
V.K. Thiruvangadathan
A.L. Gupta
A,C, Bosé
H. Subba Rao
He5. Sautry
N.O. Jushi

B8.K. Rao
M.S. .Faroaok

S. Vangappa

K. Pd. Varmy

(W]3)
TN
TN
TN
g8ihar

AP

AP
TN
TN
TN.
Har
TN

AP

AP

Guj
AP
™ .
AP

dihar

wa
/\T N
T
TN
.Bihar_

AP

TN

Dalhi

Mah

Postal Stuff Calloge,
Ghaziabad, ™!

AR o
™

Ti

PTC Vadodara.

AP

PTC Darbhanga

ooooo:‘o 3/"

[



N.N.R.'Kurup

9. Ra jJagapalan
S. Vagadapa judy
M, L, Cuﬁta

P. ‘Subramanian

A.A, Khan

- Mand, Hussain

Bunwari Lal Saini

P, Uankntaraénam
ToV, Chslap;thi
Pe0.  John
K;P;.Ualsan

R.C, Shacrma

. « P
S.P, ‘Bushpanda

- C, Kannappan

Abdul Alam

G. Murahart

N. Pitchaj
S..Balasundaram
S, AcUnachqlam
R.A. Maucya

U.q, Pandya
G..UonkaéaEhalam
8. Cubbdas.

.P+A. Balakrishnan

._.-’

Kerala Ki%éihu'
TN Tu.pi:’ : ’
TN . \TNJ '
up L
. LT
APS
AP
Ra j
AP
A
AP
qua}u
up
Mah
Til
ap
Ap
PSS
Tan '
T TN.§jf33‘J?’5
Mah —  fear
TN TN e pdiiied
Ap AP#Vﬂﬁggyf.=?
APS N3z
| Ciee a/=l
)



79,

86U,

g4,

Y,

10,

HLoA, Moidin

M. Samsskandan
V.P. Annamalal
e Gopdl

€. Suhhrarainan

N, Venkataraman

S.N. Foaenanda
K. [, Ilnyupuruhul
R.E. Tripathi

K.V, Achary

S.N. Sharcma
e

S.5. Yaddv

C.0. Bhathla

Syomkosh Ghash

J.M, Chhabba

S.P. Singh

B.P. Vurma

P.O, Srivaastava

[.0, Malhotra

V.D. ;i Shacma

K.K., Gagnaja

T.N. Gopalukrishnan
P. Asokan
K.M. Kumaran

Shafiquddin

. - 29 -

KTK

JTH

TN
Ti
TN
TN
N
un
Karala
Aaj
uP
{ip
W3

Qaelh3d

"NE

uP

up

Har

uP

up
Kerala
Kecﬁla
Kerala

u?

A
KTX .
™
N

TN

Tl

TN
TN
up
mah"q:hA

Mah

w

yp

Ha<e

i Sy
R

"ah

Mah
Mah . .

up -

AS/_



N.K. Pande

M.A, Iyor

G5, Ghonli

C.5. Krichna

Ao Haja

S8, V¥ rma
N

Shaskar Misra

A.S,. Salini

PLK. Narsyanan
V.M, Karanjia

d., Vankatashan

StDj.Kamanhallfr
",
n.3, Baraja

H.P, Sharma

M.S. Ragy

':J-Co Saha

R,.G. Sharina

C.A. Mathaou

B8.5. Siuvadla
i T.P, Nambiar
A.G.'Abrahim
P:b. Shaniahchara
- K, ftamachandran

B.0, L. Scivastava

P.P, Sani’

o

- 20 -

KTK
KTK
Karala
Oalhi
Drisssl
HP
Kafulai
Guj
KTK
KTK
Har

Har3

UrisSa.
NE

APS
Kerala
Raj

Kerala

Mah

'.Mah

KTK
KTK
Mah

Oelhi

. WB

HP:

Mah

- PTC Vadodara

KTK
KTK
PTTC 52h..conpur

dalhi

N8R

.Mah

Mah

ilah

Kerala -c-a-h— \’Q'}Jl«m

Guj

Kecala

un

Gu)

Mah
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- 06
.'.i.IVI.I. ”'d_j“
N.G., Nalir

P, Gopalakrishnan

MeML T,

Nambiac

P?.P7,6, Nambiar

T.R.A, Nair

Kishan Chand

R.C,

G.C.

Bhubanashwar

ReG.
0.C.

nath

Muhanty

Sautra
Tokus

Bardhan

Sayed Saliha

0.C,

J.S5.

Dar i

Oagra

Sridhar Panda

E. Shanmugaval

J.C.

Kumar

Srinivas Mishrd

. Ke

w

.C.

803& 
Mohanty
Oam
Boae
Khudkar

Oeb

y

Guj %

Kerz2la
AFS
Kerala
K:ruﬁa
APS
3 j
Ocissa

Criasa

Orissa

Celhi

w3

1

Jdriasa

Guj

Delinl

‘Jdrissa

Tl
Hare
drissa

Assam

Grissa

Ass3am

WJd

RIS

Assam

Guj, e

4.

- Ne

PTC Vadodara

i1ah
N33
Jdah
dah
Ngit
fah

J3

w3

43

Oelhi

'Qaj'

Jg

Dalhi
43

™ .

fJaK

wa.

‘Assam

JB

-
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v 141, g.3, Choudhory . quﬁ@ T NE
162, 3.3, Paul wg - Delni
| ~ (on deputation)
143, MK, Shingacam N Mah Mah
144,  Pritam Singh | | Raj Mah
145, M.L. Shasma . ~ Delhl Dalhi
145, S.K. Kundu | ‘U3 J8
- /147, ~Uinanda Hazaciky : Azsam NE
148, = V.P. Wani | ’ fuh Mah
149, i, Sul\'u‘:'nur'u.n - Kurala Mah
150, . 0., Solinki CoGuj vl
1s1.  p.T. davlanl ADS NDIR
_’152: ';?t. ,Sreeqhacan 'K§£a1$ Mah
193, R, Ponniah |  f§' TN
1S4, ALP. Radnakrishhan _A?s | 'RE!
BEER S. Pandian ' RLINS - TN
156, S.5. Rawat o uP
157,  P.C. Philip . aAPs AR
158, A.u. Beg ' Uy cUP
159 M.S. ALl . . {TN.{- VTN
160«. A.‘.},Nubhukqtn;ruq\{amy ‘l“‘N - TH
161.  Gulam Mohiuddin w L
162. : C.P, Arora ' ‘ Raj; | Mah
163, - P. Kandaswami TH TH
164." A'.G, Palsekar _ | Mah 4 Mah
10665, p. Raghavaialv - AP AP




197.
103,
189 .

190.

- 33-

5.L. Hotkar
T. Sanjgnﬁi
Ramjea am
.M, dun

Laldhargi Ram
C. Choqdaiah

y. Balapa

S Shankaer Das

P. Prumanandam
3.L. hambhl

A,D. Jankar

2y
Prwndraval sharwal

Shakyd
Rainmagswamy
pacmar
Dhakre
Gahlot

0 lanki

.‘Vaghala'

c.8. Parmart

« Damnash Kuina L

p.C. gachat
KT

Aangan

A Lingaraju

KTK

AP

. 8ihasrt

Bihuf
Bihar
KTK
AP
Uihdr4
AP

R4 j

.Guj

[an
(P
™ -
Guj -
P
Raj

Guj

I8

Guj

Guj

Je Lhi

KTK

AP

" gihar

gihar

pTC Darbhang2
KTK

AP

PTC Darbhanga

AP

Mah
Gu
AP

P

™

Cui &
MP

Mah

Cul

B

Guj

Gu )

Daelni

o\
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 19?; C.R.'bdramoﬁick w3 48
192, Ram Phal-1II | Deipi . Delhi ‘
193, G.N; Maghram ' mp‘kt, p
194,  Dandigaiah KTK Mah
195, . Jagdish Pd. Varma Raj ~ Mah _
196. K. Vasudevan Kerala , Mah

197, B.P, Dahre ' I BT
193.  Saboa Lal Delhi = Delini

__{99' A.?ﬂ Parmar _ - Guj - E Gu j |
200, G.0, Nihcpnia Delhi . ; Oaslhi
201,  D.N, Gajba Mih : Mah
202, ‘Bhaguan Marandi . Bihar a W8
203, K.V. Rao AP AP
204, . Varaprasada Rao AR AP
205, R.S. Kardam Delhi Delhi
206, Ram Nagina : up ud, ey
20., P,C.ABunkar - Raj MahA
208, = N.V., Vedi ' © TN ™ S ,
209, M. Nohqn Dus | ) Kerasla ﬁah
210.-  R.Ch.V, Prusad : AP Y
211. - A.B. Patel - © Guj T Mah

3. VIGILANFE/DISCIPLIHn?Y CASE IF _ANY ’

In case any vig, /dlSC. case, of the. type ruParred to
in.0.M.No. 22011/4/91-L9tt (A) dated 14-9-92 Pram DOP&T:
circulated vide this office memo no. 25-19/88-SPGC dated
13-10-92 is poending against any of the officials, he should

'not be relieved Por rosting without obtaining specific ordors

Prom this office, -The officials against wham any punishment
is - current thay should nat ba pranotad bz Pore axpxrv of
currency -of punlshmont A ceport in this regard be submittod

lmmodxufaly. .
oo-oio 10/"
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4. FRIBATION PIRICD

211 the officials who hava boen prmotad to tha Postal
Suadt,/Postmesters Troup 'g* will ha on provation for 2
vears and theic cuitability to hold this poSt,uill be ;djudged
on compiction of tua yeacs of probation. if any official
proceedns on leava for a period exca2ading 303days‘dur;ng this
period, Lhe probhation period will be extend%d,dependlng upon

the pariad of leavae.

e o e

All thu afficials, including those Who have not bean
imnagted training, will be directly promoted to thelpostal
Supds./Aostmasters Group '8¢ uithout wuny training for the
praaant., ' T C s Lol
LRI . [P

G.. - OJFFICERS ALLOTTED OUT OF PARENT CIACLES
The Circclus of allotment will immediately issue posting

ordors, and in any case not later than 15-11-92Z.° In case of any.

diPPiculty in issua of posting ordurs, the ;matter should Do,

brought to the notice of Directocate by 10&11-92.w;Ihagparent

Circles afiguch ofPicials,on reczipt of poStingVOQda:s,‘uill

imnediataly reliove the ofPicials unless thay-submit"uncondi-

tional declinution. The CPMGs of tha Cicclo of alletmant/

parent Circles’ will personally ensure issua of posting orders

by the dua date and immadiate relief of oPiiclialu, Ocopite

issue of posting ocders, if any afficial does not:join by

15th Dac. 1992, it will be presumed that thzy havae, deglined

pruomotion, ‘ . o

7. The charge reparts an cansolicatad porm (not indivi-
dually) may be sent by o/o CPiG to this office Por issuing '
notification claacly indicating tha order NO. dnd date.. :

oA ALY et

Jlﬂg\&#4’§:::

(T.S. ovindarajan)

"Dicector (STAFF)

Copy tos:: - _ » -
K1)l Chief Postmasters Genaral / CFM Bomhay/ Postmasters Genarca.
Dirsctor, Acmy Postal Service, c/o 55 APO. ‘ 8
Principal, Pastal Training Centres.

Training-P Cell, Directorate. .

A1l Dircectors/Dy. Directors of Paostal Accounts.
Work Study/Vig. Sectiona of Postal ote. .
All concacnad associations/CS to mambﬁt(p)

. S0s Guard file. .

oo I S oA W S N oS WL I o Bt

) - . ' . '“ ‘ .‘,\'\\}: \( ' :
QX%? i o ?i.D. ﬂaht37’7—
% ‘ . snction Officer (SPG)
X k : |
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= ﬁ\ ' DEPARTMENIT. OF POSTS . (7(
QFFION OF THH OHIEP POSTMASTER GENMRAL: ASSAM CIRCLE: GUWAHATT — 781 001,
IS, sRace/37/61 fon, 1T . dated at Guwahati the 24.11,1992,

. In pursuance of Directorate, llow Delhi order no. 9/52/92-SPG,dated
2.11,92 and G0y Shillong memo no, Staff/13~15/92, dtd 13.11.92, the followint
approved officers of Agsanm Cirole are transferred/posted to officate in
Postal Services; UroupB in N.B, Cirele at the offices and againot the posiy
montioned Lelow ngodinogt thoir nanes, ‘

Hame ) Place of working ' Posted at’
lo 8Shei B, K, Dapy ~ - Dy. PM, Guwahati Gpo Dy.Supdt of Posts

0/0 DPs, Itanagar

A2, Shrt G. Ry Dol - ABP0s(Cel1),C0,Guwahati” Supdt, PSD, ilohar,
. : N.E.Circle wef 1,1,93,
5 Sri B, B, Chowdhuty ABPOs(Inv),R0,Guwehati Supdt, PSD, Guwahati
3 : . g ’ under N.E.Circle,
4+ Sri Dinanda Hazarika AiPOs, Dhubri Dy. Supdt of Posts

0/0 DPS, Kohima
IqﬁE. CirCled
Tho'offidials may be reclieved on office arrangement to enable them to
Join by 15,12,1992 except in the case of Sri C.R.Deb, who is to be relieved Ly
1¢1.93 asg hO'han.beun;posted asgainst retirenent vacancy, :

The promotion of the officials are subject to the condition that no
disc/ vigilanco cmsa'isvpending or contenplated against then.In case any diﬂca/
Vigilance cnse is pending acaingt then, they should not be relieved and the
moatter reforred to thig office Linnediately,

The officials are yet to be undergone Institutional and field tmainingw,

Usunl chaige reports should bo aeﬁt to allqponccgned.

\ A Lraophaat
(M IAWPIINIAW)
DIRECTOR OF POSTAL SERVICES
topy tog= . - o | ASSAM CIRCLE: GUWAHATI — 1,
L+ The Direotboi Cotieral (SPG), Doptt of Posts, Dak Bhavan,New Dolhi~1 wto Do
No, 9/52/92-8P0 db.2,11.,92, : :
Ay The Ohief Postnnoter General(Btafr), N.E, Circle, Shillong-793001,
G+ The RPMG, OGuwahati-]
4+ Sr. Supdt of Pout offices, Guwahati Dn, Guwahati-1
Ds The Supdt of Togt offices, Goalpara Dn, -Dhubri
(4 Sr. Postmaster, Guwahati GPO, .
T+ The Postmapter, Dhubri HO
8. AMO(Bgt), CO// RO, Guwahati :
9+ The AD Afos, €0 // RO, Guwghati | o,
10.A11 Group Officera, Co// RO, Guwahati - .
11=14, Officials oconcorred . .
15410, 1’71“7-01‘ the: officials conoerned. | Y /.4“9«4.« [ oar>
1)-20. 0/C/Spaxq - . s cctor of Postal Servicés
2. Supalt -'b“’f Grmben /i ilcbuar. a DiXssam Circle, Guwahati~l

T

]
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- DEPARTMENT OF POSTS . I
~OFFICE OF THE § [EF POSTMASTER GENERAL: N, E4CIFCLE I LLCIG

Memo.Noy : Staff 13-15/92. - i Dated €h11lisc, the 13-11-92
) .t N -.'n‘ N .. b L .‘: . * ¢ - s - ) .v‘..
- In pursuance of -the Dirccenr czreral (Focts) New
.Delhi's order No..9/52/92~5IG dated 2~11-92, the following
apProved- officers are posted to officiate in Postal-surdt, /
Supdt.‘PSD/Postmasters'Group ‘B' at the offices and against the
~Post mentioned below against their names, .In terms ¢f Dte's ins-
truction, the . new offigers should be relieved to enable them to
Join: by 15-12-1992 except in the .case of Shri C.R. Deb, N

. ° - Name . Post ‘ o
1)  shri S.P, Singh ‘Dy.Supdt. cf P.Os. ° 0/0 DPg Manipur
. © - : L SR Imphal,
v 2) " shri J.C. saha Dy-Supde. <7 P.Os  0/0 DEs Mizeoram
B R RS SR L RIS B Aizawl reliecving
T e _ ] e . s - Shxi 2, R, Bhowmik
S IPER I YRR EE SR oot . .. transferred,
- 3).:8hri ‘B.K.,:Dam" ‘Dy.supdt, of P,0s o/0 D.P,s.,
S REEIE COREE I PRI . © ° Itanagar.
4) _shri C.R. Deb. . ‘Superintendent 'JP.S,D,A;Silchat
’ ’ ' .." S - .wo.e;f.(’ 1’:1"93.

5) 'Shrifé;é:’Chouthry' Supe:{ntqueng e P.S.D,,ngyéhati.

6) shri Binanda Hazarika Dy.supdt.of P,og .0/0.the D.P,s., »
R oo L Nagaland, Kohima,

2. - % They will be on probation for two years ang their
suitability to hold this post will be adjnudged on completion of
two years of probation. If any official proceeds on leave for a
period exceeding 30 days during the first WO years, the .

. ‘Probatjon’period. will bé "liable to be extended accordingly,

3. ihf”-They may be called fcr institutional and-fieid,
tralnings at any time, . " o
4. ‘" The following officers a}e transferfed,and7posted
to the offioes noted belcw against each, ‘
1) "Shri A.R. Bhowmick, . ' Dy. Suplt: of .P,0Os, ‘
Dy. Supdt, of P.Os, hgartai» 2ivision vice Shri _
Mizoram Division, , P.r. Wr 3] Mazumder :

traterrered, . _ :
S, of P.Os, Meghalaya
Diwese e 391 den s without
ez toenaorakicn relieving
Shci Layam, '

3)' Sari S, Shyam, Lsiti. Cirector (“.:mh),
T Chiets Ofiice, o saeng,

@k' S.P.0s, Shillong. S0
oL L ]

2)  shri P:K. Nandi Mazumder, -
~ -Dy. Supdt, of P.Os, .
Agartala,



5,

‘relief and assumption of charge by each cfficial

5.

| . ;- - XQ//
- 38 - A i

“
I 4 l“.(lll;_'(.'- LA ’ ‘. ;
. . k --..\'.."(l":/
I
i

’ /
61(U1]$V
s NU ( Ifl ’ . e " ': s )
e _ o ”w | : |
: | N " AN g,*’-?:‘.:' () I
_ 2 - . “"\\.ﬂ;\““ ;
3 ST e

A

-Charge reports shculd be sent to Circle‘of «C2 on

Shrilh.R. Bhowmick, Shri P.K.: Nandi Nazundcr ard

Shri. s, Shyam will move only when their ro1AGVers Join.

Asstt PObtmaster Genural(s&E)

Copy to ;-

1) The Directer Genoral (T <t°) New Delhi with
reference tc his eordi: bo. 9/52/92 ~5FG dated
Z"ll 92. i .' . _\ [

“3Af :72) The Chief P M G., Assam Circle, Guwahati
' :;) All Directcrs cf Postal Services in N E, Circle.
4) The Supdt. of P. Qs, Shillong/bbarmanagar.y.
5) The supdt. P.S.D., Guwahati/Silchar.-v

2.5 -6) The Director of Accounts (Postal); Calcgtga.
. - :V C e .;7x The Officers concerned. ‘ ’;'”; )
”"Q'?, C%L»p?&( .-8) P/F of the offlicers, f ‘ ' ";1 ‘ t
i\%‘(wﬂvﬂ’\ -.9) The Ssr, Pustmaster, Shilleng G.P, 0.'3 _ .
1;(;/\ ‘ 10) All Head POthastcrs in K.E. Circle,'ﬂ, o
M - l?)'593r6° S f ; :u::i*,\xh~
N N R

.,

~»-——~z:éﬂté 731217/*\“’,/
For Chin< Poctmasto: G e x l,;,
" N.FK. fi*C’eJ S‘il‘fﬁﬁc..

-

,o



D a0 nxT OF POSTHS TN A
GUETCE O THE ST L POST ST SR ERAL sAaSsal CIROLE .
GUWAHATT - 701001, - - _ N
A g
\:“_‘.
Ta,
\,
The o, Postmaster,
GQuwaha ti OO,
v‘l"r
‘ " - o ' )
L(,;stnlf/1-ﬂ’”/\a Daited &t Guwahati the 22-17-90,
Subt - irransement ror releuase of Sri C. R Deb of’iciutinﬁ

Sr, Postwaster,Guwahati G.P C.

Shri C.7.Deb, DPM,Guwahati G;P,O, ?nd officin-
[‘.11\/{;. Sry Postmwast o, Suvanati G.P,0, way be releived on
as%%%ptiun of enurge by Sori A.ﬁi?iswas’ 5o &5 ‘Lo enable
shrl Deb to 3oin us Supdt. of Postusl Store Depot, Cilchur
=5 ondered under Chtef Poild,,Suwahati 1s memo No.Staff/
2-7/71/Ch=TT duterd 24=11-92.

(FNaTH)
. AR a(tare)
Yor Cnief, Postmasnter Jencral,

asszm Cirele, Guwohati,

o Aemnin

SUtNof Post Cffices/Guwahati for
work. of [Pl may be managed
i of approved candluate

Copy to ¢ B
i :
t The =1,
informaestion o 7

- loecally till select

' is wade wvuilable,

)

‘ For Chief Postmaster Scnetal,
yb ’ rssam Circle,Guwahati,

e . SR




e T | Annex wre -YL

-i ' 5 | L, Department of Posts {
; \ office of the gr, Supdt, of Fost Offices
huwuhuti nlvialon :3rd Floor, lMegliuoot Lhawant Guwahatle 781001.

_No.B/L/?/Officpr/Ch~I11 deted Guwarati-1, the 23-12-62

" In’ QCCordance with the Chief Fostmaster uencral, Assam
Circle, Guwahati=1. letter lo.S5taff/1+330/886 dated 22-12-G2,
shri C.He Leb,oftg. Senior Postmaster, Suwahatl HO way Le
relieved on office arrangement on assumption of chargo of
Senior Postmister Guwahati HO ty Shri A. K, Biswas, so as
to enatle Shri C. R. Vet to join as Supdt. Pe5.0 Js/Sllchar
as ordered urder Chief PG Guwahati-1 memo No.ataff/j 7/81/(h Ll

dated 24« 11-92; ,
. enior 5013{ LR 0s
Guwahati Livigion::Guwohati=1
Copy toi=

(1)  The Senlor Postmaster, Guwahatl HY for information
and necessary action.

(2) $hri C. . Let,oftg. Senior Postmas ten Guwanati HO
// Lfor 1niornationg

(3) . The Chief PI'G, assam Circle, Guwuhati~1 for
‘information. . ' \\V

Senilor Bupdts of 1,03
Guwahati sivisioniCuwahati-1

- i

T i



(g7 Mm%

o a3 fi“-‘ffﬂf&d.:ﬂ q-(\

3 wadt awra sl fafir i PG .

Ca

Amvam v/

i
A &8 16 , ;

A Sy ppandin ) e FORM 16 Sb M5.0.(T)- 1%
. L IR :
arﬁzrq 3T T /LAST PAY cemmc;\gre
& *° “";..::;"";"l'“"'"""‘ P4 00000000000000000000s00tanne ‘-00‘!-...'0000'0000 tevetses. g oo . -. tf'. e e ql Rf'u'{ i(’m 3
v d-‘ "‘"“"""H " g’“h Yy o . odeniiie carncens sgeflircaseciiins o ﬂn,“'u..‘.u. 9t Wi u} (ﬂ' a'

oo gpe
[LTRTTIeITN Mddidd

ing o, FELL
o R

fag xman) ot ) ng g i—
-9 ﬁohas been pald upto... ..at the lonowlng rages (=
L .' . W‘I Partlculan . a
BECE AR
Substantive Pay oveie

-\t-n

,/Kbkff ) .!......?;:

seedossrencenns ct00cettoncacane
.

; ',:' ST dar %’lP RN P,L'
Vo Ofﬂciatlng Pa? RV v Speteesessniseniana
. L W HilE \‘p*A -Jo @& IW
" Allowancas e(c. 8@«. reratesenentaaeenens -.ll PP | ,‘2 : :7-

w\‘('[hruculars _ 9 l‘

"
.""_'.‘.""" See -""""' eoe ---.t-0u-- . -.o,..-.-“..-owo‘--cn..u.u.-.-.-lo-.;u" ..... X rvm“'g&%”‘? e e

‘ 1! i
Stepene LA R TR TR RN R q --...‘.. ...... 4000 104t ‘e evlapriecsttone A

IRy . /602\ ~... 'WFWN PO S

Lminulnc‘n by (Accountant General..'

'I H

,.a-. sessernaes “...n

«-o..:\.u- Ceoesre,

14z Gonoral Provldem Fund Accoum No.

seceesens .on.

" eqloMego (8)-18 éé

Mo made over chnraa of the of]

—— it teressssece -.-.-..

...-u..un-u.ou-.. .

4 9Rg gy f(Q g &R A sﬁnrt aEQ Ty
kccovcrlcs are ta be” mad

f. a2 A% fag 1o w1t aqan w22 ¥ ey
dfo hay boon paid loavc safary as dotailed be

o, Qx P@ "7&’&{%}’{6 ’ .... ,,m ......... e 1 Q8 mq}.q [':ul.l'

o ......,....:..,.noon ofiireenns

qn‘\ ¥ a7 & X x2\Maj " i) a t

77!'.'... .

G N
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low. Deductions has been made as noted on the reverse.

o afufpericd TYRace . al@/Amount
AT S T S T 8% %o _sfamia
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ceerereer-B MONtR e wrvesscarnserrerronse

PESTRRY -1 mOﬂ(h.,.. Pestesnte saetann seniee e

sfagia -
----- ll’p

i

2. Iy Tasafafaa T RGIT F i L S f
tHe is entltled ¢o draw the followlng - E

9‘ r\ AR AR KV R TRY F R P eeceans r(;‘ $ q—'q ru Q' l)\

!u ls al¢o entitled: o lolnlng tlmo {or. w of . »&' S

. Frifafioy g)g, mfafaq] an faey wlwr ag qﬂm fnfu it a xea R ‘— ' v

tio ﬂmnto: tha fnsurance policles detallcd below from Providene Fund :—

S LTTE
Namo of the Insurance Company

siifage ¥ ufm
Amount of Pramium.

qufad) gdo ¢
No. of Policy -

sﬂfmm W Q1 lana i
ODue duo for the date of Prcmlum

: TN -« .10 N
R . :
R AR A I Yo

o §
) H

Y
Q. Y% 9f & divw -3 wa qv aa% zma fuz aQ
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.

A g1 faata qezaps qx- foen 81
om him up ' ¢o tha da;o from the beglnnln

caverso, .: I e e o
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‘l"’“/oatod Trrterereessanes “q ¢ ‘qﬂa"‘lbeslznoucn ......QS.......)‘. b A el SN .

s —— 3% amd :ﬂ T« mEfaa a0 AW 3 g § wigiqa e :m aR usefaa a!mﬁ:z :

A afgg 4 @ ama 2 1N eI W o aamﬂm qftsea @ 2ok TMmea
TEAIR f@ A lamatg & g1z N Jar afwerd 3ae1 8ma vieey B 51 G 47 1d 331 AR /) UAfaa A0 b Fr

"’" LT P T RI‘Y graer g B3 ug l?tamt Ira ke &vashia a(m’l m j 4 1RaT -8t gne u\ T1iua mw@

e i wagar afes R feqg afaor. R EY

m:w'atmfml S e

' - | 1
flote :—Agalnst Serhl .No. J the ln(ormzu(n 3hould be mcorponud by the Head of the ¢flice In case of nchgirzetted Govern®

e Leevants and by the Treasy

ry Officer{Officer himselfin case of Gazetwed Cfficers, In additlon whena Government servapels
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no:ount aftec transfer should also be recmded
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CFFICE OFTHE CrllF PO}l PEKAGITVERA L, . - o Tpo . SiZLLONG.

s

PAY /UEAVE QAI Y T, SLIP, :
HOLBGT/RAQ/0-2 a/ray Ship, TPt 2t Shillong the b .Gt._1993

Shri, Jevs & P D_\Qo

- O e —— oty it

Jv?cw Ded _ &ldom oy

e titled to pay/Leave SAlIry Al &l . inoa ot
LL.e monthly rz .s vhcwn below. from the date(s) erc: + sa. This

sub ject to urull deduction productions of DLES f_L.zz,,-.-?d Crrti-
flca'tec and ldst the amount alrfady dréaw and also .urjcece to
€ristance of scction for the Pest hiclu Ly himMher.

...—.._..-.._._._--—-_.._ e s+ —

Scale of palZOgQ _%Q QDQQ_ b{‘) "'(5‘ BQQQ*‘OO B’TUT’Q'

— e — e e

b

B 2 v e Iyoor
Qlfr‘h(K }

Pay/Cafa o : : ‘l&c'm!' ¢

Special pax - |

.

S.D.A. | N 53] /?‘f

Dedrrze. 2)1g. pod qu\}k

(@4 cheiciol r\r-.' .' ' 4

< :-y Conpensatory AS 0\@_\,@*\,\»\ Sl

Eale wanoss -
,S.ivv Vo hcm%%mh*

i SN &Q e~ a2 9. @ <
(P Wik

IR .

D . : ¢« Lt "‘ oy
Copy tai~ Fer 0L .,v_‘ P N L(: Bl .
S R R INCY JD\S\) Q\fr‘u' P ), @\w |
) " 3. Director =% .. O Calen e
.\\,// ' ‘/«1 " SG 1"‘»'3’.’:6 BO i :; L .
5. Peroenay S
BOte:e M0 v Oon 07 vt S sSerc R ol e e
O Cowi, e B I - T T Corelil la
) . . (;; R -




1 B o Avnexwne-1X
) , ' .

' . ' . ‘ l‘) / i
4 NPT i DJJPAR' NT OF pODT IVDIA . ¢ / »B\\ 1
GERELE O TH CHIEFR POSTVA QTWR GENERAL N.E. CIRCLE SHILLCH: ,

i e =

>

PAY/LEAVE SATARY ETC. SLIP

. ‘ , . M —
No, BGT/AA0/1-1/40/Pay Slip Dated at Shillony the kﬁ)}gj:gsum )r\:(,

by e - e b ewe e aem — e —

S cdna
Is entitled to ply/leave s2lary ard allowance at the
monthly rates shown from the date(s) specified. This is suk:ject to
uswdl deduction priductions of presciiked Certificates and 1lacst thc

dmount-alreddy. drawn a8nd also siukject to existance of sectiofi for
the Post h&ld by him/her.

.4 -4 _________________________________
_ictlf ff_lffy AEGR -~ €e ~ 2WEE im IS ”uc*o = - ¥
2rticulars From From From
>ay/Offg,Pay O\— O\— A%

»pccml pay
NHePoA,.

Transit pay/ —) @5 QC\QQ ( S

neave salary
SaDA L

hearness Alls.,
HoChA, ,
City Comp.AllSi.' . , )
ltouse rent Alls, D ('-'-(‘\\\“V“\“".“\’% Q“~
&, Total
a

s

Do

- o c:zuué. \‘E\l
-
) Asstt, D;xecﬁ( /Cs)
For Chief Postmaster General
N.Z=, Circle.Shlllong.

Copy to:-

1. The Asstt,Director (A)/Sr,Postmaster

2 e Dircctor of Accounts (P) Calcutta,

3. Service Bosk of Shri _ R, D& .0 Vepfear.

e mm e e e e e e mme we Gt e me e — e o e w— —— -

%a Persoml File of Shri _ RNe -

Hote s~ Dediiction of funds Suk Scributing @nd recoveries of Govt,Dues
38 noted in the 1last ply certificate should ke effected unless ether
vise stated,(2) Whether there is eh@nge in the :r@te HRA dueé to actwdl
of increment oecugdtion of Gevt.Qrt. or any other edsusc¢ this office
should ke specifically intimated immedidtely for issue -of revised- PRy
¢ntitalement slip in favour of thc office, ‘

_.‘\ —
For Chief Postmaster. Gen éral
% Y N..uo CirClE, shillong"‘l. e

@ ' _ :
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PAY FIAA'I‘l‘gNs‘ MEMO » 'm‘ﬂ JAFV\Y\M\AM"X

DoO.Pe Order No,23-n/a7/PE.LI(PLC) dt.. 9010.97 g\

M.0.F.Order No.(MOF)Gazette Notification vide
GoR_569(E) dated 30.9. 97.

Lo HMame $~-CHITTARANJAN DEB Deuslynations SUPDL LSS Gr.'B' SUBSTANI LVE,

' 20' Existing Pay Scale v: 2000-60-2300-58f75—3200-100—3500&
3o Revised Pay scale : T500-250~12000
4, Existing basic pay as on 1o1.,96: A Rse2, 825,00
50‘ DNI : l-lf 97
6o DA at index 1510 as on 1,1,963 : Rs."4:.18l.00 '

148% upto Rse3500
111% from 3501 to 6000 = Minimum = 5180
96% 6001 above = Minimum = 6660,

7. First instalment of IeRe s Rsét 100300
8¢ 2nd instalment of IR H Re 283,00
9, Add 40% of existing pay : Rsel,130400

TOrAL ¢ < RXRYRALRR
R 8,519,00
10, Stage next above in the proposed

scale including benefit of Be8, 75000
bunching, if admissible. ’ 4

11, I£f 1 increment is ensured in
the proposed scale for every
3 increments in the existing
. scale, the stage of pay in the
proposed scale.

Rse8, 500400

12, Pay to be fixed in the prpposed Bse8,750400
scale (stage of pay at Sl. No.
9 of 10 whichever is higher )

Pay fixed to Rse 8,7&000 on 101096»0

DN I $=l=1=978ss 9,000,400

CPMG Fixation Order No, AP/AAO/FIXN/V CPC/97 dated
Copy to &~ |

1o The Officerfficial concerned.

2o, The S/Book of the Officer/Qfficials ' L )
_-3s The Pay-Bili—section, V’\le\N ... S\

4, P/F of the Offige;ﬂfficialo : o

50 0/,

l R , o . . g
C Niranjan Das )
Asstt, Director (A/cs),
for Chief Postmaster General.
N.E.Circle,&hillong.

|
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T 46 -  AinerureeXI

\ " PiY/BEAVE SaLiRY "TC sLIPY
-Cu-,;(‘,w.ﬂ ML\H-}I\ Y . ?-" / !:.A‘ L J‘ RN .
Gedto/1-1/c: zlf
110,30.0/1-1/GE/8s, Rt
ATO, '

u‘-—- nrll/o hbgf\_ .

4;..‘.‘

- g B
Dated ot Gu\vénaﬁl t;he, & //9} )

|
1
i
{
I

Is entitled to pay/leave salary and allowancea at the
. wonthly rates shown below from the date(s) specified. This ig
~eubject to usual deduction production of prescrlbed certificatcs

“.oad less the amount already drawn and also squect to existence
" Oof wanction for the Post held by hi /ner

.... e L Scale of pay :l- M w“" am = ‘}' ml)"

- rarticulars "' From From _From  To the date or
.  transfer/Prowat

' or- retJrcmf‘u o

- WhIeH 1w war.

-«-—....—-...-—......---...~--.~..

qpeﬂial Pay

vay/office pay PD.” “9 m -— -N'b“”g: Q"‘ QT’_ ‘99}

- ma- — me as - -

TTOSE bt s v et e ey e e e

e W e e

;'r

\

o e aa I i L L
,S.D ]\. ) ) :
?-P;«Icave salary

Dt

A mm e s M e e eae mes e e

Ao-—ho<.~D A,

earers wme we bl di S ma v we mae aer e

v«%w"\ 'if%n Mp )

e me o

_..C ¥

-‘.‘.-.,.,..___»._....

.P*¢l alloﬂance

.\«.mote/DJ_ff.lcult
4~7cg Allowances

—-h-—-.-
-

A'nount Total

“ ae a.

iy wo e tw ol

For Chief Postmaster/)eno“al
Ascam Circle Guwanat1—781 001

, (/; J-) Co Cosa. l«ltz; . For Chief Yostmaster General, :
; Assam Circle, Guwahati-781 001,
/@"”*’ ﬂ/éuwﬂ Co»«u\wi/‘ '
*

@ﬁ"-’ of (

»
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SRR ' CAnngsewe KT
e - 4F | BN
P ' - GOVERNMENT O INDIA
DEPARIMENT OF POSTS _
OFFICE OF THE DY, DIRECTOR UOF ATZOUNTS (POSTAL)
JUWALTATL -781003 _ :

b G
. E
T

PAYILEAVE SALARY SLIP

NS, ASITY 1237720012002 3

OAléd il Uiwakal i 974,91, 2200 2
L To,

..............................

SSevm Gorcle  GULmhak - F€100]

P M IIIIIII\II‘Il\\lllllllllll)llllllll(ll'
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Accounts-Officer (Central )
Ofv thie - Dy. Dircctor of Accoumts (Postal)
: ' : ‘ Guwahati -781001
Copy to:- ’ '
1. The Chicf Postmaster General (StafT), Assam Circle, (Guwahati
_ 2. The Postmaster General, Assam Region, Dibrugarh-7:i6001
. 3 ’

The Asstt. Dircctor ( Accounts ), Olothoe Chief Postinaster General, Cuwnhali-78100|

A The Asstt. Director ( Accounts ), O/o the Postmaster General, Dibrugarh,

. 5. 'Hlk‘. Sl’ Fostmaslcr/i‘os(n’mslcr/H.RO ........ R R N L R AR LR LL NI TT T iy & DOt ""('&}F"""—"
TG The By Director of Accounts (Postal), Guwahati=3- ﬁ*“f)k CPMEQ q‘ el
ST The Accounts OfMicer (Cush ), Ofo the Dy. Dltector uf Accouns (Pustal), Guwaligtl =3

.Oftice Copy.
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Accounts OfMcer (Central )

R ; Ofo the Dy. Director of Accounts (Postal)
RO B i Guwahatl 781001 :
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ra ‘ DEPARTMENT OF POSTS : INDIA -
OFFICE OF THE POSTMASTER GENERAL:DIBRUGARH REGION
‘ DIBRUGARH-786 001

Memo No. Staff/1/15-38/02RP) Dibrugarh the 12" Sept/02

The Postmaster General, Dibrugarh Region' Dbrugarh is pleased to
grant Earned Leave for (14) Fourteen days w.e.f 20.09.02 to 3.10.02 wsthout medical
certificate to Sri C.R.Deb SRiM 'S’ Dn Silchar with station leave permission.

Pay and allowance of the officer .is shown below.
Pay Rs.10,250/- + Allowance as admissible.

Certified that Sri Deb would have continued to officiate in the same post
for his proceedlng on leave for the above periods.

Sri R.R. Das ASRM (Computer) Silchar will look after the curren-t duties of
Sri Deb during his leave period without extra remuneration.

(-;
( /\B.SEAL) .
A.D.P.S(Staff)
O/O The Postmaster General
: Dibrugarh Region, Dibrugarh-/786 001
Copy to:

1. The DDA(P), Guwahati for information w. r.t. his Ietter no. Admn/l
238/2001-2002/1069 dtd. 04.09.02. :
2. ‘The Chief Postmaster General(Staff) Assam Clrcle Guwahan for kind
~ information.
3. e SRM'S’ Dn, Silchar w.r.to his letter no: B- 2/srm/pf DTD 13. 8 02.
47 Sri C.R. Deb, SRM 'S’ Dn, Silchar. ‘
5. The HRO Stlchar RMS, Silchar.
6. The ASRM RMS'S'Dn, Silchar.

7. O/C. : .
' ' . \w 'I Erca
' r7- ) (\’

For Postmgster Gened |
Dibrugarh Region, Ulbruqarh 786 001
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¢ :
LRef: Your No., AP/RP/3-172:02 dtd. 07-08 2002
Z.Nmne of'off;ié_iqis': ShevChitta b Deb |
,3:De3i9n9t_ion:"ISupdt. of Ria.5°9 Livision Silchar
4.Total period ofﬁualifymg services
which has been accepted for the  : Over 33 years
gran'f of supemahng /ety
gr.fovehd pension and Gratyy y.
Rules applicabls: Liberalised pension Rules, 1950 parq.2 %of 6.IMF, OM.
ST i No. FB(16) Estt. (Spl.158) d . 2-1-1961) :
Amount of pehsion and gratuity o
Has been admifted, , T

(8)Pension (not exceeding). Rs. 4750/ + DR w.el 01-11-2002
P.P.O. No. GH-; ' .

(b). DCR Graluity. { not exceeding) i<s 2 33.558/-in lumip
D.CR.G. Inl. No. - , ’

ISSUED '

z,an ily Pension adm issible 1 the event Rs.4750/- +DR upto 31-10-09 and Rs;2,8'50/-+l)R

of death o Thereafter payable to Smt/&k=i-Sadhna Deb

ey (Wife ) wife/husband of Sri/ S, Chitta Rn. Deb *
o i : the family pension will be paid from the day follow ing
o B the day of death of the of ficial. '

8. Amount of pens n/6Gratuity admissible
i after taking into account the reduction

- uin pension and Gratuity ordered by the - ‘ '————"““'“‘; -

(8anctioning ahfhority.

2. The amount of assessed/unussessed

«..60vt.dues ds shown in Form-8(revised)

.-and to be recovered from 1he um ount W g

of DCRG Gratuity,
P.T. O

.
Wbl

ANNEXURE ~XIV
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10.Date from which the Superannuation / 01-11-2002
Retiring/invakid /pension 13 admiss ible 1
11. Place of payment: SILCHAR -HPO | S ,
12. Head of Account: - Pencion-major Hr;ead 3201-Postal Service 07-Pensior

Superannuation flus Retirement Allowances voted (¢
Officers retired on or after 15-8-1947. DCRG 9(4)

: Gratuities D.C.R.G Gratuity. voted.
REMARKS . L
L Particulars of the documents wanting (1) Final last pay certificates local verification m
for in the cldin papers should be - o
furnished /! ' - (ithe period from 01-04-2002 to 31-10-2002

' ; (i1) Final mone tary r.es‘ponsi'bility certificate
(v) Certificate under Rule-62 of €. C. 3 (p_e,n‘Qulf
(-} Statement of famdy of the retired official
(1) Joint photo (in triplicate)

2. _Puﬁticulur; of the govt. duv {eut-
standing against the retired vificial . :
which should be recovered fump © Govt. dues if any should be .assesse:
from the amount of L.C ¥ Gratuity. recovered. . : L

3. Pension/ D;RG calculutivn by Leen muade on the basis of Rs. 9500/-. This C-R. holds .
provided that there sl be nv chanye n the emoluments during the last 10 month
Service, If any change or any event occurs which has bearing in the amouni
pension/DCRG etc, the case should promptly be sent to this office for taking neces
action. 49% D.A. has been taken into account towards calculation of DCRG.

4. The Service Book should be completed in all respects till the date of retirement

+* forwarded to this office alongwiith final LPC/MRC for verification and re turn. -

5. Itis sec‘n’form the entries in the Service Book of the officer that he was promote
HSG-1 on temporary & udhoc basis & posted as  DPM,. 6H-6PO vide Co/GH memo
Staff/11-14789 D1d 11.12-92 wihich wvas alsg confirmed to CP MG, NE. Circle, Shil
vide C.0:/6GH memo Me Staif/11-14/89 Did. 21-05-93. The officer worked in H¢
during the period form 04-17-92 1o 19-12-92. His pay in H56-I was fixed at Rs. 2450

‘the meantine he was promoted to PSS Group on 'reigulu.r-bb-:'ia‘ aqd' Pos tal as Supdt - P.

| Qlchar, He assumed the Churge of Supdt. PSD Sil?has‘- on 04-01-93. On his promotio
PSS 6roup his pay was Tuced e hs pay in H5G-I which is irreqular Since his promo
in H56-1 was not requlur iis pay should have been fixed w.r.t. his pay in ASPOs c«
(Regular Post) under t 1o cEa)(D). The revised fixation of his pay s shovrn below.




Date

4-01-93
1-01-94
1-01-95

1-01-96 -

1-01-97
1-01-98
1-01-99
1-01-00
1-01-01
- 1-01-02

Pay required 1o pe fixed

— G

2450
2525
2600
8000
8250
8500
- 8750
, 9000
9250
9500

2600
2675
2750
8750
9000
9250
9500
9750
10000
10250

} b aem _go- 230 ~EA-T5=32n-In 2

Poy already Fixed as shown in the Service book

A 7sm; 26— (2 e

The case may be examined m the above light and over payment involved form 04-01-93
onwards inay be assessed anit receeered from his DCRG.

6. PP.O. intunation of DCRE Com. Authority will be 1ssued in due course.

To,

The Postmaster General ( A/Cs)

Oibrugarh- Region
DIBRUGARH - 786001

b

Accounts Officer(Postal)

Pen Section.Guwahati-3
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. OFFICE bF THE DY DIRECTCR OF ACCOUNTS(POSTAL):GUWAHATI
L Noe comen A J002- OB/ PN-BR/ 2000 ~0%/ D~ Datea: & /1p/Seps

N 4 ‘ ' ‘ '
u Tﬁ;epéstmte‘; . ' ' Below Rs, (?1 o 5 \ 66*()/::‘ ,
L SCPChasiiPo. o ' f

Lo e PMEG, Dibrvach b DN Dibawaes h- ¥S86en) s
T .in his lcttcL:}Np' A_EJJ{P/B*!? EJQZ.. dtdi,?f@r-vé?op;)_san&;pioped '
© the payment of Rg, Q 83, G AT [x(Rupees TwolakhTioes G dhnce
mOUOCW & g};xﬁu;‘(}ﬂ(f&éf ﬁ:l' lfc\:{r‘xfy bei‘ng the commuted véhlue of
i ore._|Opo]=l Wf'oﬁt o'fjthe"pensip{‘ of Rs; \1}7501? per
f'f month ;:ahzédfto Sri/smt, le}yfi%(ﬁr,ﬁifr\- 1)4153' -
-}fw%hol&er Of PPO No, GH- 4| =

‘

Iy
i}

. ~+ I would request you'to please - .
-7 arrange payment of the* ampupt as soon as pcessible. Lo

) q 1 ., Reduce pension ?_f_!}s» 2850 (Rupees T4 v R plwrruel

5 "ﬁ&" Htw,cf?u"cj , rr'{ A Yonly pl:r month consequent on : :

. - - BikAarn P J.,‘.; ¥ ’ LI . . - N

' conQnutatior’i may pleaseé: be peid to Sri/Sme? (_jgru \{C\, Ko D.G.&): :
N ’ , .. from the date of rcceipt of the commuted - '

value of 3 xﬁ"gnﬂus,ai"tci‘; issue of this authority whichever is earlier.

A ‘note to thils effect may pleasc be made on the reverse of Both

Halves of thd above NO. PPO uncer. attestation quoting this letter as
‘authority. “! :

3. A separate B1ll should be prepared for the payment of
commuted money quoting the No. and date of this lotter as authority.
and the paid Bill alongwith thre original authority and Form 'C'
should be~fory§xdgad. tq' this gffice.

"

4. - payrent has to be made through gl-(‘_‘i\‘ C F\,C( ko Hf:\o.
. . , ) { '
5, - Recelpt of this quthority may please Le acknowledged and

. it may be certified that the hanges have been arrived out in the
Both Halves of PPO No. GH — « ™

6. The .over .payment of pension @ Rs. | Nep = per -
-month 1if any, from thg date of reccipt .of the Com. value oF 3 months
aftexr the issub of this authority whichever is earlier may please
be recovered from the pensioner and credited to Qovt. in the - ‘
8chedule of UCR under intimation to this officc. ‘

. Y. ’

ﬁ ’ v .
L= -
£ . b Accounts Officer(p)

i . ' , : O/c DDA (P), Guwahati~3

;f‘,'. NO. SR L

e } :i v ‘ - ‘

D~y 33% - - '

Copy forwagded for ingormation to:-

. 1. The e

. Shriyfswmc, éb;"_’l';&m ¥ o :D;f_/QD -
e No - f A, Lok _Road
S-20 Coak ~ IRE00E.

\ .
SN M-
" : . Y
‘M (‘XL . for Dy.Dircct;_o’}/gA/CS(P)
‘ \ ?j“ <O hssam Circle,Guwehati~3.
, & ) - - R



53- Annexwe- XV (8ues)
m b m‘i'~‘i~ N E I’OSIS INDIA

STER GENERAL, DIBRUGARIY muor\
1 xm\l GARIE-TS6001. ‘

) No. ,".1'/’17\1’,’3-1}72/02 Duted at Dibry purh the Hu' Oct/z
" n pursaaice of the DA, (M\humil letter no. DCRG Tut. No. 48/2002-03/PN-
58/2002-03/D:392 1d 3-1usb7, e cuou st the Postniaster Generul , Dibrugarh Region,
- Dibrugurh-is Liers Dy cotvey o 'm puvbeent of R -,~3,>58/( Two Iakha thirty three
v thousund fivehundeed Bty eigiin

oy on being the DCRG amount payable to Sri k,muu

Rn. Deb , >Rn1 e D, n]\u,! \&nul dite 1o relire on 3i-10- ’)OU')

.
(]
L
i

The mf;munl o DCRO e debiuble 1o ?\'114-3201-0’? l’c’u (I[H) i)(,‘R(} voted.
'.'i N o]

i

The oty SLunding, A 1y ecaver dmu) ;rleu- be

credited Hu(mgh LR wnh
Appxopxuw (Jkizllla o Lml..w Dol ctissification of Accouns., :
(AVB.SEAL).
AD(A/CY)
For Postmaster Genceal
L . Dibrogarh Region, l)mrus_urh 786001
Copy - L - :
1. The m Pos Slinster, St HO Tor eflective ;mym(,u( I
2. Thé ‘*lLM‘ S5 l)n

,)l\..n For information.
3. The DDA(P), (_um‘m,m for mlumluhou

\_/ksmgpocb mm 5 Dy, < o

Silchar on 1111011[1(11)01)
5. (J/(-.‘

\ [ ' - Four l’u‘s%ﬁl (4

. N \‘- . " .
Dibrugarh chum. Dibrupach.
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21| NO s =AP/RP/3-172/2002

' \A&L Sri C.R.Deb, Lape No i/a,

- 54 - Anmeune- 20V o)
DEPARTHELT - OF FUST: 18D LA | o WO
E PUSTMASTER GENERAL, DIBRUGARH REGION

DIBRUGARH

OFFICE OF TH
Dated Dibrugarh . the 09-12~2002

Sanction of the Postmaster General,
Dibrugarhix is conveyed for nrs,l,
two thousand fpur hundrad sevent
SRM RMS *&* Dn, silchar bei
EL for 296 dayg, who retir

Dibrugarh Region,
42,475/~ (Rupees One. lakh forty

Y five) only to Sri C.R.Deb Ex-

ng the leave encashment for..un-ut:lised
ed on sSuperannuation on 31-10-2002¢(a/n),

(A B.SEAL)
: AD(A/C) L : ,
qa’ ' - Forx PostmaSter,General.Dibrugarh Region

, Dibrugarh
* COopy toi- :

The DA(P) Kolkaga for inforﬁa;ion.

N
" 2. THe DDA(P) Ghy~3 with referr

g ance to his letter NO,AdmMn/1-238/2001-2¢(
..2002/1298 Dte.2§-10-2002, o S '
« The Sr, Postmaster Silchar for information
s The SRM RMS 'S'"Dn, Silchar for information, Q
o The HRO.RMS *S$' Dn, Silchar for effecting payment,

] Link Road Silchax-6,
+ Bgt. Section R.p. Dibrugarh, . '
. Office copy, '

(AOBB

‘AD(A/C) ' ,

‘For PoStmaster_General,Dibrugarh Region
*Dibrugarh, ' ’
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y >[JEPARTME:\I’I‘ OF PPST : INRIA b
G/O THE POSTMASTER GENERAL, D TBRUGARH hLGION
: PIBRUGARH
4 .
Koz~ AP/RP/3-172/2000 - ~ Date- 15-01-03 .

Sanction of -Postmaster General, ‘Dibrugarh Region,
Dibrugarh vide this office memo . of even Ho. dt.:09-12-02 for

~R8.1,42,475/~(Rupees One: lakh forty two thousand four hundrad seventy
five) only being the leaye encashment for EL of 296 days in/r/o Sri
.R.Deb ex=SRM/Silchar i5 hereby chncelled. :

An amount of R§.96,792/-(Ninty six-thousand . seven hundrad
ninty two): only has been’ assesed excess drawal in/r/o Sri C.R.Deb !

. a8 per revised fixation @f pay dnd allowance for the period from
04~01 93 to 31 lO~02

Leave’ encaahment of Rs.1, 42 47S/~ as shown in earlier memo and- the

balance of Rs. 45,683 /- (Rupees forty five thousand six hundrad elghty
three) isvonly be paydble to.Sri C.R.Deb ex- SRM/Silchar. S

. /_.' I
] 9&\
(A.B.SEAL)
"AD(I)
FOr Postmaster General.

fcopy.QO»:@ Dibrugarh Region, Dibrugarh

l.The Sr. Postmaster,
'~ Silchar for: 1niormation | ‘
'2.The HRO RMS '‘S' Dn. ‘Silchar ior effecting payment.
3.The SRM 'S' Dn silchar’ ’
4.The DA(P)Kolkata
.5._The DDA(P) Gauhati ~ o

&7 Sri C.R.Deb, Lane No l/A Link Road, SilcharwG

7. Bgt. Section RO, Dibrpgarh.
w7
(ABS L)

AD(I)
For Postmagter General
Dibrugarn Region, Dibrugarh.-
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Dated at Silchar-788001
The 17" October, 2002.

To

The Deputy Director of Accounts (Postal)
Nabagraha Road, Chenikuti Hill side,
- Guwabhati.

Sub: Discrepancy in the amount of pensionery beneﬁt in respect of superannuation
case of Sri C.R. Deb, Superintendent. RMS #

Ref: Your letter No. DCRG/INT No. 48/2002-03/Pen-58/2002- 03 dated 03-10-02.

Cov
With reference to your Memo No. cited above, I beg to state the following for
favour of information and necessary action.

1. I am drawing pay at stage Rs. 10,250/~ with effect from 01-01-02 in the scale of
Rs. 7500-250-12000 as per pay slip issued under your Memo- No.' Admn/1-
237/2001-02/38 dated 07-01-02 on the basis of my pay fixed in PSS Group ‘B’
cadre since the date of my joining to that cadre.

2. I \@s,workmg in PSS Group ‘B’ from 04-01-93 and my pay to the PSS Group ‘B’
cadre was fixed by the authority and authorization for drawal of pay has -been
issued annually by the authority.

3, As per my basic pay being drawn, I am entitled to get the fol]owmg amount of
pensionery benefit. .
a) Pension | Rs. 5125 + DA per month.
b) Gratuity Rs. 252005/-
¢) Commutation of payment Rs. 241326/-

But your office has authorized the following amount for payment.

a) Pension ~ Rs. 4750/ + DA per month.
b) DCRG Rs. 233558/~
¢) Commutation of payment Rs. 23668/-

(Contd.. .page-2)
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(Page-2)

I would request you kindly arrange to revise my legitimate claim of ._pé_n's_i.c.mery
- benefit early so that I may enjoy the pensionery benefit without monitary hardship and
relief me from mental agony and tension. ‘ _ “K%

~ (C.R.Deb]
Supdt. RMS S.Divilon,
' Silchar-¢7880'0.1

'*/ o

Copy forwarded to : ,

1. The Postmaster General
Dibrugarh Region,
Dibrugarh-786001 | i

- for favour of information and necessary action for revising

‘the amount of perisionery ‘benefit early. This refers to RO’s letter. No.

AP/RP/3-172/02 dated 11-10-02.

2. The Chief Postmaster General(Mails)
Assam Circle, Meghdoot Bhawan,
-GUWAHATI-781001.
for favour of information and necessary action.
(C.R.Déb)
Supdt. RMS 'S' Division,

Silchar-788001

To

The Postmaster General

Dibrugarh Region, -

Dibrugarh-786001
Sub : Prayer for Caspal Leave on 18-10-2002.
Sir,

I have the honour\to request you kindly-to grant me Casual .Leaveb'(.)_nh,18-

10-2002 on account of urgent piede of business. : C

Yours falthfully,
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The Deputy Director of Accounts (Postal)

Nabagraha Road, Chenikuti Hill Side,
Guwabhati — 781003.

Sub: - Regularization of superannuation pension case of Shri C.R. Deb,
Supdt. RMS 'S’ Division, Silchar.

Ref: - KRG/INT No. 48/2002-03/Pen-58/2002-03 dtd. 03-10-2002.

Sir,

In continuation of my previous representation dtd 17-10-2002, 1 beg to
state that I am going to retire from service from 31-10-2002 afternoon.

The pension case was not settled as per my due legitimate claim. I was
allowed to draw the pay as per authorization issued annually since my promotion to PSS
Gr-B and accordingly | was allowed to draw my pay at stage Rs. 10250/- from 01-01-
2002. I was appointed as DPM Guwahati HO before my promotion to PSS Gr-B and it
was certified that had I not been promoted to PSS Gr-B; 1 would have continued to work
as DPM in HSG-I post. There was no anomaly in fixation and drawal of pay at any stage.
The fixation of pay was also duly verified and certified by the Internal check Audit
Inspection with recorded remark dtd 21-9-99 made in the service book that fixation of
pay was found correct.

In view of the fact and circumstances, 1 request you kindly to issue revise
sanction memos early. .

Your’dfaithfully
Date: - 30-10-2002

Superifitendent
. RMS S’ Division
, Silchar — 788001.
Copy forwarded to: -

1. The Postmaster General, Dibrugarh Region, Dibrugarh — 786001 for favour of |
information and necessary action for revising the amount of pensionery benefit early.
This refers to RO’s letter No. AP/RP/3-172/02 dtd. 11-10-2002. '

2. The Chief Postmaster General, Assam Circle, Meghdoot Bhawan, GUW.
781001 for favour of information and necessary action.

Silchar — 788001.
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From -

_Sq-

-Shri C.R. Deb,

Ammexw ~g,&_f,ém‘9

To,
Shri M. K. Banerjee,.

Chief Postmaster General |
Assam Circle, Guwhqt,g77§.1001

(Ex—SRM “S” Division)
:Lane No. 1A Link Road,
Sllchar-788006

(Through SRM “S” Division Silchar)

Sub Non regularization of superannuauon Pension case of Shri C.R. Deb, Ex-SRM
-Silchar, o

Respected Sir,

EY
N ...

‘ th due respect and humble submission I beg to state that my ‘superanpuation
: pen#ron and all other pensionery benefit has not been settled as per my legmmate claun

: I was retired from Servnce on my superannuatlon from the post of SRM “§”
Division w.e.f 31-10-2002 (Afternoon). I was allowed to' draw pay at the stage of Rs.
10250/- w.e.f 1-1-02 in the scale of Rs. 7500/-250-12000/- I am entitled to draw my
.pensxon and the pensionery benefit as follows. But the same was not sanctnoned and paid
to me. | have submitted representations to PMG Dibrugarh on 17-10-2002, 30-10-02 and
23-12-02 endorsing copy to your office and also to DDA(P) Guwahati but no action was
. taken to regularize my pension etc. as yet. The amounts sanctxoned and pand is also
mexmoned against each item. :

Less DraWal '

Item ;. Due amount to be | Amount sancuoned and
sanctioned paid amount,
1 2 K 4 i
Pengion Rs. 5125 plus DR | Rs. 4750 Plus DR Rs. 375 plus DR
i | PM | - P.M .
.| DCRG 'Rs.257070/- Rs. 233558/- Rs. 23512/-
. [ Commutation | Rs. 241326/- Rs. 223668/- Rs. 17658/~
of pension
Lea.ve Rs. 153722/- Rs.45683 Rs. 108039/—
encashment
| CGIS Not yet sanctioned | and paid ( Rs. 96, 792/~ was
" recovered as excess
drawal ofPaszjn)

: In the connecuon, I 'beg to mention here that I was
promoted to PSS Gr. “B” w.e.f 4-1-93 and prior to my promotion I was appointed to work
as Dy Postmaster Guwahati GPO in HSG-I Post in'the scale of Rs. 2000 60 2300 EB 75-

A

@«@f ?;,

<
x

3
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w * T 3200/ The pay of the Post Rs. 2450/- was paid to me. It was also certified under
'} €O/Guwahati memo No. Staff/11-14/89 dated 21-5-93 that I would have continued to work
a3 DPM/Guwahati had [ not been promoted to PSS Gr. “B” Post. According to the position,
- ~my pay in PSS Gr. “B” Post was fixed taking into account the pay of DPM /GH. During the
course of last 10 years of my incumbency as PSS Gr. “B” Officer. Pay slip was issued year
after year by the authorities correctly and lastly it was issued by the DDA(P) Guwahati

. allowing me to draw pay @ Rs. 10250/- w.e.f 1-1-02.

L e But, unfortunately, while pension case was settled by the authorities T,t”he' pay benefit.
i~ of DRM Post as mentioned above was not taking into account arbitrarily. As aresult, I have
.. been deprived of getting my legitimate claim. G

} T would therefore, earnestly pray to your good self to be so kind enoﬁg}i'{f?,to kihdly
+ -« consider my case and allow me to draw my pension and the pensionery benefit-as permy -~
legitimate claim. L

With kind regards, .
- | | Yoprs fajthfully, .
o M Qo bhey I1x - 2003 ( CHITTA RANJAN DEB)
Cop 't0:-

1. = Shri ANN.D. Kachari, Postmaster General, Dibrugarh Region, D.ibrugarh for
' .« favour of information and early action. This ir continuation of my earlier
"1 representation dated 17-10-02,30-10-02 and 23-12-02. | ..

2. Shi AC. Biswas, Dy. Director of Accounts (Postal) Nabagér_h Path,
Chennikuthi Hill side, Guwahati-3( 781003) for favour of information and early
action to regularize my pension case. This is in' continuation of my earlier

/ ‘representation dated 17-10-02, 30-10-02 and 23-12-03, e

n hge By 2
& . ( CHITTA RANJAN DEB)
!
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From:- : To,
Shri C.R. Deb, The Director Generalz-,
Ex- SRM “S” Dn”Silchar (SPB-II)
. Lane No. 1A Link Road Department of Posts,

Silchar-788006 Dak Bhawan, New Delhi
- 110 001

Sub - Non settlement of superannuatlon pension case of Shri C. R Deb, Ex-SRM “S”
Division, Silchar as per legitimate claim.

Refi- Dte’s No. 4-52/2002 SPB-II dated18-2-2003 a/t CPMG/GuWahati.

Sir,

With due respect and humble submission I beg to state the following facts for
favour of kind and sympathetic consideration and favourable orders. _
1. I have retired on superannuation from the post of SRM Silchar on 31-10-
2002.(A/N) »

2. I workéd in PSS Group ‘B’ Cadre from January, 93 having approved in PSS
Group ‘B’ Cadre vide Dte’s memo No. 9/52/92-SPG dated 2-11-92.

3. Prior to my promotion to PSS Gr. ‘B’, while I was working as ASPOs (Cell) /O
the CPMG Guwahati in the scale of Rs. 1640 —6- -2600 EB 75-2900/- I was promoted to
work as Deputy Postmaster Guwahati G.P.O. (HSG -I) in the scale of Rs. 2000-60-2300
EB 75 - 3200/-. I was allowed to draw pay Rs. 2450/ in the post of DPM Guwahati. It
was also certified under CPMG /Guwahati memo No. Staff/11-14/89 dated 21-5-93 that I
would have continued to work as DPM (HSG-I) had I not been promoted to PSS Gr. ‘B’
(copy enclosed)

4, On my. promotlon to PSS Gr. ‘B’ my pay was fixed at stage of Rs. 2600/- w1th
effect from 4-1-93 in the scale of Rs. 2000-60-2300-75-3200-100-3500/- (pre-revised .
scale) vide PMG/Slnllong memo No. BGT/AAO/1-1/CO/Pay slip dated 4-6-93 (copy
enclosed) and subsequently pay was fixed at stage Rs.8750 in the scale of Rs. 7500-250-
12000/- with effect from 1-1-96 under the guiding principle of 5 C.P.C.

5. According to the pay fixation, I was allowed to draw pay on the strength of annual
authorization issued by the authority for last 10 (ten) years. The last Pay Slip was issued
by the DDA (P) Guwabhati, allowing me to draw pay at stage Rs. 10250/ with effect from
1-1-02 vide Pay Slip authorization No. Admn/1-237/01-02/38 dated 7-1-02 (copy
enclosed) .

6. The pay fixation made has also been approved by the Internal Check Orgamzatlon

of DA(P) Kolkata.
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7. I am entitled to get my pension and other pensionery benefit based on last pay
drawn i.e. Rs. 10250/-. But unfortunately, the DDA(P) Guwahati did not allow me to get
my pension and other benefits as per my legitimate claim, instead the, DDA(P) Guwahati
has calculated the pension etc. on their calculated pay Rs. 9500/-. They had not taken the -
benefit of pay of HSG-I as mentioned afore-said. They have also recovered the excess
drawal of pay from 4-1-93 to 31-10-02 to the tune of about Rs. 1 lakh from my leave
encashment benefit. _

8. As a result I have been deprived of getting my legitimate. claim and forcefully I
have been deprived of about Rs. 2 lakh, besides, the reduce amount of pension per month.

In view of the above facts and circumstances, I beg to request your honour most
fervently to kindly allow me to get the pension and pensionery benefit on my last pay
drawn Rs. 10,250/ and also kindly pass necessary orders to refund the amount recovered
from my leave encashment benefit. :

For this act of your kindness, I shall remain ever grateful to you.

| Yourﬁaiihﬁﬁ |
Dated Silchar . w/
Thel8-03-2003 (C.B-DEB)
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h DEPARTMENT OF POSTS | (e

OFFICE OF THE CHIEF POSTMASTER GENERAL: ASSAM CIRCLE

GUWAHATI- 781001
No. s@ﬁ/11-4,'3 - Dated at Guwahati the 26.2.03..
~To
. . The DD (P)
Guwgahati -3

Sub - HSG-I- Case of Sri C.R.Deb, retired PS Gr-B Officer.
Ref i~ ;QVDDA(D) Guwahati Mo.PN-58/2002-03/175 dtd. 29.8.02.

+In pursuance of D;rectoratps letter No.4- 52/2002 -SPB-I1 datnd
18.2.03, 1 am directed to inform you that such proposals for rctroapcctwc
regulanzauon of adhoc arrangements in HSG-1 cannot be agreed lo and the —
pension case of the officer be finalised accordingly.

S
(S.SHYAM)
S _ A.P.M.G.(Staff) ,
A | | For Chief Postmaster General,

i Assam Circle, Cd“’ hati-7 8’001 )

Copy to :-

\//Sr; C R.Deb,Ex.SRM, Siichar, Lane No. 1A Link Road, Snlchar-
788006 for information. This referc to his representation dtd.7.2.03.

l.
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_ DEPARTMENT OF POSTS, IMDIA = -
OFFICE OF THE DY. DIRECTOR OF ACCOUNTS , (POSTAL)
GUWAHATI-781 003,

NO. 1= GPF/2-37/CHY/2000-01°/594 Dated at Guwahati, the

To,

Sri C.R. Deb .
(Ex=-SRM 'S* Division)
Lane No.=lA :
Link Road

Silchar - 788 006,

Sub, s~ Payment of interest to GPF ambunt accumulated in !/C'
| No.- €/60380 held by Shri C.R. Deb. :

Ref,t=- Your letter dtd, 7-2-03,

\

Sir,
' ‘It is for your kind information that in yewr- case

Interest for Nov'02 is not admissible as counting of interest is
to be counted after excluding the immédiate SuCCeeding month of
retirement as per C&AG's decision No,2 below GPF Rule 1T and
G.0.I. decision No.2 below GPF Rule 35. You retired on 31~10-02
and your GPF final payment cLSe has been settled on 22~11-02
allowing interest up to Oct2 OZCMmeAiu%Ly. ' '

Yours faithfully.

(P.K. RoOY.) S
Accounts Officer (GPF)
o/o the Dy. Director of Accounts (P)
Guwahati~3,
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| DEPARTHENT OF POSTS : INDIA
OFFICE OF THE CIHIEF POSTMASTER GENERAL t: ASSAM CIRCLE,
- MEGHDOOT BHAWAN : GUWAHATI-781 001.

To, L

Tne Chler Postmaster General(Bgt)

NO. Staff/11-14/89 Dated at Guwahati,the 21-05-93.

Sub:~ Promctioen of Shri C.R. Deb to the cadre of
HSG-I (Dy P.M., Guwahati H.O0.)

Ref s~ Your lo. Bgt/AN0/1-1/GO/Payslip dtd.14-5-93,

With reference to your latter citcﬂ ahbove, I
ain directed te inform you <that Shri C.R. Deb, “then ASPOS
(Cell) C.0./ Guwahati was promoted to %he @;ore of H3G-I
(IPO3 line) on adhoc basis and posted as DPM(I) Guwahati

H.0. vide this office memo of even No. dated 1-12-92,
But he would have continued had he not becn promotted to
PS Group "p",

aal - \
( P. 1'ATH )
Assti.Postmestor General (Staff)
For Chief Pcstmaster  General,
e . Assam Circle, Guwzheti=781 001. : -

Copy to 5ri CeRe Deb, Supdt., Postal Store&ncpct, Silchar
for information. .

,/
/A ' For Chief PO)LN st Gcheral,
&( (&VK AsSsam Circl:,Cu:qh:b1-781“Ol.

¥ ceeme
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Annexure—XX
Department of Posts .
OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE,
SHILLONG :

To
The Chief Postmaster Geneal
Assam Circle, Guwahati-781001

(Attentioh « Shri A.N.D. Kachari, DPS -HQ}
No. Staff/7-83/92 Dated at Shillong the 3rd April 2000

Sub = Notional promotion of Shri H. Ahmed, AD(W), o/o
' the Chie PMG, Assam Circle, Guwahati.

I am directed to send a copy of Dte’s letter No. 8/24-
vig dated 27.3.2000 & No. 9-57/97-5PG dated 29.3.2000
regarding above subject and intimate that A review DPC has
been held on 03.04.2000 and in pursuance with the
recommendation of Review DPC, the competent Authority has
approved the notional promotion of Shri H.Ahmed to the HSG-I
cadre w.e.f. 17.1.89 i.e. from the date of promotion of his
junior official too that cadre. Necessary action may kindly
be taken for implementation of the promotion and
conseguential benefit if any.

I am also directed to request to cause to send a report
to Dte, intimating the implementation of .notional promotion
w.r. to their letter u/r endorsing a copy to the office for
records. .

Fnclo : as above.

sd/~ Illegible
(Niranjan Das)
Asstt. Director (Staff)
0/0 the Chief Postmaster General
. N.E.Circle, S5hillong-793001
Copy to . _ ,
1. Smt.- Aruna Jain, Director (staff)for information and
necessary action w.r. to Dts letter No. 9-57/97-SPG

dtd. 29.3.2000. .

: Asstt.‘Director (Staff)
For Chief Postmaster - General
N.E.Circle, Shillong-793001
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IN THE CENTRAL AIMINISTRATIVE TRISUNAL
GUWAHATI BENCH 3¢5 GUWAHATI.

Oehe HOw 175 OF 2003
Shri C.Re. Deb

2roa0es _mua__a_&g

Union of India & Ors.
secees Respondentse

In the Matter of ¢

Written Statement submitted by

)
i,

the respondents

The regpondents beg to submit a
brief history of the case which
may be treated as a part éf,the_'

-F

written statement.
( BRISF HISTORY OF THE CASE J

Shri C.R. Deb ( applicant ) entered in the
Department of posts on 5.3.1963 as Postal Clerk. He o was
promoted to the oadre of Imspector of Post Offices in 1973
on passinglthe Departmental examinatione Thereafier he vas
premeted.ta Agstt. Bupdte of Post 0ffices cadre on usual

courge on the seniority oum fitness. While wgrking as the

Cmtdoo sne e
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ASPOg (Cell ) in tke O/0 the Chief Postmaster Gemeral, Assem=
Circle, Guwahati, he was ordered to perform as the Deputy

Pogtnaster -1 Guwahati GPO on purely adhoe promotion wvide No.

' 8taff/11-14/89 dated 1.12.92 ( pnnexure-1) .+ Acocordingly

Shri Deb joined as DPN-I on 4.12.92+ In the meantime Shri
C.R» Deb was promoted to Postal “ervice Group='B* Cadre

Officer vide the Postal Directorate No. 9/52/92-3PG dated

211,92 ( Annexure=~2) and alleted to N.E. Circle, Head -

Guarter Shillong. Shri Deb worked as the DPM~I (HSG-I )

Guwahati CPO up to 22.12.92 and on being releived, ke joined
$n the promotional post of the Supdt., PSD, Silehar on

' 4411993 in pursuance of the orders deted 22.12.82 and

23412.92 (_Annexure=3 & 4 J

On joining as the Supdt., PSD, Silchar the

pay of the applicant was fixed with reference to the pay

- of HSG-I post which he vas kolding on adhoc appointment
' prior to kis joinming in the said promotional post. The

applicant reited on 31.10.2003 on attaining the normal
superanuation age.

Teile verifying the service book of the
officer ( applicant ) in order to caleulate the pension

et o. the Postal Account Office ( Respondent No.5 ) noticed

‘ that the appointment of the applicant to the cadre of
HSG~T post of IPM-I, Guwahati GPO vide order No. Staff/

11-14/89 dated 112,92 ( Annexure=I) was not confirmed/

regularised sibseduently. The fixation of his pay on

cmtd‘...oooo
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promotion to PSS Group~'B' grade with reference to the pay
drawn in HSG~I was irregular. In fact, the pay of the appli-

cant im PSS Qreup-‘B' cadre should kave been fixed with

reference to the pay in Aestt. Supdt. of Post 0ffices cadre

~~— e ——

wvhich he keld subytantively prior to his promotion to BS53

———

Group-*3* in terms of fundamental Rule-22(1 Xa X1) ( An

sxtract of the FR is enclosed as Amnexure =5 ).

| In view of the above noted anomaly, the pay
of the applioant was refixed retrogpectively with effect
from the date of promotien im PSS Group~'B* i.8. 4.1.93 with
reference to the pay 1:1 his substantive pest of Asstt. Supdte
and the pension due wvas caleulated accordimgly vide memo
dated 30.8.02 { Amnexure=6) . In consequence of refixation
of the pay as above, an amount of Rg.96,792/- wvas found
over paid to the applicant. As the over payment was irregular
and inadmissible, the said amount was ordered to be recovered
from the loave emcashment due to the applicant vide order
No. AP/RR/3-172/2000 dated 15.1.03 ( aAnnexure =7 )

The case of the applicant with regard to
regularisation of the adhoe appeintment in H35=~1 DPM-I post
was referred to the Postal Directorate for necessary order.
The Direetorate vide its letter No. 4~52/2002-5PB-I1 dated

26.2.03 ( Annexure=-8 ) did not agree to the proposal for

regularisation of the Adhoc Promotion of the applicant in
PEM -3 (HSG~T § post retrospectively as it is agalast the poliey

of the Depariment.

Contdesesssdh/=
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Being aggrieved, Shri C.R. Deb has filed the
present O.A. seeking directions of the Hem'ble CAT te grant
hin regular prometien in IPM (HSG .-1_. ) pest and to fix kis pay
in his promoted pest of PeS. Greup-B with referemce to the
pay scale in HSG-¥ pest and pay him the pemsion amd other
terminal benefits om the basis of the pay drawn last on
superamuation including the consequential arrear amnd as 4

well as seught for refumd of the amoumt recovered from him.

PARA -WISE COMMENTS $-

1. That with regard to the statement made in
para-1, of the application the respemdents heg to state that
prier te retirement of the applicant on 31.10.02 the verifi-
catien of the Service Beok ef the applicant by the Postal -

Acceunt Office ( Respendemt No .5 ) revealed that his pay was

wrongly fixed at the time of his premotien to P.S. Group-B

HO en adhoc premotien in HSG Cadre for the period fron 4.12.92

V.f. 4.1.93. The applicant werked as the IPM-¥, Guwahati
—eee—— T Tl

te 22.12.92 prior to premotiem in P.S. Group 'B* (adre. His

pay was fixed with referemce to the pay im HSG-I grade which

he drav while koldimg the post of IPM, Guwehati GPO om adhoc

o

premotion. As per FR 22(1 Xa X1 ) the fixation of the applicant's
1 - . [ ;

pay im PS Greup-'B' skould have beer fixed with referemce to
the pay of the SSPOS Cadre (1640-2900 ) pre -revised wkich ke
held substamtively prier to his regular lpronotion te P.S.
Group-'B* Cadre, but the pay was wromgly fixed with reference
to the pay of HSG-I Cadre ( 2000-3000 pre-revised ) belonging

to IPM-I post wkich he held on adhoc appeimiment prior te his

Contlecccee
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| regular promotien to P.5. Group-'B* Cadre. As a result of

;which there was over paymeat to the applicamt to the tune of
‘of Rs. 96,795/=. The pay of the applicant was refized as per
‘Tule restrospgctivei_y w:e ofe 401.95 and the pemsion and other

~termimal benefits were calculated accordinmgly amd comrunicated

~te the samctioning authority vide Ne. PN-58/2002-03/172 dated

304802 by the PAO (Respondent No.5 ). Accordimgly the pénsien

.etc. vas sanctioned and paid te the applicant.

2. » That with regard to paras 2 to 4.1, of the
iapplication the respondents beg to effer mo comments.
e That with regard te the statement made in

‘para 4.2, of tke application the respondents beg te state that

the applicatien are admitted to the extent supperted ‘by records.

The rest which are mot based en records are demied.
‘4o That witkh regard te the statement made im

para 4.3, of the applicatier the respondenis beg to state

‘that the applicant while werking as the Asstt. Supdt, of Reikica

'Pests Offices im the scale of Rse 16402900/~ (pre-revised )

‘,'o:n regular premotiern was appoimted as IPM-I, Guwahatl GPO

(HSG~-Cadre ) im the scale of Rs. 2000~3200/- (pre-revised )

+om purely adihoc premctien vide Memo Ne. Staff/11-14/89 dated

1412.92. The applicant jeimed im the HSG-I post em 4.12.92

and verked up te 22.12.92.
Copy of Meme dated 1.12.92 is emnexed herevith

and marked as Annexure-I .

5e That with regard to ibe statement made in
‘para 4.4 of the gppplicatien tke respomdents beg te state that

vhile working as the TPM~T (HSG -T ) the applicant was regularly

Comtdeoeses
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premoted as P.S. Group~"E' Officer vide Postal Directorate
No. 9/52/92-SPC dated 2.11.92. He Joined in the premoted
post as the Supdt. PSD, Silcher on 4.1.93 after veing relieved
from the Post of H3G -1 vide orders No. Staff/1~330/88 dated
22412492 and No. B/2/7/0£ficer/CR~I1I1 dated 23.12.92.

Copy of d order dated 2.11.32 is annexed
herewith and rarked as Annexure=2.

Copy of order dated 22412.92 is annexed

Rerevith and marked as Annexure~3.

Copy of order dated 23.12.92 is annexed

herewith and merked as Amnexure-d.

The appointment of the applicant in H3G-I post prior to his

promotien te PS8 Group+<B was purely adboc and or local arran=-

genent o The applicant was not eligibvle for regular promotion
A

in the HSG-I post as per eriteria laid down for promotion.
Moreover another, officlal senior to the applicant in the same
line of promotion was also not promoted due to non-fulfilment
of the eligibility criteria. As such, giving regular promotiom
to the applicant in HSG-I post was not possible at the given
period. The applicant was promoted to PS Grpup-B regularly

before ¥km ke could be promoted to HSG~I post regularly.

6o That with regard to the statement made in
para 4.5, of the application the respondent beg to state

that thie para are admitted as the same are the facts on

recordsge
Contd--non'?/"
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N  That with regard to the statement made -in

para 4+65 of the application the respondents beg ‘t'b state that

{e ‘lagt pay eertificate issued on relieve of the appllcant
‘!

f:Em the pogt of IE’M-I (ESG=I ) vas based on the pay drawn in v
H

£

<1 post which the applicant held in adhoe appbintiient prioy

o
H_ﬂ,Q_—1

;Lhis velieves The pay of the applicant on joining in the -

"i‘m@ted P+Se Group~'B* post should have been fixed with

erence t0 his pay in the post éf ASPOS which he held regu-
la,rly-/substantimly prior %o his promotion to PS Group='B'.,
Th]ls was not done erroneously instead, the pay of the applicant
wa fi?ed on the basis of the last Pay Certificate at the
stﬁge o£ R5+2600 (pre-revised ) of Haﬁ‘r-—I Cadre instead of |

R5$2450/ (pre*revised )ef AS?QS Cadre in tems of m-22(1 )aa :

(a 9( 1 : , . n
- Copy af FR 22 is armexed herewith and marked

as An @?u?é‘ ' )

L

8 . . .~ . 'J‘hat wlth regard t0 the statement made in

pa.@l' ' 4a7. of the application the respondent beg to state that N

‘.i._hé weng i‘i:xatibn o:f,' the applicant as st.ateei above had a

| vonl@(ment effect on revision oi‘ the pay at the cer*eapondmg

stakre recommende d b,y the 5th Gen'i:.ra}. Pay Ccm:. asien wee of o

\a
3 .‘al.%. His may in rev:.sad scale should have been fixed af.
—— , T

’PSQIGOOO/-’ instead af Rs. 8750/- This cumulatlve error ip

i»ix@rtion occcurred due 1;0 urong i‘mtian 0f the pay in P.Ss

| |

: Gru p~'B' with referenee to the pay in HSG-I as discussed in

BYe| parase

)
N

t a th:.a paragraph is admitted as the same is the ma‘bter

That wi‘th mgar& to- the statement maée in

4;8 of tha applica‘hion the vespondent beg 'im state

eﬂntd . dees’ .’010:'0"
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bf records. It is however added that the applicant had been
drawing ¥ the pay more than what he was entitled to due to
wrong fixation of his pay on hig promotion to PS Group-8

wee Lo 441,93,

10. That with regard to the statement made in
para 4.9, of the application the respondent af ikx deg to
astate that this para is admitted as the same ls the matter
of records« However, it is added thet the applicant was
drawing the pay of Rse 10,250/~ weeoefe 141402 wirich he wvas

not entitled to due to the reasons discusged abeve.

11. That with regard to the statement wade in
para 4.10, of the application the respondent beg to state

that 1t is not true that the applicant was entitled to the

pay of Rs. 10,250/~ at the time of his retirement on 31.10.02.

While examining dnd werifying the Service Book of the appli-~
cant in comnection with the preparation and calculation of

pengion etc. the Postal Account Office detected the irregu-~

\

larity end refixed 4 tke pay at Rs. 9500/~ instead of

BRse 10,250/~ already fixed and drawn wee.f. 1.1.02 and the

conseQuent over payment was reported to the authority vide
No. PN=58/2002-03/172 dated 30.8.02 « The fact that the
L eobL v ¥

audit inspection and verification at earlier dates did not
T

deteot and point out the irregularity cagﬂggj_gg~g_ggggjf?
uSuL A A e T e

ground to condone the errer and allow the applicant to kave
-—e e v

the undue benefit causing undue losg to the Govi. excheduer
~—— L,  — T

amount ing to Rs. 96,792/-.

o ' . c@ntdono.QQOO
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Copy of report dated 30.8.02 is anmexed

herewith and marked as Annexure -8.

12. That with regard to the statement made in
para 4.11, of the application the respondents beg to state
that the Postel Account Office rightly exercised their role
and poiated out the irregularity to the authority for needful
sction. Accordingly, the eeﬁpetent authority sancetioned the
pension and otker terminal benefits on the basis of the pay

- aotually due to the applicant. There was no any arbitrary
on the part of the Postal Accounts Office or the pension
sanectioning authority while caleculating end determining the

pay and pension of the applicant as per fules.

13 That witkh regard to the gtatement made in

para 4.12, of the application the respondents beg to state

that on the ba‘sis of the calculation of the pension, DCRG

etce. and authority issued by the Director of Accounts (Postal J,
the qompetent authority sanctioned the pension etc. to the

applicant. The over payment of Rs. 96,692/~ was ordered

40 be recovered from the payment due on leaws encazhment vide

order dated 15.1.03 ( Amnexure~-7 } « The respondents acted -

—_—

in gtrict adkerence to financial rules and there was mo Juestion .
of giviag the applicant an opportunity to represent againsi

the valid stepe.
Copy of order dated 15.1.03 is annexed

rervewith and marked as Annexure =7.

Gontdo.....
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14. That with regard to the statement made in

para 4.13, of the application the respondenta beg to state
that the applicant’s cage fbr regulafisation in HSG~I Cadre
vas oonsidered at highest level of the Iepartment. It was
consiuered to be not austlfted to allow the applicant to be
promoted to the HSG-I Cadre retrospectively in terms of the
policy guidelines. Thg applicant was informed accordingly
vide communication dated 26+02.05. It is not the fact that &x

the applicant became eligihle for regular promotion in the

kex HSG—I Cadre at the relevant periods There were other

officiéls senior to the applicant in ihe same line of promo{ion.
who were not promoted %o ESG~1 Cadre due to non=-fulfilment of
éiigibilify‘criﬁeria. As such, the pronotian of the applicant
in the HSG-I post regularly by supersession of his seniors did

not arise and alsc it would have been against the rules. In

- this circumstances, the request of the applicant for giwing

him regula? promotion in HSG-I post retrospectively w.e «f.

4412492 is not justified. Jince the applicant drew more pay

and emoluments due to error in fixation of his pay in P.S.

Group=-'8’* officer cadre, the conseduential over payment of

Rse 96,792, has becn ordered to be recowvered from the .applicant

L.

© to recoup the undue loss to the Govi. exchequer.

Copy of comminication dated 26+2.03 ig annexed

herewith and marked as Annexure = 8.4

- 15, L That with regard to the statement made in

para 4.14y of the application the respondents beg to state
that the payment in respect of the contribution & to the

Central Govt. enployees Group Insurance Scheme due to the

contd L X J ';00006
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applicant was imitiated on retirement of the applicant. As
the adnissibility of the amount and sanction is required to
be pre ~checked and authorised by the Pestal Account 0ffice,
Kelkata, seme reasonable time is refuirsd te getile suck
case. The eclaim of the applicant for additiomal imterest
for 8(eight ) months is not covered by rules in the scheme o
There 1s mo provision of pest~termiwatien interest im the

gchene .

As regards the calculatien of interest for
the GPP accrued to the applicant, the averment of the appli-
f cant to the fact that hg\jfiggfffled to interest up te

- TTT—
| Nevember, 2002 has no merit. The applicamt retired om

3,1 »10.2002 « As per CAG's decisien No.2 belew GPF Rule~IT

ard Gevts of India s decision No«2 below GPF Rules, %4, the

¥

1 \
interesgt on the GPF ig caleulated up to the clese of the

- menth of retirement. The GPF of the applicant was settled

—

] o 22.11,02 allowimg the interest up to 31.10.02 accordimgly-.
| An Bxtract of CAG's decision is annexed

kRereyith and marked as Annexure ~9.

Ar Bxtract of GOI decision is ammexed
herewith and marked as Amnexure =10s.

15, That with regard to the statement made in
Tpas.rasa 4415 & 4,16, of the application the respondernts beg
te state :gi- re -iterate the statements/facts as already

:st,ated in tke pre paras 1 & 4.2,

17 Thet witk regard to the statement made in

1apara 447, of the application tke respomdents beg to state
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that the referegnce rade ig,the para 4417 of the application
about granting notiomal promotion of Shri H. Akmed to HSG-I

~cadre ig a separate issue and rot similer to the present case
of the applicant. Shfi Ahmed was given the notiomal premotion

" on being recommented by the¥ Review IPC was called for.

18, That with regard tc the statement made in
para 4.18, of the application the responderta beg to state
 that the applicant has no tause to file the present case
before the Hon'ble Pribunal as because the pointe raised

in the application is not not bonafide.

19. That with regard to the statement made in
arag 51 t0 5.13, of the application the respondents be

{P 5 515, PP Puk . S&L
to state that for the reasons and grounds are nat saintain«

able and hence liable to be rejected.

20 That with regard te the statement made in
paraé‘é & 7, of the application the respondents beg to

offer no comnrents.

l21. That with regard to the statenment made in
_paras 8 & 9 of the application the respondents beg to state
that for the reasons and grounds stated above, the applicant
Iia not entitled to any relief or Interim relief sought for
and hence the Hon'ble Tribunal after hearing the parites and
!perueal of the record may kindl} dismiss the application.

Verification sesecenseces
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i. B. Radhike Chakravarty, A-PM«Ge (Vig ),
| Office of the Chief Postmaster General, Assam Circle,

| Guwakati being authoriged do kereby solemnly affirm and

E declere that the statements made in this written statement
| are true to my knowledge and information snd I have not

| suppressed any material fact.

And I sign this veriflcatiom on tkils th
day of Febraary, 2004.

| | s clarant »

Asctt. Postmastar General (Vig)
O O/o the Chief Pestmaster Genzral
\: Assam Circle, Guwahzti-78100],




LEPARTHENT OF POSTS v »
OFFICE OF TVE CHITF POSTIASTER GINIRAL:AS3AM CIRCLE fGUWAHATI~1_

Yo. Starf/11-14/69 | dated ot Guwabati | .12.92.

- The following orders of adhoc arrangenent are issued
to have inediate effect in the interest of public service,

Sri C.R.Deb, ASPOs(Cell), 0/0 CPMG, Guwahati has been
pronoted tenporarily as HISG-I and posted apaingt the post of DM
lying vacant i{n Guwahati GPO. Shri Del may be relieved on office
- arrangenent, .

Usual charge report may 'be exchanged ,nd sent to all
concernced, ‘ : :

33\’//’ _
(M IAWPHEIAW)
' - Director of Postal Services
' A : Assam Circle, Guwahati-1
Copy to:~

1. 8ri C R Deb, ASPOs(Cell)y CO

2. S5P0s, Guwahati ,

3. Sr. PM, Guwahati .

4. AO(gt), CO - ‘

5. AD Afco, CO .

6. Office Supdt// Ss , CO, /RO

7. ALl Group Officers, CO/RO ’ _ Cgp

(P HATH)
 APMG(STAFF)
'0/0 CPIG {GUWAHATI-1,
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v the (..Iu,/ fudtenenier o
3 ;fNo.VQ/SZ/QZQSPG ' 4 NOY 1997
"< Cavarnmont of ‘India ,

'xf‘DOP&r:mént of Poutq P TR R EERRTRTI .
. . . }
’ L NI . ! 'D'ak'"Bhauan . )
l ‘ . . . ‘}, o . carn Sgansaﬁ--Marg*—--- e, P
N Hyw Dalhi-110001,
C et e . Dated - 2-11-32
R T i |

NU“IUCt't ”rqmotlmns and poutings to. PosLdl Supdt,/Poatinasters
bruup 'D';; o

1hn Dituctor Canoral (Posts) is plzased to appoint
tha Polluutng ofPleinly to ofPficiate in Pastal Superintendent/
duatmagbacy GLunu 280 with immaJldtu afi‘ect and until Purther

ordary,

2o . .. Tha Urfic1als on promotion to Postal Superintendent/
Huutmautors Group 'U' are postad to the Circle mentionad against

dach e

S0l NAMC 0F. THE 0FF1CC€ CIRCLE CIRCLE 71O
o S/smRL WHERC * WMICH
WIRKING  PQSTED
'.". -
"" »
1. J.Pf Jain ; Raj. Jalhi |
2o KuM,. Sankaran o Karala Kerala ‘
4 Om Prukam Ra 0alii ;ORI
b6 B U Uhaskaraniff Kerala  Kerala
4 {Ptatap'aingh §»~' “KTK  ~ - KTK X
G 7K. Janucdhunan : . KTK KTK
te c Tiuarl mp LI
N ‘Das f§; . = Orissa g
Je Patlraanan Gosuamy is Ocissa . wug °
10, 4.G a. Thakuc ‘Z.ﬁ ‘ Mmp mp
/11, .A K. Bisuad @i}ﬁ: , Assam Assam
{z : Dubey MP NP
vid, _VN Dhuttachar]ea Assam . Assam o ol
LEPRL C. 5. Roddy | AP AP
5. P, K. ‘Malni .. o APS NBR T |
. y ’ i ere e 2/”
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29,

K.P. Roychoudhary
9. Santhanam

R. Rajaraman

Pl, Umnapathi

H.N, Singh
M.Vunkata Ruddy
v, Sadaﬁiyan

H.K. Gupta

G. Haragimhan
J.3, Gangal

P.B. Kulkarni
., Katiyar

P. UpuXLlah

P, Davara jan
J.K.35, Edyar Waalay
V.K. Thiruvangadathan
A.L. Gupta

A,C., Bosa |

H. Subba Rag

Ho5. Sastry

N.O., Joshi

A

8.K. Rao
M.S. .,Farook

(o

5. Vengappa

K. Pd. Varmy

wo
TN
TN
TN
Bihar
AP
TN
J3K
TN
ﬁaj
Mah
u?
AP

TN

TN
Har
TN

AP

AP

Guj
AP
TN ..
AP

dihar

Wws

.(\T N

™
TN
gihar
AP

TN

J&K

TN

Dalhi

flah

Postal Storf Collagao,
Ghaziabad,

AP

TN

Tl

TN

~w
és

Har

TN

AP

A :1\.5

PTC Vadadara
AP

™

AP

PTC Darbhanga

ceeses 3/-



¥
P.MNeR, Kurup

5. Rajagapalan
S. Vagadapagudu
Ml Guata.

P, Subramanian
A.A, Khan

Mahd, Bassgalin
Banuwari Lal Saini
P, Vankataratnam
ToV, Cﬁélapﬁthi
P.0.  John

K.P. Valaan

R.C. Sharma
S;P;'Eg;hpanda

cC. Kdnnappan
Abdul Alam

G. Murahari

N. Pitchal

S, Balesundaram
S. Arunachalam
R.A. Maurya

U.q, Pandya

G. Uonkata;nalam

8, Cufudas,

P.A, Halakrishnan

0

~28-
3 -

Kerala
TN
TN
up

™ -

CAPS

AP
Raj
AP
A

AP

Kerala

Uil
Mah

TN

AP

AP
APS
TN
T
u»
Mah
TN

AP

Kzrala

TN
N8R
AP
Delhi
AP

AP

AD

dhopeta THOAA

up
Mah
(TN-
AP
'Ab

N3R

N 3R

o

a/-
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7
760,
77.
7,
19,

gu.

a8,

09U,

g,

. .
[TV AR

29

Vv.P. Annamalal
5, Gopal
. Subhhrarainian

N, Venkataraman

S.A. Faenando
K., [layaparumal
R.E, Tripathl
K.V, Achary'

S.N. Sharma
e

. SOS. YE;EQ'\/

C.0. Bhathla
Syamkash Ghash
J.M. Chhabra
S.P. Singh

B.F, Uefma
P,0, Srivaatava
I.0. Malhatra
V.0. s Shacma

K.K, Gagnaja

T,N, Gopalakrishnan
P, . Asokan
KeM, Kumaran

Shafiquddin

KTK .
N
TN
TN
T
TN
TN
TN
un
Karalq
Raj

uP

- up

w3

palhld

uP

upP

Har

ur

up
Kaerala
Kerala
Kerala

U2

KTX .
TN
TN

N

Til
TN
TN
up
Man
Mah
up
up
3

Jelhi

up
up
Hat
up
up
"I h
Mah
fah

up -

LI A )

PR

5/~

.,
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91,  N.K. Pande fah  fan
.92, M;l\. Iyor | .Kerala{“:i, Mah

93,  G.5. Ghoali KTK KK

94, C.5. Krichna KTK KTK

95, A, Raja | Karala  Mah

06,  S5.8. Urma | Dalhi - Delhi

97, Jhaskar Misra Orissa  WB

98, A.S,. Saini ' HP " HP
r99, DK, N:u'z‘.yun;dn Kecala = Mah
100, - V.M, Karanjia Guj PTC Vadadara
101; G.' Unnkdbashan KTK ' I<Tk
102, S‘-.:?]' Kamanhalli KTK | KTK
103, R.S.’_Haraja Har : PTTC Sah..canpur
104,  H.P, ‘Stmrmu ‘ | Harc - ;'. Delhiv
105, M.5. Rao Ocissa  ud Rl

V16, J.C. Saha . NE . NE
107  R.G. Sharma APS NBR
108, C.A., Matheu ) Kerula fMah
109, B.5. Sisadla : Raj . Mah
110, i T.,P, Nambiar | e Kerala | iMah »
11, ‘A,.G. '!;brahim | Kerala — =& \'C&'LA«LK
na. N pIa. Shunishchacd Guj Guj o
113., K., Ramachandran Ke'rala" Mah
114,  B.D.L. Srivastava up P :
115. PP, Soni v v | Guj - Guj
- ¢ | ciee. B/

N - . T
. -
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N.G., Nair

P, Gopalakrishnan
M.M.H, Nambiac
P.P.G. Nambiar
T.R.R. Hair
Kishan Chand

f,C, Rath

G.C., Mahanty
éhubanashuar Sautra
E:ﬁ. Tokas

0.6. Bardhan
Sayed Saliha

Q.C. Darji

J.5., Dogra

Spidhar Panda

" £, Shanmugaval

J.C, Kumar
Spinivas Mished
5,K, Bora,

J.C; Mohanty
8.K. Dam

B.3. Bose

v.D. Khudkar

C.R, Oeb

Kerala
Kerwla
APRS
Ra J
Orissa

Criusa

Orissa

Delhi

W3

Jdriasa,

Guj

Delini

‘drissa

Til
He o
Jrissa

Assam.

Orissa

As3am

WJad

(P

Assam

PTC Vadodara
iMah
N3R
Aah
1ah
Ndit
fMah

J3
W3

Delni

W3

Ceves /-



165.

8140 B.¢
162, 33 Paul
143. M. K ghingacam
144, peitom 5ingh
145. M. L. Sharmad
145, 9K Kundu
M.~/\47, ngnnda Hazarixd
1&6. Q.P. Wanl
149 . N._Sukuﬁucun
‘156; g.0. Solanki
151. o T. Savlend
.;’152? ':ﬁb. ;Sraadhacan
| \53.' Q.  Ponniah
.r;:a154, .A,P, Radhgkris
RN L 5, Pandian
| 156;_ NS.S. Rauwat
| 157;’ p.C. Pnilip
158;. ‘AQU. Beqg
159 n.5. ALL
160« A.?,Nuhhukum;r
1. Gulam Mohiuddin
162.,"16.9. arord
163, P.'Kandasuami
164. A.G, Palsgkar

p, Ragh?d

yaialy

qué@
W Delhi
(on deputation
Muh Mah
Ralj Mah
Delnl Dalhi
w3 JB
A5530 NE
fah | Mah
K.rald Mah
Gul’ Guj
ADS NI
’Kerala Mah
™ T
APS N3
: R
TN ™
uP Ui
APS NBR
uR N .uP
TH . VTN
TN - TH
upP uP
Raj Mah
TH TH
Mah Mah
AP AP’
-
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172,

174,

VAR

197.

183.

189.

190.

173,

5.L, Hotkar
T. Sanjevﬁi
Ramjes anl
S, M, Rum
Laldhaci Ram
C. Choadaliah
v, BSlJpa
. Shankaor Das
P npemanandam
dels Uhjmﬂhi
A,D. vankarc
'%gbndraual Aharual
G.L. Shakyd
K.S, Ramasuamny
_ 3,3, Pacmarl
G.L. Ohakre
C.M. Géhlot
N.B..Solanki
J.K, Das
5,R. Vagheld :_
c.8. Pﬁrmar
. Damnash Kumdaf
P.C. Bachar
K.f. Rangan

A. Lingairaju

N
Go

KTK
: y:

A\'

s

AP
3ihar
Bihaf
Bihar
KTK
AP
ﬁihar‘
AP

Ruj

.Guj

{an
MP
TN -
Gu) -
P
Ra)
Cuj
J8
Gu)j
Guj
Julhi -
B -
TN

Oriasad

.\
A
KTK .
AP
Bihar
gihar

pTC Darbhanga
KTK

AP

pTC Darbhanga

AP

Man

Guj

iap

MP

™

Cuj &

mP

Mah ’

Cu)

s

Guj

Guj

Delni

W3

TN

g A

. 9/
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C.R baramoﬁick w3 | 4B
Ram Phal-1l " Delhi . Delni :
. P :
G.M, Maghcam | Comp N MR
Jandigaiah KTK Mah
Jagdish Pd. Verma Raj Mah —
195. K. Vasudevan _ Kerala Mah
"197.  B.P. Daohre : mp up
1943. .Saboo_Lal : Dalhi Delni .
'{9?. A.P. Pacmar . - ,Guj'; © Guj
. 200, G,D. Nihcnia Delhi . Dalhi
‘2012' D.N, Gajba Mabh - ﬂah
202, 'Bhaguqn Habandi . Bihar uB
203, - K.V. Rao AP AP
ooy | .
204, Caraprasada Rao AP AP
205, R.S. Kardam Delhi De Lhi
206, Ram Nagina upP . UP, "ok
20¢ . P.C. Bunkar . - Raj Mah
208, N.U. Vedi ' TN ™ o
209. M, Mohan Oas - Ke:alak ‘MJh
210.,-  R.Ch.V, Prasad AP ¥oAP
211,  A.B. Putel s  Guj Mah
3, . VIGILANCE/OISCIPLINARY CASE IF ANY

In case any vig./disc, case, of the type refarcod to
in.0.M.No. 22011/4/91-tatt. (A) dated 14-9-92 from DOPST:
circulatad vide this offPice memo NO. 25-19/88-5PG dated
13-10-92 is pending against any of the officials, he should
‘not be relieved Ffor nosting uithout obtaining specific ordors
prom this office, .The officials against whom any punishmnent
is. curcent thay should not D3 prainotad pzfPoce expicy of N
curcency -of punishment., A cepoct in this cejard bl submittod

immodiately. : /
. ses e 10/~
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4. FRIBATION PIRI0D

411 the officials who have boen pDQmJtad to the Postal
Sundt,/Pastmasters “raup tgt will ba on probation for 2
vears and theic cuitability to hold this post.will be ad judged
on comniction of tuo years of probation. [P any Of?¥0131 . :
proéuedﬂ on leava for a periad excaading 30 days dur%ng this
period, the probhation period will be extended  dzpending upon
the peciad of leave.

5. CTRATMING

All thue afficials, including those who have not been
imoarted tralning, will be directly promoted to the Postal
Suepds./Jostmasters Group 'g' without any training Por the
prasant. ‘ S S I RN .

A B . U

6.,. - JFFICERY NLLOTTED OUT OF PARENT CIRCLES

Thae Cicclus of allotment uill immediatoly issue posting
ordors, and in any case not later than 15-11-92., In casz of any.
diPPiculty in issua of posting ordJyrs, the muttar 3hould Do,
brought to the notice of Directorate by 10-11-92. The parent
Circles ofi-guch ofpPicials,on reczipt of posting ordars, will
imnediataly »reliove the afPicials unless thay submit uncondi-
tional declination. The CPMGs of tha Circlo of allotmant/
pacent Circles will personally =2nsura issue of posting ocders
by the dua date and immediate celief of oPficialus, Ocopite
issua of nosting ozcders, if any official does not- join by
15th Doc. 1992, it will be presumed that tney have,deqﬁiped
promation, :

7. The chdrga repacts an consol;dated Porm (no@ indivi—
dually) may be sent by.o/o CPIG to this officse for issulng '
notification claacly indicating tha order nO. dnd date. ‘

N

N N Y ot

J{QE\K”4/§F::

(7.5, ovindacajan)
"Nicector (STAFF)

Copy tos:t - .

ALl Chief Postmasters Genzrcal / CFM Bomhay[ Postinasters Genara

Diractor, Acrmy Postal sSacvice, c/o 55 APOL -

Principal, Postul Training Centres.

Training-P Cell, Directorate. .

.A11 Directors/DOy. Directors of Postal Accounts.

Work Study/Vig. Sections of Postal Ote. )

All concarcnad asgociations/CS to Mawmbar (P)

SQ0s Guard flla.

. . o " y\'
. . a0\
. - ' zi.b. ;thST"'

Suction Officer (5PG)

O~NOUSUN =
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ANNEXURE-T.

Dii i maT o POSTS THTLA
B FaLad . PR Y2 T Ay e e ety P TR X —~ R ol
GOl U I T e POST ATV Gl s AT sk CLIRCLE
| GUYAHATT - 70100,

o

A

e

() '
N .
The o, Poestmaster,
Giuwaia i 2100,
s
' Hen, o balf /1=t et ot Gawalitd the 22-102=-07,

Lsuby - Arransenent rov releasce of Sri C.R,Deb officiuttn
S, Postmaster,Guwahatl G,P.C,

Shri C.+.beb, DPM,Guwahati G,P,0, and offici--
ting Or, Postwast.r, Cuvanati 5.9,0. mny ve releived on
adxgﬁptluu of arirge by “ori o, Fiswas, 5o “5 Lo enable
shel Deb to 3ain as Supdt, ol Postul Store Depot, Silchar
“uoontered under iibel Poyilogy,iuvabati i3 memo Ya,Staffr/

LI/ CH-T T doted Ph=11=92, ,

( Vo T )
W R a(tare)
For Cnief, Postmaster Sencral,
Asszm Cirele, Guuiball,

Copy Lo 1~ / o ) | /Ab{’/’in/'ll"-/'ll

The T, SRt
fntfomaestion o Th
locuily till selec

af Post Cffices/Cuwahati for
wory, of LPli may be manarsed
jon of approved candi<ate

o {5 wmle avuilavle, ”
For Chief Postmaster Scneral,
rasam ZirclepGuwahati,
L ]
.

. .
-y . . o~
Bara/d010 07,

O e e Lt
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No.B/L/?/Offlcnr/Ch—IlI

In Accordance wilh
clrcle, cuwnhati-=1 lett
Shri Ceite beti,0ftge. Sen
relieved on office arra

Cenior t‘ogtmaster (tuwah

to enatle shri C. H. e
as ordered under Chief
dated 215“1 1"92 .

Copy toi-

(1) The Senlor Postmaster,

Y
{ ' Department of Posts
Offlce of the sr. uupdte
» plvisglon:3rd I'loor,

““”¥mﬁﬂi?h”g

Lo~

o?
£=7:31C0NN

ot rost uffices

reglizoot hawansuuwahnt

- -

dated Guwanrati-=1, the o5=-12-02

the Chief vostmaster aencral, ASSal

er Ho.:itaff/1-}'j'3/86 dated 22-12-9¢,

{or Postmaster, Suwahatl A0 way te
ngement on agsumption of charge of

atl HO ty Shri A. Kk, diswas, 50 25

L to join as Suput. Pos.i./3Lllchar

1“6 Guwahati-=1 memo Nol.Gtaff/3=7/61/Ch-1l

AL~

senior Sepf . ¢f 2P 05
Guwahati\ﬁivisionzzﬂuaahati—W

Guwahatl D for information

and neceasaary actlon.

- (2)
// xor information.

(3) . The Chilel Plu, s
informatlon.

shri C. . Uet.oftg.'uenior P

ostmasten Guwahatl by

gaan Clrcle, suwahati-1 for

N\

P ’
semlor Bupdt. of I.0Z

Suwahatl Jivision:Cuwahati-1

- gy ome
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42 AMY’S—FUNDAMENTAL RULES [FR.22

abolished while they are on active service, they will be treated to have ceased
to be in Civil employment.

I1. Benefits under the ‘‘Next Below Rule'’.—The period of service ren-
dered by-the Reservists (Officers) will be treated as service outside the ordi-
nary line for the purpose of proviso to FR 30 (1) [mow FR 22 (IlD)};
accordingly they will be entitled to pro forma promotion in their parent
department under the ‘‘Next Below Rule’”. They will also get seniority in
higher post to which they would otherwise be entitled, had they not gone on
active service. .-

[G.1, M.H.A., O.M. No. 47/19/62-Ests. (A), dated the Sth March, 1963.]
AUDIT INSTRUCTION .-

A Govemment seérvant who is treated ‘as on duty during a course of
instruction of training and who at the time when'he was placed on such dity
was drawing pay on account of an officiating appointment, may "be allowed to
draw such officiating pay which he would have draivn from time to time had
lie been on duty other'than duty under'Rule 9 (6) (b) and not necessanly the
one drawn immediately before proceedmg on training. The ‘‘pay which the
Government servant would have drawn’’ would also include special pay, if
any, whichhe would. have dxawn from time to time but for his proceedmg on
training. :

{Correction Slip No. 51 to the Manual of Audit ]nstructions (Repnm) ]
F.R. 21. Deleted.

'FR. 22. (I) The initial pay of a Government servant who is
appointed to a post on a time-scale of pay is regulated as follows:—

(a) (1) Where a.Government servant holding a post, other.than a tenure
post, in a substantive or temporary or officiating capacity is promoted or
appointed in a substantive, temporary or officiating capacity, as the case
may be, subject to the fulfilment of the eligibility conditions as prescrlbed
in the relevant Recruitment Rules, to another post carrying duties and
responsibilities of greater 1mportance than those attaching to ‘the post
held ‘by him, his initial pay in the time-scale of the:higher post shall 'be
fixed:at the stage next above the notional pay arrived at by incréasing ‘his
pay in respect of the-lower post held by him 2regulal‘ly by an increment at
the stage at:which.such pay has.accrued:or “[.rupees one hundred only 1,
whlchever is more.

[Save in-cases of appomtment on. deputatlon to an-ex adre post, or

to a.post on ad-hoc basis.or .on direct recruitment. basis ], the Government

1. Substituted by G.1., Dept. of Per. & Trg., Notification No. 1/10/89-Estt. (Pay-I), dated the

30th August, 1989, published in the: Gazette of India as' GSR 679, dated the '16th September,
1989,.as amended by Notification of even number, dated the 28th November, 1990. . .

2 Substituted for ‘‘Rupees twenty-five””. by G.I., Dept. of Per. & Trg., ‘NotificationNo.
1/6/97-Estt. (Pay-1), dated the 30th January, 2001.and takes cffect from the st January,:1996. -

3. Substituted by G.I, Dept. of Per. & Trg,, Notification No. 13/6/95-Estt. (T‘ay-l), dated the
10th August, 2000. ’
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servant shall have the option, to be exercised within one month from the \D

date of promotion or appointment, as the case may ‘be, to:-have the pay
fixed under this.rule from the date of such promotion or .appointment or
to have the pay fixed initially at the stage of the time-scale.of the new post
above the pay in the lower grade or post from which he is promoted .on
regular basis, which may be refixed in accordance with this rule on the
date of accrual of next increment in the scale of the pay of ‘the lower

grade-or post. In cases where an ad hoc romotionis followed by regular

appointment without break, the option is admissible as from the date of

initial appointment/promotion, to'be exercised within one meonth from
the date of such-regular-appointment: * :

" Provided that ‘Where ‘a'Government servant ‘is, immediately before
his promotion or‘appointment on regular basis'to a‘higher post, drawing
pay at the maximum of the time-scale of the lower post, ‘his‘initial pay in
the time=scale: of:the higher post:shall be fixed:at:the stage:next above the

. pay ‘notionally :arrived -at :by iincreasing this.pay-in :respect :of :the lower

post held:by-him-onregular basis:byan: ount-equal:tothe last incre-
ment in the time-scale of the:lower:post or '[:rupees:one-hundred], which-
ever is more. - L .

:(2) When the appointment to.the new. post.does .not:invelve such .as-
sumption -of -‘duties and _responsibilities -of .greater importance, he shall
draw as initial pay, the:stage-of:the time-scale which is equal to his pay in
respect of-the old post:held:by ‘him_on regular basis, or, if there is no such
stage, the stage next above his.pay in respect of the old post held by him
on regular basis: ... S o L .

Provided that where the minimum;pay of :the time-scale of the new
post is-higher:than his pay:in:respect:of the post. beld by Lim regularly, he
shall:draw the. minimum as:the:initial pay: ‘ =

‘Provided further that in-a case where pay is fixed at the same stage,
he shall continue to-draw-that pay-until such time -as he “would:have
received-an-increment in‘thé time-=scale of the old post; in-cases where-pay
is fixed ‘at the higher stage,he shall get'his next increment on: completion of
the period when an‘increment is-earned in the time-scale of themew post.

On appointment on regular basis to such a new post, other than to
an 'ex -cadre post on:deputation, the Government iservant shall ihave the
option, to-be exercised within one ‘month from the:date of :such appoint-
ment, for fixation of his pay in the new post with effect from:the date of
appointment to the new post or with effect from the date of increment in
the old post. . o , .

(3) When appointmenttothe new ;post is:made -on his own request
under sub-rule (a).of Rule 15-of the said rules,-and the maximum pay in
the time-scale: of that post.is lower:than his:payin:respect of the-old post
held regularly, he shall draw that maXimum as:his initial pay.

1. Substituted for “‘Rupees twenty-five'’:by:G.L, Dept. :of Pet. & Trg., Notification No.
1/6/97-Estt. (Pay-1), dated the 30th January,-2001 and takes effect from the 1st January, 1996.
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Zo ICE OF THE Uy ULIRECTOR OF ACCOUNTS(POSTAL)::GUWRHATI-3 —
g \, Y

No.PN-58/2002-200344( % Lated | Guwul\luh the B0 ./08/2002

!’.'R‘cf: Your Nd'. AP/RP/3-172702 dtd.07-08-2002

.Z'.Namevof.off‘ié;iqls: ShriChirta bn. Deb.
.3:Des igngt»ion:""Supdt. of R.ia.5.'5 Livision, Silchar

4.Total period of qualifying services
.which has been accepied for the  : Over 33 Years
* grant of superannuating / rehrmy / ’

&4, I(wehd pension and Gratuity.

Rulzs npphcnblo Liberalised pension Rules, 1950 para-2 @of 6 IMF OM.
No. FB(16) Est1. (5p1150) d1. 2-1-1961)

5
x (A o S . — B
. . Amount of pehsion and gratuity , :
' ‘; Has been admitted. ' \ e
i (a)Pension (not exceeding). Rs. 4750/ + DR wel 01-11-2002
|

P.P.0.No. GH-!
(b). DCR Graluuly(nol exceeding) Rs 2, 33.558/- in lump

D.CR.G. Inl. No.

ISSUED '

7anlly Pension admissible i the event  Rs.4750/- DR upto 31-10-09 and Rs 2850/ +DR

of death . Thereafter payable to Smt/Ske=i Sadhna Deb
e , | (Wife ) wife/husband of Sri/ St Chitta Rn. Deb °

P the family pension will be paid from the dny follow ing

. the day of death of the of ficial. -

8. Amount of penswn/Gratuny admissible

tafter taking into account the reduction ' :

; in pension nnd 6Gratuity ordered by the — — T T T

b kxnnchonmg authority.
: ‘: 9 ‘The amount of assessed/unussessed -

i

|

'
H
'
[y
]
W

. Govt.dues ds shown in Form-8(revised)
T,qn'd to be recovered from the amount

of DCRG Gratuity.

s - iRt
o e e et ettt

P.T.O ¢
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10.Date from which the Super\ufn:mnon /
Retiring/invebid /pension 1s adiniss ible
11. Place of pt‘nymentz SILCHAR -HPO : D
12. Head of Account: Penzion-major Head 3201-Postal Service 07-Pension
Superannuation plus Retirement Allowances voted (C)
Officers retired on or after 15-8-1947. DCRG 9(4)
Gratuities D.C.R.6 Gratuity, voted.

01-11-2002

REMARKS , .
1 Particulars of the documents wanting (i) Final last pay certificates local verification mer
for in the cidin papers should be - o
furnished ¢} , : " (ithe period from 01-04-2002 to 3_1__-10.'-2002" .

B (i) Final mone tary responsibility certificute

(iv) Certificate under Rule 62 of €. C. 3 (pe.n‘Rules
(v) Statement of family of the retired official
(1) Jomt photo (in triplicate) '

——

2. Particulars of the govi. dues {eut-
standing against the revwed of ficial
which should be recovered in lump © Govt. dues if any should be .assessed
from the amount of UL R Grutuity. recovered. R

3. Pension/ L_).(;RG calculation hias Leen made on the basis of Ry. 95007-. This C-R. holds. goc
provided that there 1l be no change i the emoluments during the last 10 mgnths
Service, If any change or any event occurs which has bearing in the amount
pension/DCRG etc, the case should promptly be sent to this of fice for taking necessar
action. 49% D.A. ho; been taken into account towards calculation of DCRG.

i 4 The Service Book should be completed in all respects till the date of retirement ar

+ forwarded to this office alongwith final LPC/MRC for verification and refurn, - ,

5. It.is seep'.{brm the entries. in the Service Book of the officer that he._y_«_g_smpﬁqmg_f_gd

. HS6-I ol 1efnporary ¢ adhoc basis & posted as DPM, 6H-6PO vide Co/GH memo M

' ]‘ Staff/11-14/89 Lid n112.92 vehich vias also confirmed to C.P.M.6, N.E. Circle, Shillor

i vide C.0/6H memo Fo Staff/11-14/89 Did. 21.05-93. The officer worked i HS6-

during the period form (3-12-92 1o 19-1¢-92. His pay in H56-1 was fixed at Rs. 2450, I

‘the meantine he was promoted to PSS Group on regular basis and Postal as Supdt. P.S.1

L @ilchar. He assumed the Churge of Supdt. PSD Silchar on 04-01-93. On his promotion !

PSS Group his pay was ficed 2ot hs pay in H56-I which is irregular Since his promotic

N in HSG-I was not regular. His pay should have been fixed w.et. his pay in. ASPOs cads

'. (Regular Post) under 10 S u)(l). The revised fixation of his pay is shown below,

C((Conkt L Pon)
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Date

 4-01-93
-1-01-94
1-01-95
1-01-96 ":
- 1-01-97

1-01-98
1-01-99
1-01-00
1-01-01

+ 1-01-02

" Pay required 1o pe fixed Pay already Fixed as shown in the Service book
2450 - 2600 a
2525 2675 } p:; Lrew — o= 230 —~ER-T5=32n -In 3
. 2600 2750 . , oo
8000 8750 —> b 7SW o 202, cw
8250 9000 ‘ v '
8500 9250 — — T
8750 9500 L
¥ 9000 9750 , . _
9250 10000 | .
P 9500 10250 '

!

The case may be examined n the above light and over payment involved form 04-01-93
onwards i ay be assessed and recoverad from his DCRG.

6. PP.O. intanation of DCRG Com. Authority will be issued in due course.

b

Accounts Officer(Postal)
Pen Section Guwahati-3

o R i ORI

The Postmaster General { AiCs)

Dibrugarh- Region

DIBRUGARH - 786001
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COSTHASTER GENIEEN, Dyrpp UceARH 1EaToH

R TAS NN

A

o1~ AP/R¥/ 3] 72/2000 Date-— 15=21-00

sanction of Poetimantar aennral, Dibrugarh Reg AR
pibrugarh vide this OfFClae wenn of even Ho. Jt. 09-12-02 ftox

R3.1,42,.475/=(Rupees One Lakh forty two rhousand four hundrad G anty

five) only bheinyg the leave Gheashmant, for RLoof 226 days in/rx /o Sl
N plDab ex-aplt/silahar I heroby cancelled. :

Al anonnt of EnLo07 o /- Cidnty sdx thousand seven hriirag
ninty two) only bas bheeo Grironedd omoest drawal in/r/o sri C - -Tah
A ol roviasoed fration ol pay And a)lowaneo o tha e lod sy
04~01~923 Lo 3L L0050, B '

' An such the sadd amount of po.95.792/-(inty six thousand
aeven hundrad ntnty te ) only chomld oo vocoverad from hiso oot

Foire cneahiuent of e bediead/ Joc o nnesin dn carliecr memo and Che

LR

Lalance of ol 5 '}Uj}/./«.. (iotnyaeees Voot dva Lhonsa nad nde hundsad o vy

i

Plree) 4o oondy e payalde oo ool onenpit/silehar.

(N LBEAL)
A (1)
Por posunaster General

gy Lo - Loibiugarhy Reglon, pibrugarh
o no S, Yoatinasteil.

< 1lehar for Lalormation _
9 e HROORMS ST Do llohiags for effecting paymenb.
3. he SRR 'S Do SLlennr :
1. The Da(p)Kelkata
5. The DDA(P) gaunhati _
57 8rL C.r.Dob,bane Ho L/AsLink poad.Silchar=6

7. pgt, Sectlon,lO., DAvugarii.

(\)3
LN AN\
o\ Ve
\\,,/'\ //\>/ Y
(A.D-SESL)Y
, AD(CL) '
< For postmagsternr General
P ibrugarn Regton, Dibrugarh.

1
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AR MINISTRY OF COMMUNJCATIONS & IT
. ' "..  DEPARTMENT OF POSTS -
- DAK BHAVAN SANSAD MARG

Assnstant Postmaster General(Staﬂ)
O/o the Chief Postmaster General
 Assam'Circle =5
GUWAHAT,’

SUBJECT  HSG.I case of s1m cb, Retired PS.

Gr B Ofﬁcer

L5

| S I am dn'ected to refer to your letter No Staﬂ'/ll 14/89 - N
/dated 23-12—2002 on the above sub]ect and ‘to:.invite your attentlon to -

o )'773\(_‘/ this Department’s letter No.4-5/97-SPB: II/Pt. dated 22-09-1999. In v1ew{-"'

vof the: instructions. contamed therem, such proposals for retrospectwe o

¥ regularlzatlon of adhoc arrangements made

T (ARCHNA SRIVASTAVA)
SECT ION OFFICER |

HSG'I cadre cannot be‘--".‘ |
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a P DEPARTMENT OF POSTS @

OFFICE OF THE CHIEF POSTMASTER GENERAL:ASSAM CIRCLE
GUWAHATI- 781001

The DDA(P)
Guwahati -3

Sub - HSG-I - Case of Sri C.R.Deb, retired PS Gr-B Officer.

Ref :- DDA(P) ,Guwahati No.PN-SS,’IZOOZ-OB/ 175 dtd. 29.8.02.

In pursuance of Directorate’s letter No0.4-52/2002-SPB-II dated
18.2.03, I am directed to inform you that such proposals for retrospective
regularization 'of adhoc arrangements in HSG-I cannot be agreed to and the
pension case of the officer be finalised accordingly. | :

APMGIStafn)
For Chief Postmaster General,
Assam Cirde,’G;,".*.'ahat:-78 001, -

Copy to :-

St CR. Deb Ex. SRM Silchar,” Lane No 1A Link Road, Silchar-
788006 for information. This refers to his representatxon dtd.7.2.03.

Al



74 SWAMY’S—GENERAL PROVIDENT FUND (CS) RULES [RULE 34

2. It has been-observed that in the. case of a subscriber ‘whose account is
maintained by AGs/Pay and-Accounts Officers and-who:dies while in service,
the payment of the amount due to the nominee/nominees .is'sometimes de-
layed for.the reason that the intimation-about the.death of the:subscriber is not
received by the Accounts Officer concerned promptly-and there is also delay 1
in-submission of the required applications by the nominee/nominees. To obvi- -
ate and reduce such delays, the Ministry of Home Affairs,-etc., are requested
to direct the Heads of Offices/Departments under them to take the following

steps:—

(/) Intimation about.the death.of a subscriber while in service should
be sent to the Accounts Officér promptly to enable him to initiate
action for completion -of the ‘Provident: Fund Account. The
Accounts Officer may at the same time be requested-to inform the
Head of Office/Department the details of’ nomination, etc., made
"by the deceased subscriber. T

(i) Action should be taken to get the application for final payments

.of Provident:Fund money from the nominee/family members of

" the subscriber for submission to the Accounts Officer without
waiting for the legal heirs to initiate action.

(G.L, MF., O.M: No. F. 35 (2)-E. V67, dated the 18th May, 1_958.]'

.(2) Interest on; final payment of GPF on retirement/quitting of ser-
vice not.payable for one month ‘after.submission of application.—Frequent
references are being received for clarification regarding .the admissibility of
interest of final payment to the subscribers who retire on superannuation or
otherwise, or quit service. Rule 34 of the'GPF (CS) Rules, 1960, as amended
from time to time, lays down the manner of payment of amount in the event
of the subscriber’s quitting service. The final payment entails: two essential

requirements before the amount becomes payable—

(i) the subscriber should have retired or quit sérvice; and
- (#i) he should submit an application in the prescribed form in writing
for final payment.. : - _ . ,

Either of the two requirements not being fulfilled, causes delay attributable to
the subscriber in claiming the final payment. The rules lay down that steps
have to be taken by the authorities concemed to make. the payment to the sub-
'scriber payable on the date of retirement, and if the;payment cannot be. made
within.one month after the date .of retirement, due to administrative difficul-
ties or otherwise, the subscriber is entitled to interest under Rule 11 on the ex-
piry. of said one month from the second month onwards. If the subscriber
submits application for final payment after retirement, he is not entitled to any
interest for the period of delay in submission of the-application, and in addi-
tion, interest is not payable for one month after submission of the application




RULE 35] PROCEDURE ON TRANSFER FROM ONE DEPT. TO ANOTHER 75

for final payment. In short, the subscriber is entitled to interest under Rule:11
on the final balances after he quits service and submits-application. for:final
paymenit and the date of commencement of ‘interest will-be one.month-after
the date:of quitting service or:submission of apphcatxon ‘whichever:is ‘later.
Ministries/Departments may please decide the cases in accordance with these
clarifications.

-.2. To ensure. .speedy settlement of ﬁnal payment of GFF, the Office of
the Controller-General of-Accounts ‘have amended Rule. 176 . ‘of the Central
Government Account;(Receipts and -Payments) Rules;.1983, dispensing with

the requirement -of issue of authority, as required under. Rule 34 (3) of the -

GPF (CS) Riiles and’ ‘instead; it has been’laid down that'thé Pay‘and Accounts
- Officer shallissue a™*‘pre-closing’ Statement of Accotints’* not 'later than 10
weeks' in“advance -of the' said ‘event ‘based on' ‘ledger car and’ other records
maintained by him speclfymg therein the' month'up 'to-which'the deductions
and payments -effected and ‘interest-element. are .included, to the:DDO under
intimationto.the isubscriber, It:has-also:been laid down by:-the:CGA that the
DDO shall.prefer,-irrespective:of whether he-has received the said pre-closing
statement of account from Accounts Officer or not, a'bill in Form GAR-42 so
as to reach the. Accounts Officer one month in advance along with a calcula-
tion sheet indicating the manner in which the . amount of ‘final payment
claimed, has been arrived at. The bill then will be checked by the Accounts
Officer and passed for payment. This procedure has been des1gned to cut
delay in the submission of bill by the DDO to the PAQ. -

3. All the mestnes/Departments ‘of the Govemment “of India’ are Te-
quested to brmg the contents-of this OM- to the notlce of all concemed

[GI, Dept of Per. & Trg., O M. No. 20 (3)- P, & P. W./92- E dated the 5th August 1994]

TRANSFER ‘OF ACCUMULATION IN' THE FUND

35 Procedure on transfer of a Government servant from -one
Department to_another o

(a) If a Government servant who is a subscrlber to any other non-
Contrlbutory Provident Fund of the Central. Government or of a State
' rmient . permanently ‘transferred _to’ pensnonable service in'a
Department ,the Central Government in which.he'is governed by these
rules, the amount of subscrlptlons, together with mterest thereon, stand-
ing to his credit in such other fund on the date of. transfer shall be trans-
ferred to his credlt in the Fund v S

Provided that where a subscrlber was subscrlbmg to a -non-
Contributory Provident Fund of a State Government, the consent of that
Government shall be obtained. ; .

- (b) If a Government servant who isa. subscrnber-to the State Rail-
ways Provident Fund or.any other Contributory Provident Fund of the

pvy




5-9-1988..

SWAMY’'S—GENERAL PROYIDENT FUND (CS) RULES [RULE 11

(i) The family must lodge a report:with the concerned Police Station
and obtain a report that the employee has not been traced after all
efforts had been made by the police.

(n) An Indemnity Bond should be taken from the nommee/depen-
dants of the employee that all payments will be’ adjusted against
the payments due to the employee in case he appears.on the scene
and makes any claim.

2. One of the Accountants-General has sought: clanﬁcatlon as. to the
period up to which interest. could. be allowed on General Provident. Fund

balance in respect of past cases consequent on the issue of the OM dated

29-8-1986.

[Under Provident Fund Rules, interest can be paid on the Provident
Fund balance of a'subscriber up-to a period of 6 months from the.date of quit-
ting of service. [ Rule 11 (4) of'GPF (CS) Rules ]. Accordingly, the interest
can be allowed up to 6 months from the date report has been obtained by the
family from the Police Department that the employee has not been traced after
all efforts have been made by the Police: The posmon may kmdly be .con-
firmed.]

Ministry of . Personnel, Public Grievances and Pensxons (Department of Pensnon ‘& P.W),
New Dethi.

C& A.G., U.0. No. 1M3vACﬂV132-88, dated 5-9-1988;

DEPARTMENT OF PENSION AND
" PENSIONERS’ WELFARE -

We may"cqnflrm the position as at A Jof C& AG Note, dated

C.&AG.
D/P & PW., Dy. No. 1983-P & PE, dated 21-10-1988.
[C. & A.G,, Lx. No. 1429-AC-11/132-88, dated the 30th November, 1988. ]

(8) Interest on Final Payment.— See GID'(2) below Rule 34.

C. & A.G’S DECISIONS

(1) Head of Accounts. Office in- JA & AD.— It is. hereby clarified that
for Indian Audit and" Accounts: Department, ‘‘Head of ‘Accounts Office”
means the PAO (Audit) concerned and *‘the immediate superior-to the Head
of Accounts Office’” means the Accountant-General in whose office the PAO
(Audit) is located and functioning. -

[C. & AG’s Circular No. 98-Audit/28-83, dated the 19th February, l983.~»]

(2) Whena subscriber retires on superannuation, the period of six
months for allowing interest to exclude the immediate succeeding
month.— In a concrete case where- the subscriber’s last day of service was
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INTEREST

RULE 11]

the 31st of May, a doubt was felt as‘to whether for the purpose. of comput-

“ing 6 months within the meaning of Rule 11 (4) of the GPF(CS) Rules, the

month of June should-be reckoned and interest allowed up to the end of
November only or the 6 months should be computed excluding the month
of June. It'was decided in consultation with the Government of India that
in such a case the subscriber actually quits the service on the. 1st-of June
which is  his first non-working day, irrespective of whether ‘he actually
hands over charge in the afternoon of the 31st of May or on the forenoon
of the 1st of June and as such the amount of Providerit Fund money does
not become payable to him before the 1st of June in terms of Rule 29 ibid. -
In :this view, when a -subscriber retires on the last ‘day of a month, the
period of 6 months for the purpose of Rule 11 (4) ibid should be counted
after ' excluding: the. immediate succeeding month, that is. .to say, for
instance, ‘when a -subscriber’s last day of service is the 31st of May, the
period of 6 months -should be computed from July ‘to December.and not
from June to November. : :

[C. & A.G.’s No. 1820-Admn. II/52-N.G.E. 1I/56-Pt. 1, dated the 21st August, 1957.]

(3) How to reckon six months when a-subscriber dies on the forenoon
of the last day of a month.— A question was raised as to how the period of
six months should be reckoned in the case of a subscriber who dies in the
forenoon of the'last day of a2 month before retirement. It has beern decided by
the ‘Comptroller and ‘Auditor-General of India, in. consultation with -the
Government of India, that as under Rule 233 ‘of Compilation of Treasury
Rules, Volume-I, the pay and allowances can be drawn ‘for the day of a
Government servant’s death even though he may have died'in the forenoon of
that-day, the day of death of the subscriber should'be treated as the last day of
his ‘service and he should be deemed to have quit the service the following
day. Therefore, in all such cases the period of six months for purposes of
Rule 11 (4) of the GPF (CS) Rules, 1960, should be reckoned from the second
month following the month in which the subscriber dies.’ '

1964 {C. & AG.’s Circular Letter No. 1562-Tech. Admn. 11/265-64, dated the 26th September,
964. ]

(4) Interest to be allowed on PK balances in cases of délayed submis-
sion of bills'by the DDOs.——....... rreeeeeninn C-& AG’s UO Note*, dated the
2nd May, 1986, regarding clarification on certain points relating to payment
of interest on delayed payment of PF balances. It is clarified that interest will
be payable in 2 situation:mentioned by you in Para. 2 of your note, dated the
2nd May, 1986. This is for the reason that interest is to be allowed when there
is no delay on the part of the subscriber but payment is delayed due to admin-
istrative reasons. T L
1987 ][ G.L, Dept. of Pen. & P.W,, D.O. No. 20 (3)-87/P. & P.W., dated the 16th February,

_#Copy of UO Note referred to—"

Rule 11 (4) of the General Provident Fund (CS) Rules brovides- that ihc
interest on Provident Fund balance should be paid up to the end of the month
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

In the matter of:

O.A. No. 175 /2003

Shri Chitta Ranjan Deb
... Applicant
-Vs-
Union of India & Ors. s
' .... Respondents.

- hd

~AND-

In the matter of :

Redoinder submitted byss bhe

applicant in reply to the written

statemant supmittad oy Ehe

raspondents .

i

The humble applicant above named aost cumbly o andg

respesctfully state as under: -

That with regard to the statements in the form of

¢

crief history™ of the case by the respondants Unlon

af India, it is submitfted that the responcents have

£y

specifically admitted that the applicant wasz D oma bad

on &d-hoo basis  as Deputbty Postmasteir-] gt Suwahati

3 H

G.PL0 following the office order dated 01101993 Tiies

raspondents further =ubmitted that he had cerformed his

duty as Deputy  Postmaster w.e.f. G, 121992 unto
L2.12.1992. Be 1t stated that az per normal channel of

promotion the applicant wss esligible and entitled to

promotion to the cadre of Deputy Postmaster .o, H.S.0

L i ragular
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Superintendent of Post offices. MHowsver

admitted by the Union of

applicant while Working on ad-hoc basis

P

' M.B5.6~1, ha was promotad to the next

Supsrintendenrt pPg Group~B on regular

realisved he in  thes

Superintendent PS5 Group-B at Silchar on
the pay of the applicant was accordingl

cadre of Superintende = Eroup~R

considaeration the oz acala

promot

2

further

1t

1%

Iﬂuld tiat the

in the cadre of

higher oost of

asis on being

ional gost of

G4 .,01.19%3 and

y fixed in the

into

LAy granted to the applicant
while working on ad-hoc basis as H.8.6~1, as such thare

ro irregularity committed while fix

o

the spplicant in the cadre of Sup

It is further noticed from the Wi

; that the respondents also sent a Droposa

for

~egularization  of the ad-hoo

‘ applicant to the dre of H.5.G6-1 in the
: New Delhi. Howsver the Uirectorate did

therafore ad-hoo

applicant could not be confirmad.

It is submitted that post in

the relevant point of

applicant attained eligibility for the

was promoted to the cadre

Tharsfore when the post

o

applicant e#ligible there

....:

W no

ing

srintendent

promotion

promotion

the cac

W&

Lhe pay of

RS Sroup-

itten statement

1 of their own

of  the

Directorate at

not agres with

of the

ire of H.2.G~1

Eime when the

said post and

aof H.S.G-~T on

avallable and

Justification

to deny regularization to the said post of H.8.6-71.

!

the pplicant otherwise also

Mareo

S &3
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regular promotion in normal course to the sald cadre of

he

H.3.6-1T but due to the fault of the respondents t
applicant was neilther confirmed nor regularized in the
cadre of H.2.G-1 at the relevant point of time although
post was available and the applicant was appolinted duly
in the saild post as such he 1s entitled to be confirmed
in the sald post retrospsctively.

Im  the similar facts and circumstances Ehe

1.

raspondent Union of India had forced on Mr. Samarendra
Shyam  to  avall promotion in  the higher post of
Superintendent PSS Group-R while he was working as
Assistant Superintendent of Post offices under CPMG,
NER, Shillong without granting him the bensfit of
promotion to the cadre of H.5.6-1 and as a result he
Mad sustained huge financial loss in the matber of
fixation of pay which was recurring in nature in such
compaelling circumstances, Shri 8. Shyam approachad this

Homble Tribunal through 0.8 No. 30Z/2002 ailnst the

imilar grisvance and the sald Original Application was

allowed by the Hon'ble Tribunal wvide it’s Jjudament and

3

arder dated 02.09.2003. Similar benefit further granted

to Sri H. abmed another smployes of the Office of the

OPMG,  Guwahatl when the matter 1s  taken up by the
Minority Commission. Therafore denial of zimila

benefit of regularizationfconfirmation to the oressent

~

{

applicant by the same Directorats is - wviolative of
Grticle 14 of Constitution of India. The applicant
cannot suffer dus to the fault or lapses of the

administration. As such contention of the gDLJnd@nr&

L



N

made in the ““brief history’™ of

is contrary
to the S&ttl@d position of law.

It would be svident from the decision rendered by
this Hon’ble Tribkumal in O.A. No. 303/02 that many of
the smplovess who ware workimg in the cadre cf &.5.P.0
had bsan 9r@ﬁmtﬁa Lo the éadrﬁ of P.% Group-B for the
interest of the department without cohgid@ring their
cazes Tor promotion to the cadre of H.S5.G6~1 and those
Tacts would be evident more particularly from the
of 0.4, No. 303/02 decided on Oé.OQKEOOS.

Therefore the prasant applicant cannat be hald

responsible for non-consideration of his promotion on

regulsa

r basis to the cadre of H.5.6-~I. Howevar the
applicant was eligible as per Rule for promotion to the

pozt of H.8.G6-1 and also dischargse his duty to the

of fixation granted to the
applicant in the cadre of H.8.6-1 cannot be taken away
by the respondents without notice.

& ocopy of the Judoment and order datsd 02.09.2003

.

iz enclosed hereto for psrusal of Hon'ble Tribunal

&1
7]

That vour applicant categorically denies the-statements

made 1In para 1 and % of the writtsn statemsnt and
further beags to say that the contention of the
respondents  that pay fixation of the applicant was

wrongly done in the cadre of PSS Group~B taking into

Ceonsideration the pay =cale extended to the &QﬁliC&ﬂt

while working as H.%.6-1 on ad-hoo ba is not at all



corract rather pay was rightly fixed in the cadrs of PS5

of H.S5.G-I as

Groue-B  taking into account the

DECAUSS the applicant was  e@ligible for ragular

ffl

P

mromotioﬂ to the cadre of H.5.G6-1 which 1z furthsr
confirmed from their own statement that his case was
forwarded to the Directorste for regularization of ad-
hoc  appointmant in  the cadre of H.5.6~1 but th@,
Dirsctorate did not agree without assigning any valld

.

reason for such regularization. Therefors it iz quite

tn

clear that the applicant was sligible while he was
granted promotion to the cadre of H.5.G6~I. Moreover the
conterntion of the respordents that the applicant was
ot eligible for regular promotion at  the relevant
point of time when he was granted ad-hoc promotion to
the cadre of H.S.6-1, this statement 1s contrary to
their own record as because he was regularly ﬂramoted
in the next higher cadre of PS Group-B while working as
ad-hoc basis In the cadrs of H.8.6-1. Respondents did
not disclose the senior persons who were eligible at
the relevant point of time for promoftion to the cadre
of H.8.6~1 therefore contention of the resgondents that
the applicant was not eligible for regular promction to
the cadre of H.8.6-1 is false and misleading.
Tt iz further submitted that the contentian of the
espondent that the applicant was not aligible for
regular promotion to the cadre of H.S5.6-1 is totally
faleg and misleading and the said statement is contrary
to the letter dated 21.05.2003 (Annexure-xIx of the

O.6)  issued by the CLP.M.G, NE Circls, Shillong,
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wharein 1t would be evident that the C.P.M.G6 |las

categorically stated that the applicant would have

continued had he not been promoted to PS Sroup-8 in the
post of M.S5.G-1.

It is further submitted that normally promotion in
the cadre of H.8.6-1 is considered on the basis of
=gniority  from amongst the H.8.G~IT official from
genaral  line and the official of Inspector®s line
Working as asst. Superintendent of Post OFffices. In

this connection it may further be statsd that after

B

i3]

release of the applicart from the post of HSG-T

{

consedquent upon his regular promotion to the post of PS
Group=-B ong Sril Suklsswar Das was appointsd to the said
post  of  HSG-I vide Memo No. Staff/li~4/89 dated
QB3.07.199% who 13 anior to the present applicant. This
Fact would further be confirmed from the letter issusd
by the C.P.M.G, Guwahatl vide letter No. Staff/2-29/91
dated 29.11.94 and alsc Memo No. Staffﬁ9w3f85 datead
09.08.85, Qualification for the post of H.5.6-1 also
prescribed in Vol. IV of the Post and Telegranh Manual,
whereln it is stated that a Postmaster should be a man
of businsss habit and understand Account Keeping. He
should be thorcughlyvaCQuaiﬁted with the Rules of Post
Offices as laid down iﬁ the Volumes of Post  and
Telegraph Manuals and also with the ruless for the

Fost and Telegraph guide.

[}

public asz published in the
The applicant was well acouainted with the above rules

and he was rather found suitable even for the higher

post  of PS5 Group-B. Therefore contention of the



pondents Lhat the applicant was not eligibls was

totally wrong.

Copiss of the Post and Telegraph Manual vol. IV
ctablishment, memo  dated Oé‘OQ.SB and  lettar
dated 29.11.94 are enclosed herseto for perusal of

the Hon’ble Tribunal as Annexure-B (Series).

3. That with regard to the stat@m@ﬁt made in paragraphs 7,
8, 9, 10 and 11, th@ applicant denies - -the correctness
of the same and fgrth@r bags  to state th&tv the
contention of respondents that pay of the applicant was
wrongly fixed after his promotion to the post of PS
Group~B  is not at  all correct as  per . hisrarchy
maintained in the Department of Post. A& person holding
the post of aAsstt. Superintendent of Post Offices Qot
his avenue in the cadre of H.8.G-I before his promotion
Lo the cadr&‘of PSS Gr-~EB, therefore his pay was rightly
fixed to the cadre of P35 Group-B  taking into
consideration the scale of pay of HKS~G“I.'QQSDOﬁdéﬁtS
were well aware of the aforesaid factQal position
before considering his regular promotior to the cadre
of FS Group~B but sven then he was considered and
wromoted to  the cadre of PS5 Group-B, th@r&foré
applicant’s Tixation beneflt to the cadre of PS Group-B
cannot be taken awasy that too without iningiaﬁy notica_
maersgly on the ground that he was working on ad-hoo
basis in the cadre of H.5.G6~1 while promoted to the
next higher grade of PS Group~B. His pay was rightly

fixed to Rs. 8,750/~ and thers was no error in the saild



: o
» N
b )
fixing. Therefore guestion of detection of any mistaks
or wrong Tixetion doss not ariss at all as cont@mdéd By
the respondents in the aforesald paragraph of  the
‘ writben statement. Applicant WES rightly drawing the

pay of Rs. 10,250/~ w.e.f. 01.01.02 as ﬁuéh reduction
and refixation of his pay to Rs. 9,500/ has been made
arbitrarily in violation of principles of natural
Justice that too without notice as such reduction of
pay and recovery of Rs. 9®3792£5 ig contrary to the
sertled position of law and the impugned ordsrs are

de and

aguashead.

H=

liable to bs sat as

4. That the applicant categorically denies the correchness

, 14, 15, 1é,

(o

of the statement mad

in paragraph 12, 1
17, 18, 19 and 21 of the written statement and
relterates  the Sﬁ:tﬁm@ﬂta mache in  the original
spplication. 8o far Mre. H; ahmed and Mr. 5. Shyam the
snplovees of the same  department faced similar
el cumden as, However als respondants grantad
retrospective benefit to Mr. H. ahmed to the cadre of
H.8.G-T following the reqguest of Minorities Commission
and =0 far Mr. 5. Shyam is concerned similar b@ﬁ@fit
was aranted following a direction passed. by this
Mon'ble Tribunal in 0.4, No. 303/02. Therefors denial

;) 2

attracts

V»

of said benefit to the present applic

Griicle 14 of the Constitution of India.

.

In the facts and cilrcumstances stated above the

application deserves to be allowsd with cost.



VERIFICATION

[, Shri Chitta Ranjan Deb, %Son of Late J.C. Deb,

Superintendent, aMs’ s’ Division, | Silchar,

-y
S0
6
Pt d
i
@
[

resident of Link Road, Lane No.l-A, Silchar =788 006,
Gesam, do hereby wverify that the gtat@mentg mads  1n
Paragraph 1 to 4 of this rejoinder arse trusg to my
kﬁowlédg@ and T have nob suppressed any materisl fact.

v H#T—
tand T sign this wverification on this thea I#~  day

R

|
of august, 2004.

Chl Reopon 02k
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A ' CENTRAL ADMINTSTRATLVE TRTBUNAL, GUWMHATL RENCH.

_Qriginal'ﬂpsllc:tien Moy 205 of 2002 : T

L. T e
'\J .. pate of Order : This rhe snd D of

of 50ptcmbcr,2ﬁ03.

——-

fhe Hon'ble M Justice D.N.Chowdhurv,Qicc—chaimaén.'

- * o . t - e
fhe Hon blc.“‘ K.V.bhrvabaladan, Arm,uﬂn-yu.:vo Tiember.

sy Samarvendra Shyos .
Ansiatant Postmaslor tone

Workiny under the chaef ,uuL@a,,CJ uénurul,
Assam Cixcle,
. , Guwahati-781001. ‘ .« +Applicant

By Advocate sri li.Chanda.

- Versus =«

1.'Un10n of India,
represented by the §acre &nL, to the . : /.
Government of India, .
Ministry of Communication,
Department of Posts,
New Delhi.

o 2. Thn Deputy pPlregtor Gone 1 (Dﬂlnonnv1)
. Office ofyt e D%ILLLOI s ’

Department of Posis, Dak Dhawon,
parlianent Htrecet,
Wew Relhi-110001.

e Cllal Ponence Sl T

North Hast Postal dhrele, : .
ﬁnlliung—lﬂjOOL, ... Respondenty

{“Srl ALK .Choudhuri ACUL.CLC.5.C.

g b w1 _LoRnk)

The cruv of the issue pertaing to promdtion:of,thc

applicant in . the Grade of W““‘T; hccording to th‘

. . o appiicqgt’hé.was eligille for nrometion to T1ISG Grade I on
7.7. 19§0 whﬂﬁ his junior Sri J.C.5aha was instead givaon
the bLqulL of promotion: o the cadre qf HSG-1. Iﬁ the
warlier O.A. the upplicant‘plcaded-that on 6.10.1980 he

was promoted to-the Grada cf Assistant superintendent of

- . Post Officeé. The unexl p;omotional avcﬁue “in the non

gazetted status was ¢he HSG-1 in the scale of pay of

_ ‘ 45.2000-3200/- instead Lhe appil sank Was pzomotcd Lo
% \ ,‘ p.s.Group B cadre in the geale of pay of 85, 20003500/~ 3nd
% posted- as the pseistant Director of postal Services on
é Lo : 4.8.,198¢%, a highér post with ‘higher responsibility in




O I

%J spite of the fact that

Se010r officers above him werae

fﬁé‘l\/d':i;l-],fab.]_e!'.‘-"' Sedt e According Lo th

h. . T ~ ] . - ‘4 SR (N 3 o .
( ave offered the post of Assistant Superintendent of Pést
l - .

Offices and the post of Assistant Director of Postal

. : Service ought to have offered to his senior. on 16.7.1990

" 8ri A,R.Bhowmik was promoted to the cadre of P.S.Group B

hnd the pgst of Postmaster, Agartala became vacant.
i .~ Instead of appointing the applicant in the
; ‘ junior Sri  J.C.Saha, ASPO  was posted as Postma;tgr,
‘ Agartala. The applicant was
, : Assistant Director on 9.10.1990 and ordered to be'reverted
to Lhe cadre’ of Assistant aupcrlnLendan though his junior
was working as HSC-I. ‘The Senior ..aupeu.m.ende_nt of Post
Meghalaya

‘proceeded  on leave with

" l !-y'OﬁflC(',,:.
;ﬁ)l (4] /"
Y ", :

g

ngghalaya Division. The incumbent did not return
4
‘}Os

.. The applicant subnitted :epresentatidn which

2 ¢l

‘f;>4u\ubluuncd down by the authority and therefore he moved

i B ’.\,\-
\ WH: s

.s - ' .
W L i : 0On . consideration oﬁ the regpectlve‘ cases the
i

;Tribunal found that when the post of HSG~I fell vacant the
, : ; ' appliéant was entitled to be considergd for promotion to
| . ' the post and held that there was no justifiable reasons
for not giving, him the promotional benefit in the cadre.

: ! The'“reasonings assigned in the ilmpugned communication

dated 16/21.5.2001 in rejecting the representation was

held to be unlawful and the same was selt aside and
“ooquashed. The respondents nore particularly, Chief

Postmaster General was directed to examine the case afresh

contd..3

applicont” he ought to

said post his

relieved from the post of

effect from

§ e g
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and pass a fresh order. The opplicant thereafter -submitted ‘

representation alongwith the judgment of the Tribunal. By the
impugned order duaved 9.8.2000 the representation was'

rejected. Hence this apvolication assniling the legality and

validity of the order.

3. The respondents contested the clalm of the applicant

and submitted thé written statement. We have heard r
M.Chanda, learned counsel for the applicaﬁf-‘-and Mr
A.K. Choudhurl, learned -Addl c.G.S5.C for thé feépondehts at
1ength. Whlle passing the lmpugned order dated 9.8.2002 - the
Chief Postmaster General, N.E.Circle ass.i.ghec]' the following

reasons @ : ’ . : ‘ ‘

"a) ‘I'hat Shri. Shyam hag neover been posted to
H5G-1 grade but was directly promoted from
ASP cadre to PHES Gr.B. ‘

bh) Therce is no N5G-I post vacant  during the
material pLLlOd in 1991 and 1992 against
which the notional promotion of Shri 5.Shyam
can be considered.

¢) Phe case for the above notional promotion
had already been considered by Direcctor
General Pests, an authority superior to Chiecf
pPMG 3hillong and had been rejected.”

"

LCQbons ascribed in para 5 is liable to be rejected at

Lh "Qmmst 'instance. The reference to the ordér/deciéion
1/l‘)?t\:l Vortedly madn.ay the Director is a non existent order. T
B “w - .

Nid order dated 10/21...7001 wag seb aside and - quashed in

c s
G

-‘d.A}43§/2001. It only speaks of total non application of: nmnd

of the respondents. ‘The other reas onings indicating abouL the
.

want of vacancy during the period "1991-1992 fox provmdihg
(2 . ) , .
notional promotion to the applicant 18 qlso egually

«

incomprehensible if not inane. in the written statement

tself the respondents indicated that during the period of
o£1c1atlon of the applicant in Group B @ "shortvtcrm" vacancy
in HSG-I cadre fell vacant at Agartala post office and Sri

A.R.Bhowmik was posted therc. The said vacancy vas d;d @xlst

for more than a year. on the other hand a junior of the

. . © contd. .4
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appllcqnt was allowed Lo officiate at Agartala as poer onder

of the Dircctor of Postal Services. The respondents also

admitted about his representation to officiatevin HSG-I could

not be considered as his posting in the higher cadre was
reguired in the intercst of service. The aforementioned post
of HSG-1 cadre was transferred to open general line only vide

office letter dated 3.7.31. The reasonings ascribed in the
impugned order that for want of vacancy the applicant "could

not be promoted", cannnt Lo susniained. Srio HoAhmed who i=
senior to the applicant and promoted only after his acquittal

from the court cases and in accordance with the direction of

the directorate and Minority Commission. In the wrltten

statement the respondents cited the extent of the powexr of

The decision of the Tribunal was also not

chd\Cﬁko is subjecct to judicial restraint. They must do what
AV '

s \wiél by lawful means and not bz‘unlnwfully. The cours

f?lPSLlCQ must not be dcflched or interfered w1Lh. Those
Uﬁ& dérike at it, they knowk at the very foundation of thé
it
soé;eLybdhbre they live. The offence of contempt ig really a
Ll i ) enliga L )
.wrong, done tec the public by weaking ' the authority and
influence of Courts and Tribunals, l/:;Kich exist fét their
good. In tﬁe carlier O.h the Tribunal clearly observed that
there was- no jUaLlflCdtlon in not giving the benefit“té the
applicant and issued direction to the respondents to consider
the same in tﬁe light of the observations. The impugned order
passed by the respondents which was get asidé ad quashed by
that O.A. was souyght to be resurrected in defiance of tho
rder passed by the Tribunal. fhe imugned communication dated
9.8.2002 and the reasonings Lhnrooh i also runs countexr to

L

the earlier directions of the TLJbunal. Accordingly the order

contd..>

ny
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2
, : dated 9.8.2002 is also sct aside and guashed. The respondents
are directed to consider -the case of promotion of the -
T g v —Cre R " 2 i -
applicant to HSG-I and to provide all the consequential
’ w i .

cnoflL forthwith.”

The application is allowed to the extent indicatqd
with a cost of k.2000/-.
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i Chap, VIL] NON-GAZLI1ED OFFICERS==P.0. & RS, |,237‘»-238

1

LETTERS OF RECOMMENDATION OBJECTIONABLI

. 237, The practice of bringing letiers by a deparimental ofli-
cial for promotion, transfer,-¢lc., (rom persons who are not in
a position. to judge the merits of the case, but who happen to be
¢ acquaintances or fricnds ol the official’s superior, or who are
believed to have influence, is highly objectionable and -such
letters recommending an oflicial for promotion or asking for
g any favour on his behalis e, that lie may be transferred, or that

Sy (ransfer already ordured may b cancelied, or thaat. the
£ pature of his dutics may be changed, cte., will not he attended to.

/-v

QU ICATION OF OFFICIALS

2. 238, The chicf wualifications - required of the following
! asses of officials arc noled against cuchi— ¥

() Postmaster. 1h pfwsln"-:lslcr should be a mian ol *busi-
% ness-habits  and understand  account-keeping.  He should  be
Y thoroughly acquainted with the rules of the Post, Office as laid
fdown in the Volumes o! the Posts and Telegraphs Ma)zual, and also
Swith the rules for the public as published in the Post andiTele-
S graph Guide.  Fle sheuld e Fomiliar with (he ohjgel and use
i gevof all the forms preseribed for the Post Olfice. e should be -
¢ @l able efficiently to supcrvise.the wark done by the clerks, and to
3 Emaintain- strict discipline in his office. He should be energetic
w - and intelligent and able to act with judgment and promptitude
w in cases of robbery. faud, ete.  He should show tact and cour-
b (esy in his dcalings with the public transacting business with the
i post Office. He should have a satisfuctory record of scrvice.

- (i) -« Inspector of post offices.—An Inspector must be a man of
& active habits and physically able to stand the strain of constant
travelling by night as well as by day. He must be thoroughly
acquaintéd with the work of post oliices and the positions of
- Loost offices and mail lines. He must also be able to copduct
_lefﬁciently the investigaiions that are cntrusted to him,
%& (iii) Inspector, Ruilway Mail Service.—An Inspector must
k4% be a man of active habits and physically able o stand the strain
of constant railway travelling by night as well as by day.
T4He must be acquainted with sorting, the positions of the mail
i offices, the beats of the scetions, the nature and extent of the work
B3 done by each oflice andl seetion, the diflerent train services and the
Pmail: routes of the lines ol railway in the Division, - Above all,

z‘_.,.‘ - . .
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© emmme ko cse

v .‘ /"8”

q The pesition should he reviewed at the beginning of -each year and
anticipated vacancies caleulated accordingly.  Cases of officials considered
but oveddoaked should he reviewed when next selection is made, v

o €T,

e

MR (1 N g ' ' ' '
HNAFFE NON-GAZETILD OFFICLS-=1n0. . & 1aans, 73 “\g )
CHhGner Serecrion Grane {Gexeiear Lise) {}
/').7‘},-1‘. (1) Promotion to the tHigher Selection Grade posts in Cirele ;
Ortfices, and in the Foreign Post Oflice, at Bombay i minde (rom oflicinls P P
i the bower Selection Grade novmally in order of seniority, but the i e
Appointings authority may, in his diseretion, pass over any scnior oflicinl
~whom he does not contider fit for such promotion. {
i

/ (2)  Not Printed, : : o 11;

/ R Pagsuant to the aceeptance of the recommendations of the 1hird

/ Central Pay Commission, the following two grades—I1.5.G. I & 11, above
the L.S.G. have been introduced : ' t :

Lower Selection Grade oflicials in the office will be placed in 11.S:G. 1
in the pay scale of Rs, 700 -30-760-35-900,

(h) (1) Head Postmasters not covered by item (a) above ;

t ‘!'(‘
Sub-Postmasters and {lead Postinaster lng gl o ‘ : oW
/ (::) Mith-Postimasters ane cad Postmasters su‘)cwmng 81X O more : ; '
i NN
[ i

(i) Deputy Postmasters in the existing 11.5.G. in the Gazetted g
Head Post Oflices ; and N S i

fii) Sub-Postmasters supervising 2 to 5 1.S.G. officialy will be
placed in TLS.GH o the seale of Rs. 650-20-650-25- 750,

PES G posts are earmanked exelasively for genernd Hine oflicinls and o L

witlh be ' 2d by promoting L.S.G. officials on scniority-cum-fitness basis, : ‘ t

In Cirele: having Presidency post offices, the general line represents the ‘

“comhined cadree of Lawer Selection Grade postad oflicials in the Presidency L

towan and the rest of the Civelel Shortaerm vagancics will also be filled,

as Lo possible from among officials of the samne line to which the
oflicials groing on leave or on deputation, belong.

\/l.H.H. Ioposta will be filledd on 503 50 basks from TLE.GL T ofliclals
from the seneral line and the oflicials from the Inspectors Jine working as
Assistant Superintendents of Post Oflices, the odd post going to the general
line, oflicials. _ o

¥

The nppointments of oflicials from HS.GL o TES.GL T (both from the ?
seneral Tine and the Inspectors Jine) will involve assumption of higher :
dutic: and responsibilitics and pay will be fixed under the provisions of
L2 (). | T

(G P& T Noy 3= T4-PELL dated 19-6-74 & No, 2843/77-SPE-1, dated 21-3-79, ] - :

Norr L—In case the total number of Higher Sclection Grade posts v i

happeuas 1o be an odd number, the odd post will go to the oflicials of the
General line, ’

—x
e s

Noir 2.=The allocation of posts on 50 : 50 basis between the two .
lines witl apply to the permanent and temporary posts scparately, :

PP —

ey

The I & T DBoard has decided that all future crcg:lion of: posts. of -
H.S.G.-I i the pay scale of Rs, 700-900 on the Postal Side, which are at
present shared b)ﬂofﬁci:\la from the Inspectors line and those from the

. ! i .'
, . . ‘ LI
f' _\‘ .‘5\' . (‘(
. ENE

sy

‘m .\v"l"-
Fepidid
tg‘lﬁ.{.‘[:';ly .
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‘ & NON-GAZETELI QFPIGEIE= 0 & UMK llull.\f.').)'ﬂ-” "‘-,115 o
ot General line m the ratio ol 50 ¢ 50, the odd post oiny to the General line - i
G : ¢ ) post oI . Y
Pt will hercalter be exclusively reserved for oflicials from General line. 2

. I so far as the existing posts of 11.8.GL 1 (e punts which e ™in
! existenct priot 0 the date these orders come o clleet) are comuerned,”
\\u}z‘ will continuc 10 e shared between oflicials from tho Inspeators line
and those from the General line in the ratio of a0 ¢ 50 the add post ROAUR
' (o the General ling, a8 hitherto,  In other words atoany given time, the
, l chare uf oflicials from the luspectors Jine and those from Genernl line,
out of the posts in 1.8.G. 1 in the pay scale of Rs. 700-900, which are -
i esistence Lefore: these orders come into cltect, will be in the ratio of
50 ; H, with the odd -posts going 10 officials {rom Genernl line.
LAY & 1, No. ag-44f79-PH., dated 4-1-80.]

®)) Promotion {0 the Higher gelection Grade in the Railway Mail
Sepvice in the general line (i cxcluding posts of Assistant Supcrinlcn('\unls)
i« made from the Lower Selection Gl‘:\klc in order of yentority subjeet o
the ejeetion of the untit. Out ol every bve vacancies, the fivst four e,
filfed Trom the Lowiet Sclection (General Line) and the Gfth from Lower
Geloction Grade Accountants. Short term vacancics ol not more than ont
months’ duration arc filled in accordance with Rute HU above, and shott
Lerim vireancies of mote than onc month's duration but not more than four
month’s duration arc filled by promotion of oflicials of the cadre to which
the respective incumbents vacating the posts helong.

" DIRECTOR-GENERAL'S INSTRUCTIONS

As per recommendations of the Third Central Pay Commission the
existing cadre of Higher Sclection Grade in the scale of Rs. 335-425 has
been replaced by 1wo grades viz. H.8.G. 11 in the scale of Rs. §30--750 and
11.5.G. 1 inthe geale ol Re. 700-900. R

ST The 1Head Sorting Assistants of Record ()mccrs[Snb-Rccnrd OMcers,
A who direetly supervise two to five L.8.G. Oflicials under them in their res:
‘ Jcetive fsets’ or Record{Sub Record Offices should be placed in the
Higher Gelection Gradse, Grnde 11 in the renle of Rea n50-750. This grade
should b allotted also o Mose Record Ofticers/Bub Record OMeers whn
have 7 or more 1..S.G. staflin Nail Offices and Sections attached to the

——
o

Hi respective l{ccordISuh-Rccon\ Offices. .
i l . 1 _ . ty 1yt
v ‘I'he posts of lead Record Ofhicets, at present in the seale of R, 330
- . . a . -~y . ‘.
il ’f : 425 should be placed in the revised Higher Sclechion Grade ( Grade 1) in
i \, he seale of Rs. 700-900-. : .
%li ¢ The pnsis of 1.8.G.-11 will be filled from the oflicials in the Lower
vy gelection Grade on the basis of seniority-cum=fitness
e v . . . . ' IR
I . The posts of Head Record Officers in Higher Sclection Grade (Grade 1)
oy are to be filled on the basis of sclection by @ dulz cous'mut(‘:d Dcpaftmcmnl.
1‘ i % Promotion Commitiee from out of the Higher e clection Grade (Cvrz\d(‘.
P i officials in position. : »
"A ;‘I \l; .G p. & TN G-aM T~V 11, doted 3.0.70 u'u'd 1570 ) i
Vo . .
AsSISTANI QUL RIN TR DTS or Posr Ot picLE] RATLAVAY Mait, Survice .

272-C. ‘The Posts of A\ssistant Shpcrimcmlcms af Dost OMees and

Asgistant Supcrimcndcms 0

{ Railway Mail Service including Sorting

<L
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DERARTMENT OF FC3TS:INDIA '
DENICE OF THEE POSTMASTER GENERAL: :M.E.CIRCLE: :SHILLONG.

) Moo BEAff/9-3/85, Dated at Shillong_the 9-8-85.

The following promoticns , Lranafpr and posting

towe cadre of Asstt. Supdt. of post offices are issued in“the

rest of public service, These are dn consequence upgn/the

Jradation of the posts vide this office memo No.Est/29-1/7¢

wd 9-8-85, The promoticns are temporary and on adhec basis
i will not confer any claim for regular absorption.-er-Tountiry
aepioviby in the cadre of A.S5.P.0OS,

Mame and designation of the ' Posted on promotion as-
officdial, - _
L/{? 2hri Chitta Ranjan DeD, —— ASPOs, 0/0 SSPOs, Silchar.,

1PN Hilchar, - -
2. §hri Bincy Bhusan Choudhury, -- ASPOs (Inv), 0/0 the DPS.
rlO“(Pla), 0/0 the D,P.5. Guwahati.
7 AWE hC.Ll.g .
2. Bihri Binanda Hazarikae, - ASPOs, 0/0 the SPOs,
C.I, Tezpur. ' : 1 Tezpur. '
4. M, Mahasin Ali, - ASPOs, 0/0 the SPOs,
1¥0s(PMI),0/0 the DPS Nowgong.
Cuwahati.,
5..shri Kulesh Chandra Sarma, - ASPOs, 0/0 the SPOs,
Office Supervisor, 0/0 the Jorhat. '
SSPOs, Guwahati. , .
5. Smvi N.R.Baul, IPOs (PMI), - ASPOs, 0/0 the SPOs,
Dibrugarh. - , * Dibrugarh.
\//éj/;hri Sukleswar Das,SDIFOs, --  ASPOs(Cell),C.0.Shillong.
Bijoynagar. ’ . ' ‘
£, shri Paritosh Majumdar, - ASPOs,0/0 the SPOs,Dhubri.
sDIFOs, Nalkari.
3, shri sudhir chcsh, IPOs(Inv), - ASPOS(Inv),C.O.Shillcngq
o 0/0 the DPS Guwahati,
1o, Shri madheab Chandra'bas, —— ASPOs, Sﬁlllong Centrgl
s IECs (W), Silchar. Sub Dvne.
P10 osihrd L3~'“nd11 Rov, ' —— ASPCs,0/0 the SSPOs
.1, Kohimz. Shilloeng.
“wm Chhana, -- .  ASPCs, 0/0 the DDPS

rachandpur. Alzawl.

ZQ¢ﬁE¥$@wfj§é ,,,2/,.;_.f
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Posting of Shri Madhab Chandra Das is in partial
e A€ ication of this office earlier memo of even numoer
dated 3-5-85,

The officials may be relieved after 22-8-85 and.
before 26-8-25 positively on *ocal arrangement to unab1e
tliem to join Lhelr new ﬁasjqnment without delay,

_ ( I DEWRI ) :
L Director, Postal Serwvices:(H),
. M.E.Circle, shillong.793ool

1. The D.I'.S. Guwa ha%l/Imphal/Kohlma/Alzawl

2. The. SbPOs/SrLs, Silchar/ShilJonq/Guwahatlfrezpur/
D1brugarh/Nalbdr1/Dhubr1/Jbrhat/
Nowgong..

3. The Postmaster (G), Guwahati/silchar/Shillong.

4, The Postmaster, Imphal/Kohlma/Alzawl/TeZpur/\

D1brugarh/NalbariADhubri/Jorhat/N
Nowgong.

5. The Gfoup nfficers concerned in C;O,HShillong.
6. P/F of the officials concerned. ‘ o
7,-The A.D.(Accounts), C.O0. shillong..

a, Tﬁe'JAO (Bgt),ﬂc,d. Shillong.

9. 5.9. A& section, C.0. Shillenge.

10, Spare.,

i‘i. .fzfj'\(,.(‘ ,(-w "‘\w | \Tr) \lm

For Posimaster General
N.E.Circle, Shilleng.
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TTTDEPERTTEINT OF  POSTS o :
O FICR OF T’-IT“ CIlIZF O.:;T‘M .5TTR GIEINIRAL: A3SAM CI"{CLL GU/\J\H/\' 1-1

No. otaff/2-29/91 - dated at Fuwahatl the 29. 11 94

In this office mamo of =ven No, dtd 12.2.91, the
o;f1c1als pamed below were approved for appointment as ASPOs
v on recgular basis in the Lcale of cay of fi, 1640-60-2600~5B~
, 75-2900/~, The seniority of the 33P0Os in the approved cadre
were not. 51own in the sald|n emo. ‘

h . . :
op - The DBS As ircle Guwahatl is" now pleaae< to issueg
,*the modlfled memo$s¢ A \pruper senlorlty ‘of the officials

(&}
1. Sri S K Bora .. ¥
2,. 5ri B K Dam s
3. 5ri, C R .Deb _ ‘
4, 3ri B B Chowchury
5. Sri. B Hagarika
.6, Sri M Ali
- 7. Sri K C Sarma
/8, &ri.N R:Baul
‘ \/éf Ssri S ‘Das

10, Sri § Ghose.

11, ori R C Paul . .
12, 3ri P Chaikrabarty. -
13, ori 5 Roy (SC)

‘tz"Q ////

14, sri NN Mitra (sc): Y. i -
. 15, Sri Atul Das, (sT) . ..F . —~ ,/’//
S L oL ' . . (I C 3ARMA)
SRR B C . "7 APMG('STAFF) . .-
s : ® 0/0 cprc GUwAHATI~l-:.
.Copy LO: = 1;~ .
1-9,- ALl br Supdt /oupdt of Pos Assam Circle.
*// 'I10-11. Sr. PH, Guwahati / ollchar . ,

12:27. All ‘Postmasters, Assam Circle.
4 ‘4° 28-35, Officials concernedl'
36«43, RF of -the officials

E’

‘z

»/’44-49‘ All.-Grou. officers- CO/RQ e - Hm_- ,Z'ﬂ fhn s .
bdfﬁqj. 50. . .”The PMG, RO/Ghy : o (¥;_k&{f§:/,.
. P
(I C SARMA)
APMG(STAFF)

0/0 .CPMG: GU#AFATI.

e~

B {seriat) :



